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... (Interruptions)

ST, Y9 Rig sroTen (TSR wifg): Rl & Sl @ AW H Tgeer dl Fairae af T

2. (eraem)
ST HISAT : IMMUDT Dls TR & A I SIRI-3MMR F IoT AT | 319 MY 98 sy |
... (Interruptions)
MADAM SPEAKER: Please raise it in the ‘Zero Hour’.
Q.481 — Shri Joseph Toppo.
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(Q. No. 481)

SHRI JOSEPH TOPPO : In my area of Tezpur, we have 100 tea gardens. There
are about fifty thousand most socially backward and illiterate tea garden and ex-
tea garden workers in that area. I would like to know whether your Ministry has
made some policy to establish Computer Training Centres for their children as you
have done in coal field areas/localities. You have done so many good things like
construction of bridges, roads, etc. in those areas. Can you do similar favour for
this area also?

SHRI JITIN PRASADA: As far as tea gardens in Assam are concerned, the
Petroleum Ministry supply gas at APM rates which are very low and in fact, itis a
loss to the petroleum companies.

As far as this question relating to CSR activity is concerned, a lot of money
has been spent by Oil India and ONGC in the North-East and in Assam. A lot of
proposals are there with regard to education, with regard to health and with regard
to hospitals. If he is talking about computer centres, there have been computer
centres which have been set up in Nazira and Guwahati in Assam. So whatever
companies can do with regard to CSR activities, they are doing it in that area.
SHRI JOSEPH TOPPO : What is the percentage of State’s share given from the
revenue earned from explorated-commercial crude oil? What is the total number
of people displaced or shifted from their land during this exploration work in
Assam? Had the affected people been given sufficient compensation or permanent
jobs by the concerned companies?

SHRI JITIN PRASADA: The policy of upstream companies is wherever there has
been any sort of disruption to people, property and crops, adequate compensation
from time to time in consultation with the State Governments is given. There is no
such problem at the moment. In fact, the local sentiments in the North-East is that
at times when there are rumours that ONGC is pulling out of that area, they do not
want it. [ want to put to rest that there is no programme of ONGC coming out of

Assam. In fact, people do want our upstream companies to work in Assam
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because of the kind of CSR activities that they do and the kind of employment that
they do generate in that area. So, I think it is for the benefit of that area and
whatever problems that are being faced by any person will be handled separately
and all issues will be sorted out.
SHRI K.C. VENUGOPAL :I would like to know from the hon. Minister whether
the exploration of oil in Cochin from the Arabian sea is over. If so, what was the
outcome of exploration?
SHRI JITIN PRASADA: Madam, we have got this question relating to North-
East and exploration in North-East but this is specifically regarding Cochin. I can
send him the details. Off hand, I can tell him that there have been exploration and
drilling activities but as far as commercial viability is concerned, at the moment
that has not come to light.
SHRIMATI BIJOYA CHAKRAVARTY: I have gone through the reply of the hon.
Minister. He has simply brushed aside the pin-pointed question asked by the hon.
Member. The hon. Minister has stated that by 3D - a process of seismic survey —
nearly 86,000 kilometres have been surveyed. I want to know whether the hon.
Minister is aware of the fact as to how much seismic survey can he do on the river
Brahmaputra. According to the Geological Survey of India, if seismic survey is
carried out in the river Brahmaputra, there will be collateral damage as it is an
earthquake prone zone.E’vould like to know as to how much care has been taken
by the Ministry in this regard.

Secondly, regarding the social activities, the hon. Minister has mentioned
about the social activities.
MADAM SPEAKER: You are allowed to ask only one question.
SHRIMATI BIJOYA CHAKRAVARTY : Madam, [ may mention that there are
no social activities that have been taken up by the companies under the control of
the Ministry of Petroleum and Natural Gas. The hon. Minister may kindly check
this.


rc
d. by b 


29.04.2010 13

SHRI JITIN PRASADA: Madam, as far as the hon. Member’s question regarding
the Brahmaputra river and the basin is concerned, I would like to say that there
had been an initiative by the Ministry and our upstream companies to do a seismic
survey in that river basin but because of a lot of NGOs and environmental issues
with regard to dolphins in the Brahmaputra river, we have put a stop to that.
Various committees and with the involvement of the Ministry of Environment...
(Interruptions)
SHRIMATI BIJOYA CHAKRAVARTY : Is the Minister aware that there is a
collateral damage... (Interruptions)
SHRI JITIN PRASADA: We are not going in for any survey until environmental
clearance is obtained. A Multi-disciplinary Advisory Committee has been formed
and they are reviewing the hindrances that are involved. They are looking at
various consultants and they want to come out with a solution whereby no damage
to the environment, to the dolphins, to the marine life there happens at all. So, only
after a decision by the Multi-disciplinary Advisory Committee comes out, then
only we will go ahead with the Brahmaputra Seismic Survey and other exploration
activities. Until then there will be no activity with regard to this Brahmaputra
River.

Madam, as far as CSR activities are concerned, the ONGC has spent to the
tune of about Rs. 20 crore in the previous year in the CSR activities. Also, a lot of
other activities have been looked at. Setting up of a 100 bedded or 200 bedded

hospital at Shivsagar at the cost of a few crores is being proposed.
S THA IS e FEIS], UG AR ST Bl FHRT Pl AbR ASH A e qb

AR 989 9d I8! ] DR e AT HT 80-90 BOIR PRIS SYU DI Hedl Jel I
BRI 8 3R AN BT STRAT DT IR BRA DI JAR B! 2] AN RB ReArdd qiRg a7 Ut
ol Srafai € S IR & 4 [Marel T wed dd qp1 | @) @ Bl

# AR A A1 drear § 6 s uig a6 & aRe fGa-fea fol dwfi |
fpa a1 Frafa fvar iR fha-fp <=l &1 Tl s |y # I8 WY Sieem rear § b 9
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AMGS @ ¥ g @l MER ax dd & @9 & oy &3l & 939 fear Sar 287
fhcTeTel TRIT TR TS § 39 ORE B! @I &I T3 8, 9I&f A oIl I &1 A ?
SHRI JITIN PRASADA: Madam, the question does not relate to the exploration in

the North-east. Whatever his queries are with regard to the public sector and

private sector & TR ¥ 1T AT F FHDH B, § AUHT T &S Tl
IR Y & IR H A0 [T YT &, 98 AHP A9 gY 2] g8f doq W WIS Y §,
oife arfl T B1g W It ok 1 @ fSwmad & firell 2
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(Q. No. 482)

SHRI P.K. BIJU : Madam, Justice Sachar Committee Report is an eye-opening
report of the Government towards the social standards of Muslim minority in our
country. Their educational, employment and social status is below the national
average. In the educational sector the literacy rate of the Muslim minority is below
the national average. Twenty-five percent of the population in the age group of 6
to 14 never attended school or have discontinued their studies. In the employment
sector also the situation is the same. I am not blaming anyone but this is the
responsibility of the ruling coalition in our country. E

Only 3 per celong to Muslim minority community in IAS, 1.8 per cent
in IFS and four per cent are there in IPS. The Indian Railways is the major
employer in the public sector in our country. But the percentage of Muslim
representation is only 4.5 per cent. Out of this, 98.7 per cent are posted at the
lower levels. In universities, banks, police, health and transport sectors, the
percentage is very low.

MADAM SPEAKER: Please ask your supplementary.

SHRI P.K. BIJU : Madam, I am coming to the question.

MADAM SPEAKER: Come fast!

SHRI P.K. BIJU : In my State Kerala, we are in a process of implementing the
recommendations made by the Sachar Committee.

I want to know from the hon. Minister, through you, as to whether the
Government has taken any steps to introduce reservation for the Muslim
minorities in Government employment and education sector. If yes, what are the
details and if no, what are the reasons for it?

SHRI SALMAN KHURSHEED: Madam, the thrust of the supplementary is a
little beyond the main Question. The issue of reservation is a separate issue.
There are discussions and debates going on in the country about it. At present, the
reservations are restricted to the OBC category. Whichever minority community

come under the OBC category in any State, those minorities are automatically
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covered. There are different models at present in process in Karnataka, Kerala,
Tamil Nadu and Andhra Pradesh.

As far as the recruitment percentages are concerned, you will be pleased to
know that in 2006-07, starting with the recruitment in Central Services, the
percentage was at 6.90 per cent. In 2007-08, it went up to 8.32 per cent and in
2008-09, 15,172 persons were recruited. The percentage of the total recruitment is
9.24 per cent.

SHRI P.K. BIJU :  This shows that without implementing the reservation normes,
we can change the present situation. Is there any special provision or programme
to improve the employment situation in education sector and social backwardness
of Muslim women? Is there any possibility to increase the scholarship amount to
girl students in our country?

SHRI SALMAN KHURSHEED: Madam, the hon. Member would be pleased to
know that we have special scholarships for pre-matric, post-matric and means-
cum-merit students. We are giving almost Rs. 30 lakh as scholarship to minority
students out of which more than 40 to 50 per cent every year are given to only girl
students. We also have almost 15,000 scholarships given by the Maulana Azad
Educational Foundation to particularly meritorious girl students. That is obviously
and exclusively meant for girl students.

In addition to that, the Ministry for Human Resource Development now has
extensive programmes both at the primary level and at the middle classes level
where special effort is being made to improve infrastructure in minority
institutions and madrasas to provide special educational assistance particularly in
terms of teachers and also in terms of modern educational equipment like
computers. Indeed, the entire profile, as it were of the minority students and that

includes all the minorities not Muslims alone, is gradually improving.

2 gReds FeTon @ 3reder Helqdl, H YD HIH | A HAT St A Yo @redl § (b 141
Wis |HT 4 # G 9gdl JdeR WH, Aol b1 |ide o7l 3 W S e H He e,
dieds 3R Faar e URATS | agad & 81 afdhd T W @i YRATS 3 e, s,
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ﬁm@ﬁsﬁ?awdldaﬂﬁ{wmwﬂﬁ%lwvﬁwﬁrwéW@WR%%IE
TR S BIs YR T8l o] T JRAD badl e 87 b oiF, R ok ot oA
DI IAH T DI Tl © AT T8I P

N wow et @ oremd weled, 9 I8 vy § fF Ay 9o 38 W@ T 5 9 &
H 9 PIE W ©§, A Bls AWATA AR T & PIg FSD ol AW § HAR D d8 Sl
T8l (e )

et HRIGAT :  3ATT TSl HA! S bl Sad < Qo |

N FEHE GEilg @ AT 9™ A 1A GA o SR IR IFD 918 SAGT DIs U © A
IFH TN H FAT T AT 8 AN DI I 8H AR DI & BRI vudT gaiord far S @
fop 3R 3o & W fHdl DS BT T © ... ()

JTeAE WRIGAT ¢ Ugel MY HA S Pl SA RN BR o Qo |

... (9ur)
2 TewE el ¢ Ifede Weledl. .
& WEIEAT : FHAT Sl BT A9 A R PR o aford |

... (9ur)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."

MADAM SPEAKER: Hon. Minister, kindly give the reply for the question that
was asked.

... (Interruptions)

Y ARG : A G 1 Sl WAl Y@l §, IGHT oA Al HAT ARIGT DI o Q|
I8 TA19 < 3 Bl IF T, T HE 2 A 98 9a9 < 32 B Sferd {99 wEn © fh S wee
TEl T 8, SHHT a9 Qo | U8el I& 9d1d A1 GR1 B o QIO | 37T Al §6 g, |

£ Aew Geite @ reel Heiey], # Ush d1d W R g, (Fagm)

* Not recorded.
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JEULT HRISAT : o odd o ST | 3T AT 96 SITsd | 3T I @S 81 TP faorar gt
ST, 3T 93 S| 3T S8 o1 o oy | 89 SN ®al © & S U9 ST 8, Sl StR
AR 98 IR T 2 B

. ()
S WESAT 3T AN 6 S, IThT IR A Qo |
N wowE el @ orege weed, S ff FRIEH #Ae & " A R TR E A ST W
AT V@I § oI HATTT & A1 W1 BH NN Dl AU &5 Bl AR ga1 Al & o1 ey fh
3R fpell A &1 3t § <fh 3FR... (Faam)
A& HEISAT : 3T VT 93 S| HA HEIGy, Sl AT Gad &l Y9 g, 3 ST &
BIICED B?Rf%l HERI 3R AP I IR 4 W 8l 81 W@l © a1 Y AIed §
ARY, B9 39 TR P [STHIF B o1 FiTd I8 9gd A5yl fa97 B

. ()
A Ao Gelle @ #Elew, § U™ & X1 9@ <dl g ... (aer)
3reAET HEGAT : 379 AT I a9 o g |

... (Fagm)

N Ao @eile : wEley], A W | I8 Wi YO € [P 1 U 8 Sfeuid WHE §7
T aRafaear I8 8§ P sIR AgAIRE HHIPH Tde & M 2 & d8d Bg IRBR B
IR A Ui YR & Ty Aifefhae gan gl o g 1 €, e gfeve 4 1 €, R
sars W g o aReft W € iR g W 21 O 9e & deW # 9gd 9R TN &8
WRBR & AW AR 8, <l FiH DI & 11 SIS DI 99 7 SLEA.LUg H I8 Bl § b
®Hg IHR ANCHTs Tal B Aol 2] Sat H ot sremiers wem & AIfcws & &, a8
faffafes IR w® & ) &1 TRy, safew R I8 $g RN &1 3R I 7 2 59
TS WRBR B AR T BFT &1 11 ot &1 U ol © 89 99 oy 9 49 21 s9a 91
e TIfed @1 e 3R o e, o S we & te afdd 1 giiF a9 a8 fded
fopar f & o Tfews B9 TRy | 99e ATsHIRE BHIPH 1 VAT UK Bg ARBR Bl Wl
TS @AW T A g fF 11 SO B FT 94 gu E s off a8 @e f5 Se
b 11 SO BI 99 BT Ig 0T WfUq 8, 9 T dg ARBR S AR 4 I8 U9 T8l 8l
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bl | 37d N R 3T BISW B AT AlhAT © 3R B8 g9 W RAT A 8, AW G ==l
BNl A1 IHH I8 a1 W 8 SR
St g AR ¢ HBISAT, YD qad warar e A dfera €1 § 43 weled A Yol @rEdl
g o Alsd Tpdl B Tol R JIIAD] & foly F1 Drs AT Rreror sgawen arfl, o+ =
R B Ren fd Wbl § g8 9 godr aed g [ R Jeud@dl & [y dlele 3R
faeafaene™ 99 &1 3MUST BIs BT AT A 27
N WewE G @ HEIGAT, T8l b ATAAD] DI UL BT U T, U AR JAAID B
M B R @ & fog dfdge # S FeRen g S99 SR g8 e @ fay U@
ATGAINE U edl SeICRd HHIT 911 1 gl drfes R 1 sraems f6dt &g &
Afee # € SB[ R 39 SRIGRNE P WW 8 G| 3Hl B A wewdl
AieTIgoe WA W &, R 79l I areedl fer iR dcbreti= fenm o= & forg <t gfaen
YA HRET S Fehell 2, a8 Gaar I BT S 5| AGAIRS Ul Seeieye™
DI GAER &7 & oIy, e < @ oy oo & gHeiRe! MAfN] & wraas 81 S Areas
¥ A 78 e Sar 21 A Soe S Bieeed # i UASlisila &I, refifh &
A AT | GASHRITT B Heg BR U | AT JATOME Udhed oS & Ared | i
S TS e W 9ol €, S 89 Wl & WA M @ (oY, Wpdl H BHreR A7 R
$o glau] Iuae A & oy g==If <d Bl
3t Yacht W= fag : ASE, | onue wiemm | A HAT S 9 S 9re {6 6 SRaR
T FeeR HH R T s HHE R off | FeeR B T B 1N @ g, dfdd T
s HHE WR T T WBR 7 BIg BNATS 8l bl gl H AN BT § P IH B

T, § WEAE WAl S { e W ¥ S aredl g (b WeeR Pucl g
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a9y prier § 3R g7 el § 87 3% BN BIS JUY W PR W &, (ordH b a8l Bl
Areret YRS @1 39 SR & oY STeT-oTe HATedl Bl Sl TR ©, S ol dR Bl
I gl %8 21 8 A 90 el H | 80 fell & WM WE BR g ©, b Uid § DI $O
R Hfeasal off, ! a5 3§ I8 Hel ¢ & 98 @i &1 & Y 89 $9 997 8k
ST B S & 3R g9 SHiE & b 37Tel Uh-al a9 # QX1 &1 377 WH 371 SIe],
QIfe ST FetarM 3R AR & HM IR =T =T 2l
M G TG : HSH, AFAY WG DI A PRS DI SIAA D T S G q@1 2 A AW
AT e 99 U4 A B IR &, 390 YA DI SRd ol ol AT 391 J1a aradq of
Sl

3TETE FRIGT, H MMUS® AIH F TR A AT T8l g b A 9Ra &1 s o g,
o g% wrg, fowg ofik o=y <l 1 37 €, Hedl BHINM & Hid © AR I gl |
o e /T g1 WeaR HHIRE S §, Q9 @ ST @t ATl glerd, e & draw fafee,
I SR I IR B IER R STS ISR HF 90 A @ R T H S 9 g, 39D
aretrar t gaEewE S9 el § 2d §, e foy @18 Saom 781 21 A 51 dret €, 9 |
FHEl SauH & | T s St i @1 & Rerrs o9 € 3 9% 9fed & ug W @ £

S8 I8 31 & - There is inadequate representation of the Muslim community
in Government jobs in India. ...(atm)

A& HEIGAT: T, Sfl, 3T T Yoy |

3t oie] UIE: #ASH, 89 U9 8 YO I8 21 8F |l 9@ dfdde § ¥, 99 8\ drn A ol o
o7 # <@ @1 § b WHR g IR a1 IR @l 8, dbds F BT Sl RoGeH g, S99 A
ITATH! HRAT AR 8, BH Tarol 781 gl < B R WiE 995l o fF A Shas T o
THSH WA BT TSI AT 2. (FIUH) TH AT 3R &9 |9 B W HF HAT 7377
AT HHTCHE Y, AT TRBR 8RN, T8 3TTAT FAIG, $HH &4 Dls Yawrol a1 =l There is
inadequate representation of Muslims in Government jobs. wfde # $ao¥ T8 ¢,
3T AfgelT RS & Afel § MG DA Sl @ &,...(FdgH) 3R HiIg urdt § fawa €

MY YT 8y, (Faem)

AT AEEAT: AT AIfed ARTT, 87 39 R eI & |
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... (cTggm)

3t AT THE : AHR PN JAAAH WAl @ oIy AAE H§ T b ARBRN daradi #,

ST T B Y AB <1 ATl & AT o2, (FET)

# [ Geita: feder HeIQdT, 31 dle] Sl b1 WM A1 Y& 81 1, <AfhT 7T T 3741
T G H TRl ST 3T WAL & g # 3Tyep! a=yare <ol g|.... (raem)

# A TG ¢ T TAR T BT a9 ARG L... (a8

2 AewE Geita: JATIHT T g9 Waed T8l 2. (aum)

A e TS ¢ feeT HEISAT, BHR U BT S[aTg e 377 ... (der)
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11.30 hrs.

Shri Mulayam Singh Yadav , Shri Lalu Prasad and some other Hon ble Members
then left the House

... (cgagm)
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(Q. No. 483)

SHRI RAJAIAH SIRICILLA : Madam, Increase in agricultural production is one
side of the growth; and the value addition and processing play a vital role for the
benefit of the farmers as well as the consumers and also to meet the requirements
of the nation. If you look at the figures available with us, the fruit and vegetable
processing is only two per cent, milk is 35 per cent, meat is 21 per cent, and
poultry products are six per cent only. If we compare these figures with our
neighbouring nations, China has got 40 per cent, Thailand has got 30 per cent,
Brazil has got 70 per cent, Philippines has got 78 per cent, and Malaysia has got
80 per cent.

I would like to know whether the Government has prepared an action plan

in the balance Eleventh Five Year Plan to promote development of infrastructure
by way of giving special funds, especially in the Telangana region of Andhra
Pradesh which attracts more FDI because the FDI flow has got direct bearing on
the infrastructure.
SHRI SUBODH KANT SAHAY: Madam, I think, the hon. Member has rightly
pointed out the low level of processing of the fruits, vegetables and other parts of
agricultural produce. This is real because still our eating habit is to have fresh
fruits and vegetables and we are not able to produce much processing level of
agricultural produce.

At the same time, backward integration, the market and the farmer
relationship is missing; supply chain is a missing part and that is why this
processing level is not up to the mark. But we have a Vision Document of us on
that line. We want to improve on that. In the last Government, when we started
this, it was six per cent and now the total processing level has gone up to 10 per
cent. We have succeeded to reduce almost Rs.8,000 crore worth of fruits and
vegetables wastage. We are going in for backward integration infrastructure. We

have created a scheme, like, Mega Food Park, and Integrated Cold Chain.
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In Andhra Pradesh also, I must say that this food processing activity is in a
very big way, particularly, in the Telangana region, which the hon. Member has
mentioned. We will see to it that we could hold an investors’ meet separately for
this food processing activities in Telangana region so that the new investors can
come there for reducing the wastage of fruits and vegetables.

SHRI RAJAIAH SIRICILLA : Madam, as the hon. Minister has readily agreed
that the processing level is only up to 10 per cent, which is very low, the allocation
during this budgetary year is only five Mega Food Parks throughout the country.

I would like to know whether there is any plan of action for increasing
budgetary allocation for upgradation of food processing units further in
convergence with the agricultural production. I would also like to know whether
there is any mandatory linkage or bondage with production as well as the
processing so that the producer will have a rest assured processing and that he can
go for production.E
SHRI SUBODH KANT SAHAY: This needs a complete linkage with the farmer,
to the processor or to the market. For that, our Government has suggested to the
various States that we must amend the Agriculture Produce Market Act (APMC
Act) so that the investor can go to the farmer and have a relationship.

We are having a scheme of upgradation and modernization of the food
processing industry. For that, we are giving a lot of assistance in the various areas,
at least 25 per cent in the plain area and 33 per cent in the hilly area. We are
giving 50 per cent grant for the cold chain and the Mega Food Park. The Ministry
is on the way to improve the processing level. With all hardness and hurdles — I
can assure — today the growth level of the food processing industry in this
recession also, is plus 14 per cent. Whereas the manufacturing sector has come
down, the food processing industry has gone up to 14 per cent. It is a major
achievement. I can assure, the future belongs to this sector and we will see to it,

whatever we can add further, for improvement of the processing level.
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Q. N0.484)E
SHRI S. ALAGIRI : Madam Speaker, the Oil Companies under the Ministry of

Petroleum and Natural Gas did not take any action on the programme of five per
cent Ethanol Blended Petrol. The Government instructed the Oil Companies by its
notification — it was decided by the Cabinet Committee some years back — to
implement this programme but this programme has not so far been implemented
under the pressure of the oil lobby. Now, the Prime Minister has taken a strong
decision on it. A Committee has also been formed to know the reason as to why
this programme has not implemented by the Oil Companies so far.

Madam, from 2011 we have also to start the programme of 10 per cent
Ethanol Blended Petrol.E

Now, the Ministry is making excuse of the Taxation Policy of States and
insufficient supply of ethanol. But 16 States and four Union Territories have
agreed to implement this programme.

Madam, I would like to know from the hon. Minister of Petroleum as to
what are the problems they have faced in not being able to implement this
profitable, prestigious and foreign exchange savings programme?

SHRI JITIN PRASADA: Madam, the hon. Member’s query is very relevant. But
as far as the ethanol blending programme is concerned, it was in 2006 that the
Ministry of Petroleum itself initiated this programme without any Cabinet
instruction. So, it was the Ministry’s programme. Then onwards, we have seen
that -- sugarcane being a very cyclical crop, at least, in India -- at times, there is a
bumper sugarcane crop, high sugar production and at times, there is a big
downturn in this sector. This policy was started in 2006-07, as per that policy, five

per cent of ethanol became mandatory.
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But as far as the supply of ethanol was concerned, they could not match up

with the amount of five per cent which is required for blending in petrol. As a
result of this, the programme was not so efficient as it was supposed to be. But the
Ministry, the Government is very much concerned. The hon. Prime Minister
himself holds meetings in this regard. The policy is being framed in such a way
that the pricing is such where these cyclical fluctuations in the sugarcane industry
are taken care of, and this blending programme is a success.
SHRI S. ALAGIRI : Brazil is converting 16 per cent of their raw sugar directly
into ethanol. At the same time, their production is also very high. They blend 20
per cent ethanol into petrol. In India we have got huge lands, more manpower
and water than Brazil has. But why are we not able to blend, at least, five per cent
ethanol?

Madam, yesterday, the hon. Minister of Environment gave an honest reply

to the House regarding polythene. Today also, this House wants the same honest
reply from the hon. Minister of Petroleum regarding this ethanol issue.
SHRI JITIN PRASADA: I have already said IT; and I would repeat it. The
Ministry of Petroleum wants this programme; it is committed to buy ethanol at the
prescribed rate that is decided by the Cabinet and the Committee. Whatever
quantities are available, the oil marketing companies would buy them. But let me
inform the hon. Member as well as the House that this programme started from
2006 and till 2009, there was a 60 per cent deficiency of the amount of ethanol
that was required. They could not give that much of ethanol. The production was
not that much. So, we could not buy. The hon. Member is asking as to why it
could not take off. That is the reason.

There are other State-specific issues as well. Certain States in this country
do not want ethanol. They want ethanol to go, not for blending in petrol, but for
alcohol industry, for other chemical industries; and as a result of which, some

sugar producing States have not been party to this programme.



29.04.2010 29

3N THARI AEQd MAHATS © IfETE FBIGAT, T+ DI Wall H DHIEIBR dgd qbellh H & 3R
I AR W Tl H 21 GO % I8 ad Uil @l 91d §, S9d Wi Al 9gd &d gl #
1 &R 57 HA SN BI gRrEE <A1 ArEdl § 6 9 R B bR I8 2] H o "o 9
I S @rEar g 6 sAere i3 0 < @) S 9 ©, Sl vl we d@ oi?
el WTg DI DI YR e T80 8, olfhd § S dreal g b & auehT PR A =
F BT DTS @G 27
Mt o wae @ 3remey HREIGYT, STE 9@ " A BT 9dld ©, ST slfST U
gafey ff HE@ @A € R IRT & T fHae @ Rl @& foag o g € ot T @
T 9¢ Od B, AT & T 98 Od & 3R B Te S &1 AT =ifsT WU g1 o
T o {6 T iy 8 Se| 5 fFE B T @1 sresT Jod T8l (e 8§, e
fHIET Hrfal BT 39T TgH S= 98 WgW MR Rl fier g o 9% smef e
%‘I‘cﬁ%‘g

HI T W Bl I © AR B A Bl A | gIRAC SRS & oy WY I8 M
SR R | fava wRH UGS @ 2, 9l v @t uiferd) 21 RN WRGR @t urferdt ot ©
fop SaTer W SATEr AT H g2HeT Uaid H AT S, drfe 919 89 Ueidl Beolde & foum |
HeH IO 2, ITH AR I B u | A w T Ry o 2 T1 39 ANS-9gd Tahrac I,
RIfH Tgel B9 <X & e & e Ry O f5 S M 97 & wdhd 21 |l 7 SR S,
TR SF A 3R T BT IAET HH 53N, 1 d &) PdAfthel T8l R IR | IFD 18 AR
WHR ¥, 77T ¥, P AR, Rgera goil A onfe daw 96 @1 § iR 98 Sl
P o @ ® fh IHeg e I U HfHE 9 ued 9 & S |

... (Interruptions)
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* Not recorded.
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(Q. No. 485)

SHRI A.K.S. VIJAYAN : The Indian accounting sector is the most developed
one with the best standards of accounting practices and procedures. We have
global competence as we have global potential. But unfortunately, multinational
accounting firms have entered our country through back door. They have come as
consultancy companies. They have not got audit certificates, but still they have
infiltrated. Global Trust Bank, Enron and Satyam are the glaring examples where
multinational accounting firms have led their fraud. I would like to know from
the Minister whether the Union Government has got full details about the
operations of these multinational accounting firms; if so, whether any mechanism
is in place to monitor the work of these consulting companies which are doing
accounting work; and if so, the details thereof.

SHRI SALMAN KHURSHEED: As the hon. Member is aware, the monitoring
and regulation of the profession of chartered accountancy is done by the Indian
Institute of Chartered Accountants. They have under the provisions of the
Chartered Accountants Act, 1956, as amended in 2006, written to 150 firms for
seeking details and documents relating to their affiliations and various associations
under which firms of similar names work in India. They have received complete
documents and responses from 76 firms; partial documents have been received
from 10 firms and no documents have yet been received from 64 firms, 39 of
whom have sought more time. They have been asked to give complete documents.
Once these are analysed by the Institute, they will be forwarded in the form of a
report to the Ministry and the Ministry will then be able to take a view.

SHRI A.K.S. VIJAYAN :I would like to know from the Minister whether the
Union Government is aware that Indian accounting profession has been affected
by these multinational accounting firms; if so, whether the Union Government will
think in terms of ensuring reciprocal benefits on their entry to help our economy;

and if so, what are the steps the Union Government would take in this regard?



29.04.2010 33

SHRI SALMAN KHURSHEED: As I said, the accountancy profession is
regulated and autonomously controlled by the Indian Institute of Chartered
Accountants. There is obviously some concern and difficulty that we have faced
over the past few years. We are expecting a report from the Institute very shortly
in which these outstanding issues will be taken care of. ... (Interruptions)
MADAM SPEAKER: Let us have order in the House.

SHRI SALMAN KHURSHEED: I might point out that the presence of some of
the multinational firms is based only on the automatic clearance under the FDI
route. They do not come as firms. They come specially as corporate entities
limited to management consultancy processes. But, whether they are actually
transgressing the right that they are given as far as their operations in India is
concerned will become apparent when this report is submitted to the Ministry.
SHRI D.B. CHANDRE GOWDA: The very question is these multinational
accounting firms have surrogatory accounting. Surrogatory practices prevail
particularly in India. Very big multinational companies went bankrupt at the hands
of these companies was evident. To cite an example, Satyam scam, Global Trust
Bank, Enron and so on and so forth. On 14" July 2009...

MADAM SPEAKER: Would you ask the question because we have very little
time? You must get an answer also.

SHRI D.B. CHANDRE GOWDA : I would draw the attention of the House to the
White Paper which was released by the then hon. Minister of HRD Dr. Murli
Manohar Joshi. That was very exhaustive and comprehensive. What happened to
that report? Secondly,

MADAM SPEAKER: Just one question, please.

SHRI D.B. CHANDRE GOWDA : I would like to know whether the Government
of India will take comprehensive steps to see that these recommendations are

accepted and the law is amended to halt them from interference. E
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12.00 hrs.

SHRI SALMAN KHURSHEED : Madam Speaker, I am not in a position to
account for the report of the HRD Ministry. That will have to be a question
directed at them. As far as the possible problems are concerned and how we can
eliminate them, once the report is submitted to us, as I said, it will be considered
and whatever steps need to be taken in conjunction with other Ministries, we will
do so.

MADAM SPEAKER : Thank you so much.
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12.01 hrs.
PAPERS LAID ON THE TABLE
MADAM SPEAKER : Now Papers t be laid.
THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI VILASRAO DESHMUKH): Madam, I beg to lay on the Table a copy of
the Outcome Budget (Hindi and English versions) of the Ministry of Heavy
Industries and Public Enterprises for the year 2010-2011.
(Placed in Library, See No. LT-2325/15/10)
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY):
Madam Speaker, I beg to lay on the Table a copy each of the following
Notifications (Hindi and English versions) under sub-section (3) of Section 15 of
the Notaries Act, 1952:-
(1) The Notaries (Second Amendment) Rules, 2009 published in
Notification No. G.S.R. No. 700(E) in Gazette of India dated the 24™
September, 2009.
(i1) The Notaries (Third Amendment) Rules, 2009 published in
Notification No. G.S.R. No. 843(E) in Gazette of India dated the 25™
November, 2009.
(Placed in Library, See No. LT-2326/15/10)

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): Madam Speaker, I beg to lay on the Table a copy of the
Outcome Budget (Hindi and English versions) of the Ministry of Food Processing
Industries for the year 2010-2011.

(Placed in Library, See No. LT-2327/15/10)
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI

PRAFUL PATEL): Madam Speaker, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the National Aviation
Company of India Limited, New Delhi, for the year 2008-2009.
(i)  Annual Report of the National Aviation Company of India Limited,
New Delhi, for the year 2008-2009, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT-2328/15/10)

(3) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Airports Authority of India and the Ministry of Civil Aviation

for the year 2010-2011.
(Placed in Library, See No. LT-2329/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): Madam Speaker, I beg to lay on the
Table to lay on the Table a copy each of the following papers (Hindi and English
versions):-
(1)  Memorandum of Understanding between the Karnataka Antibiotics and
Pharmaceuticals Limited and the Department of Pharmaceuticals, Ministry
of Chemicals and Fertilizers for the year 2010-2011.
(Placed in Library, See No. LT-2330/15/10)
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2)

3)

4

Memorandum of Understanding between the Indian Drugs and
Pharmaceuticals Limited and the Department of Pharmaceuticals, Ministry
of Chemicals and Fertilizers for the year 2010-2011.

(Placed in Library, See No. LT-2331/15/10)

Memorandum of Understanding between the Bengal Chemicals and
Pharmaceuticals Limited and the Department of Pharmaceuticals, Ministry
of Chemicals and Fertilizers for the year 2010-2011.

(Placed in Library, See No. LT-2332/15/10)

Memorandum of Understanding between the Hindustan Antibiotics Limited
and the Department of Pharmaceuticals, Ministry of Chemicals and
Fertilizers for the year 2010-2011.

(Placed in Library, See No. LT-2333/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIAPPA): Madam Speaker, I beg to lay on the Table a copy each of the

following papers (Hindi and English versions):-

(1

)

Memorandum of Understanding between the IRCON International Limited
and the Ministry of Railways for the year 2010-2011.
(Placed in Library, See No. LT-2334/15/10)

Memorandum of Understanding between the RITES Limited and the
Ministry of Railways for the year 2010-2011.
(Placed in Library, See No. LT-2335/15/10)
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3)

4

Memorandum of Understanding between the Konkan Railway Corporation
Limited and the Ministry of Railways for the year 2010-2011.
(Placed in Library, See No. LT-2336/15/10)

Memorandum of Understanding between the Container Corporation of
India Limited and the Ministry of Railways for the year 2010-2011
(Placed in Library, See No. LT-2337/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): Madam Speaker, I beg to lay on the Table:-

(1

)

3)

(i) A copy of the Annual Report (Hindi and English versions) of the
Indian Jute Industries’ Research Association, Kolkata, for the year 2008-
2009, along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Jute Industries’ Research
Association, Kolkata, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT-2338/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Exports Promotion Council for Handicrafts, New Delhi, for the year 2008-
2009, along with Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Exports Promotion Council for

Handicrafts, New Delhi, for the year 2008-2009.
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4

)

(6)

(7

(8)

©)

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT-2339/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Carpet Export Promotion Council, Noida, for the year 2008-2009, along
with Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Carpet Export Promotion Council, Noida,
for the year 2008-2009.

(Placed in Library, See No. LT-2340/15/10)

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Carpet Technology, Bhadhohi, for the year 2008-2009,
along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Carpet Technology,
Bhadhohi, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.

(Placed in Library, See No. LT-2341/15/10)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the National Textile Corporation Limited and the Ministry of
Textiles for the year 2010-2011.

(Placed in Library, See No. LT-2342/15/10)
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(10) A copy of the Memorandum of Understanding (Hindi and English versions)

between the British India Corporation Limited and the Ministry of Textiles
for the year 2010-2011.
(Placed in Library, See No. LT-2343/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI JITIN PRASADA): Madam Speaker, I beg to lay on the
Table:-

(1

)

3)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the Hindustan Petroleum Corporation Limited and the Ministry of
Petroleum and Natural Gas for the year 2010-2011.

(Placed in Library, See No. LT-2344/15/10)

A copy of the Notification No. S.O. 618(E) (Hindi and English versions)
published in Gazette of India dated 19" March, 2010, authorizing the
officers, not below the rank of Sales Officer, of Public Sector Oil
Marketing Companies, mentioned therein, to exercise power, with
immediate effect, conferred under sub-clause (1) of Clause 13 of the
Liquefied Petroleum Gas (Regulation of Supply and Distribution) Order,
2000, issued under clause 13 of the said Order.

(Placed in Library, See No. LT-2345/15/10)

A copy of the Notification No. G.S.R. 38(E) (Hindi and English versions)
published in Gazette of India dated 18" J anuary, 2010, containing
corrigendum to the Notification No. G.S.R. 769(E) dated 20" October,
2009, issued under Petroleum and Natural Gas Regulatory Board Act, 2006.

(Placed in Library, See No. LT-2346/15/10)



29.04.2010 41

4

)

(6)

(7

A copy of the Petroleum and Natural Gas Regulatory Board (Codes of
Practices for Emergency Response and Disaster Management Plan
(ERDMP) Regulations, 2010, (Hindi and English versions) published in
Notification No. G.S.R. 39(E) in Gazette of India dated 18" January, 2010,
under Section 62 of the Petroleum and Natural Gas Regulatory Board Act,
2006.

(Placed in Library, See No. LT-2347/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Petroleum and Natural Gas Regulatory Board, New Delhi, for the period
October, 2007 to March, 2009, along with Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Petroleum and Natural Gas Regulatory
Board, New Delhi, for the period October, 2007 to March, 2009.

(Placed in Library, See No. LT-2348/15/10)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the Bharat Petroleum Corporation Limited and the Ministry of
Petroleum and Natural Gas for the year 2010-2011.

(Placed in Library, See No. LT-2349/15/10)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the Indian Oil Corporation Limited and the Ministry of Petroleum
and Natural Gas for the year 2010-2011.

(Placed in Library, See No. LT-2350/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI ARUN YADAYV): Madam Speaker, I beg

to lay on the Table:-
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(1) A copy each of the following papers (Hindi and English versions):-

(1)

(i)

(iii)

(iv)

Memorandum of Understanding between the Rajasthan Electronics
and Instruments Limited and the Department of Heavy Industry,
Ministry of Heavy Industries and Public Enterprises for the year
2010-2011.

(Placed in Library, See No. LT-2351/15/10)

Memorandum of Understanding between the Bharat Bhari Udyog

Nigam Limited and the Department of Heavy Industry, Ministry of

Heavy Industries and Public Enterprises for the year 2010-2011.
(Placed in Library, See No. LT-2352/15/10)

Memorandum of Understanding between the M/s Hindustan Photo
Films Manufacturing Company Limited and the Department of
Heavy Industry, Ministry of Heavy Industries and Public Enterprises
for the year 2010-2011.

(Placed in Library, See No. LT-2353/15/10)

Memorandum of Understanding between the Instrumentation
Limited and the Department of Heavy Industry, Ministry of Heavy
Industries and Public Enterprises for the year 2010-2011.

(Placed in Library, See No. LT-2354/15/10)

Memorandum of Understanding between the Richardson and
Cruddas (1972) Limited and the Department of Heavy Industry,

Ministry of Heavy Industries and Public Enterprises for the year
2010-2011.

(Placed in Library, See No. LT-2355/15/10)
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2)

3)

(vi)  Memorandum of Understanding between the Tungabhadra Steel
Products Limited and the Department of Heavy Industry, Ministry of
Heavy Industries and Public Enterprises for the year 2010-2011.

(Placed in Library, See No. LT-2356/15/10)

(vil) Memorandum of Understanding between the Bridge and Roof
Company (India) Limited and the Department of Heavy Industry,
Ministry of Heavy Industries and Public Enterprises for the year
2010-2011.

(Placed in Library, See No. LT-2357/15/10)

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Instrumentation
Limited, Kota, for the year 2008-2009.

(11) Annual Report of the Instrumentation Limited, Kota, for the year
2008-2009, along with Audited Accounts and comments of the Comptroller
and Auditor General thereon.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT-2358/15/10)
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12.03 hrs
MESSAGES FROM RAJYA SABHA
SCRETARY-GENERAL : Madam Speaker, I have to report following messages
received from the Secretary-General of Rajya Sabha:-
(1) ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Friday, the 12" March, 2010 adopted the following motion in
regard to the Committee on Public Accounts :-

“That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do agree to nominate seven Members from
Rajya Sabha to associate with the Committee on Public Accounts of
the Lok Sabha for term beginning on the 1* May, 2010 and ending
on the 30™ April, 2011, and do proceed to elect, in such manner as
the Chairman may direct, seven Members from among the Members
of the House to serve on the said Committee.”

2. [ am further to inform the Lok Sabha that in pursuance of the above motion,

the following Members of the Rajya Sabha, have been duly elected to the said

Committee:-
l. Prof. Saif-ud-Din Soz
2. Shri Ashwani Kumar
3. Shri Kalraj Mishra
4. Shri Prasanta Chatterjee
5. Shri N. Balaganga
6. Shri N. K. Singh
7. Shri Tiruchi Siva

3. ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Friday, the 12™ March, 2010 adopted the following motion in regard to the
Committee on Public Undertakings:-

“That this House concurs in the recommendation of the Lok Sabha
that the Rajya Sabha do agree to nominate seven Members from
Rajya Sabha to associate with the Committee on Public
Undertakings of the Lok Sabha for the term beginning on the 1%
May, 2010 and ending on the 30™ April, 2011, and do proceed to
elect, in such manner as the Chairman may direct, seven members
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from among the Members of the House to serve on the said
Committee.”

4. I am further to inform the Lok Sabha that in pursuance of the above motion,

the following Members of the Rajya Sabha, have been duly elected to the said

Committee:-
1. Ms. Mabel Rebello
2. Dr. T. Subbarami Reddy
3. Shri Prakash Javadekar
4. Shri Naresh Gujral
5. Shri Tapan Kumar Sen
6. Shri Bharat Kumar Raut
7. Shri Birendra Prasad Baishya’

5. I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on Friday, the 12" March, 2010 adopted the following motion in regard to the
Committee on the Welfare of Scheduled Castes and Scheduled Tribes:-

“That this House resolves that the Rajya Sabha do join the
Committee of both the Houses on the Welfare of Scheduled Castes
and Scheduled Tribes for the term beginning on the 1% May, 2010
and ending on the 30™ April, 2011, and do proceed to elect, in
accordance with the system of proportional representation by means
of single transferable vote, ten Members from among the Members
of the House to serve on the said Committee.”

6. [ am further to inform the Lok Sabha that in pursuance of the above motion,

the following Members of the Rajya Sabha, have been duly elected to the said

Committee:-
1. Shri Mukut Mithi
2. Shri Praveen Rashtrapal
3. Ms.Sushila Tiriya
4. Shri Nand Kumar Sai
5. Miss Anusuiya Uikey
6. Shri Veer Singh
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Shri Veer Singh Pal Yadav
Shri Thomas Sangma

Shri D. Raja

Shri Lalhming Liana

46



29.04.2010 47

12.04 hrs.

PUBLIC ACCOUNTS COMMITTEE

11th to 21st Reports

SHRI GOPINATH MUNDE (BEED): Madam Speaker, I beg to present the
following Reports (Hindi and English versions) of the Public Accounts Committee
(2009-10):-
(1) Eleventh Report on "Non-compliance by Ministries/Departments in timely
submission of Action Taken Notes on Non-selected Audit Paragraphs’ relating to
the Ministry of Finance (Department of Expenditure).
(2) Twelfth Report on "Functioning of A.D.G.E.S. Radar, Procurement of Special
Clothing and Mountaineering Equipment and Delay in Execution/Renewal of
lease’ relating to the Ministry of Defence.
(3) Thirteenth Report on "Revenue loss due to delay in levy of Toll Fees’ relating
to the Ministry of Road Transport and Highways.
(4) Fourteenth Report on *Administration of Universal Service Obligation (USO)
Fund’ relating to the Ministry of Communications and Information Technology
(Department of Telecommunications).
(5) Fifteenth Report on 'Loss of Revenue due to Short Levy of Tax, Incorrect
Classification of Excisable Goods and Non-fulfilment of Export Obligation’
relating to the Ministry of Finance (Department of Revenue).
(6) Sixteenth Report on "Disaster Management and Land Management in Indian
Railways’ relating to the Ministry of Railways.
(7) Seventeenth Report on ‘Conservation and Protection of Tigers in Tiger
Reserves’ relating to the Ministry of Environment and Forests.
(8) Eighteenth Report on "Procurement of Stores and Inventory Control’ relating
to the Department of Space.
(9) Nineteenth Report on "Freight and Wagon Management on Indian Railways’
relating to the Ministry of Railways.
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(10) Twentieth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Fifty-fifth
Report (Fourteenth Lok Sabha) on "Development of Land by Delhi Development
Authority’ relating to the Ministry of Urban Development.

(11) Twenty-first Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Eighty-third
Report (Fourteenth Lok Sabha) on ‘Cleanliness and Sanitation on Indian

Railways’ relating to the Ministry of Railways.
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12.04 ' hrs.
STANDING COMMITTEE ON COMMERCE

93rd and 94th Reports
SHRI SHIVARAMA GOUDA (KOPPAL): Madam Speaker, I beg to lay the
following Reports (Hindi and English versions) of the Standing Committee on
Commerce:-
(1) 93rd Report on Demands for Grants (2010-11) of the Department of
Commerce (Ministry of Commerce and Industry); and
(2) 94th Report on Demands for Grants (2010-11) of the Department of Industrial
Policy & Promotion (Ministry of Commerce and Industry).

12.05 hrs.
STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT
222" Report
SHRI P.K. BIJU (ALATHUR): Madam Speaker, I beg to lay the Two Hundred
Twenty-second Report (Hindi and English versions) of the Standing Committee on
Human Resource Development on Demands for Grants 2010-11 (Demand No. 58)
of the Department of Higher Education, Ministry of Human Resource

Development.
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12.05 ' hrs. STANDING COMMITTEE ON PERSONNEL, PUBLIC
GRIEVANCES, LAW AND JUSTICE
38™ and 39™ Reports
SHRI MANISH TEWARI (LUDHIANA): Madam Speaker, I beg to lay the

following Reports (Hindi and English versions) of the Standing Committee on
Personnel, Public Grievances, Law & Justice:-

(1) 38th Report on Demands for Grants (2010-11) of the Ministry of Personnel,
Public Grievances and Pensions.

(2) 39th Report on Demands for Grants (2010-11) of the Ministry of Law and

Justice.
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12.06 hrs.
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 3™
Report of Standing Committee on Social Justice and Empowerment on
Demands for Grants (2009-10) pertaining to the Ministry of Minority
Affairs”

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
AND MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): Madam Speaker, I beg to lay the statement on
the status of the implementation of recommendations contained in the Third
Report of the Standing Committee on Social Justice and Empowerment (Fifteenth
Lok Sabha) on Demands for Grants for the year 2009-10 of the Ministry of
Minority Affairs, in pursuance of the direction 73A of the Directions by the hon.
Speaker, Lok Sabha under Rule 389 of the Rules of Procedure and Conduct of
Business in Lok Sabha.

2. The Standing Committee on Social Justice and Empowerment (Fifteenth
Lok Sabha) presented its Third Report on the Demands for Grants for the year
2009-2010, relating to the Ministry of Minority Affairs, to the Lok Sabha on 17"
December, 2009. The recommendations were considered and the action taken by
the Government on the recommendations were submitted to the Committee on 9™
April, 2010.

3. The Report contained 18 recommendations. The present status of
implementation of all these 18 recommendations is indicated in the Annexure

which is laid on the Table of the House.

" Laid on the Table and also placed in Library, See No. LT 2359/15/10.
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12.06 ' hrs.
ELECTION TO COMMITTEE
Sree Chitra Tirunal Institute for Medical Sciences and Technology

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): Madam, on behalf of Shri Prithviraj
Chavan, I beg to move the following:

“That in pursuance of sub-section (j) of section 5 read with sub-
sections (1) and (2) of section 6 of the Sree Chitra Tirunal Institute
for Medical Sciences and Technology, Trivandrum, Act, 1980, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as members of the Sree Chitra Tirunal Institute for Medical Sciences
and Technology, subject to the other provisions of the said Act and
the Rules and Regulations made thereunder.”

MADAM SPEAKER: The question is:

“That in pursuance of sub-section (j) of section 5 read with sub-
sections (1) and (2) of section 6 of the Sree Chitra Tirunal Institute
for Medical Sciences and Technology, Trivandrum, Act, 1980, the
members of this House do proceed to elect, in such manner as the
Speaker may direct, two members from amongst themselves to serve
as members of the Sree Chitra Tirunal Institute for Medical Sciences
and Technology, subject to the other provisions of the said Act and
the Rules and Regulations made thereunder.”

The motion was adopted.
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12.07 hrs.

SUBMISSION BY MEMBER

Re: Riots of 1984 in which a large number of Sikhs were killed.

MADAM SPEAKER: Now, we take ‘Zero Hour’.

SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): Madam Speaker, with
a heavy heart, I rise today once again to remind this House of one of the darkest
days in the history of this country where 26 years ago, a genocide took place and
was carried on for three full days. The same Ruling Party, with six years today in
office, was the party in power at that time 26 years ago. Members of a certain
community were targeted, hunted, butchered, massacred and killed mercilessly for
having committed no crime, for not having committed a murder and for not having
looted. They were not asked and they were not saved and nobody came to their
rescue. And the very perpetrators, the people who were supposed to protect the
people, watched, while the law-makers of the country turned a blind eye and took
no steps to stop the genocide of 7,000 innocent Sikhs, which took place in the
capital of our country and throughout the nation.

Madam, the entire country had witnessed it for three days. I would like to
ask if there is any Member in this House who does not know who was behind this
genocide, who will put his heart on his conscience and swear on the heads of his
children that he does not know which Ruling Party was responsible for this. |
would like to ask if there is one Member in this House who says that even a single
person has been brought to book, who had encouraged and abetted this genocide.

Madam, today leave aside what I say, [ would just like to put in front of you
the recorded statements of some of the well-known and most respected members
of this country and of our community. I first speak about Shri I.LK. Gujral, the

former Prime Minister of India. I will just read out a few excerpts.
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“On 1% November 1984, I contacted the President of India. He
advised me to visit the affected areas and also contact the
Government. | considered it very odd as President of the country is
telling me to do this.

During my talk with the Home Minister, I could notice that he did
not know many details about what was happening in the country.

I noticed houses were burning, trucks were burning. I received a call
from General Aurora and I was informed.

General Aurora is a war hero in front of whom 91,000 Pakistani troops had
surrendered. It further reads :

“Along with Patwant Singh and Air Chief Marshal Arjan Singh and
others, had met the President of India and returned disappointed by
his response.

We had decided to go and meet the Home Minister, Shri Narasimha
Rao and I had seen various incidents of burning properties on my
way to the Home Minister’s house and return, I could see there was
no attempt to either get hold of the people or to extinguish the fire. I
was stopped on the way twice by a crowd carrying lathis, shouting
slogans. Some of them came near my car, opened the door and
inquired if there was any Sikh inside. ”

Madam, there are many other incidents how he met the Lt. Governor and took
whatever steps he could think of.E
It further says :

“On 5™ November, Shri Chandra Shekhar and myself visited the
refugee camps in Trans-Yamuna. There were 7,000 to 8,000 men,
women and children in the police station. I asked the SHO how it
was that so many incidents had taken place in his locality and why
no one was arrested. He told me that he had arrested 10 persons, but
they took them away. At that stage Shri Chandra Shekhar had asked
him as to who had taken them away, but the SHO was silent. From
what I had seen and from what I heard from the people in the
refugee camp, it appeared to me that the riots were organised. The
ex-Prime Minister of this country is giving this statement! The riots
were organised, particularly, because so many people have taken
part in the riots. They were spread all over the town. The persons in
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the refugee camps named certain people. I went to the house of Shri
Musafir who was attacked by the mob and he said that local goondas
attacked his house. He was a Congressman, yet his house was
attacked. I was told by Shri Jagmohan Singh Kochar, Member of the
Corporation that he had fired in the air to thwart the mob, but he also
told me that in the mob he could identify four persons who belonged
to the Congress Party and were his colleagues in this crime who
perpetrated this crime.”

Madam, I will speak about General Aurora -- the war hero.

“We could make out that a highly volatile situation was developing
and if it is not controlled by timely action, then it could flare up
beyond all proportions. A delegation comprising of myself, Arjun
Singh and Gruchar Bachan Singh called upon the President who on
appeal the President said that I have no powers to intervene. We
were all amazed to hear this remark coming out from the mouth of
no other than the President of the country who was even otherwise
morally and constitutionally bound to protect the lives and properties
of innocent citizens of India. Our queries from the President were
whether Army had been called in to restore law and order. He said
that I am not in contact with the Home Minister, Shri P. V.
Narasimha Rao and requested me to speak to the Home Minister. |
telephoned the Home Minister from the Rashtrapati Bhawan, but
was told that he is not available. Sardar Patwant Singh, I. K. Gujral
and myself went to the house of the Home Minister, Shri P. V.
Narasimha Rao without appointment. We reached at 3 pm and we
were surprised to see that there was no meeting in progress.
Absolute calm was prevailing in his house. The situation looked very
normal and did not reflect that half the city was in flames and
murders were taking place in widespread areas. Our request to the
Home Minister came out no meeting was going on and when I asked
him whether Army was being called the Home Minister replied that
it would be here in the evening. When I asked him how it is being
deployed, he said the Area Commander will decide. We noticed that
the approach of the Home Minister was very casual and he did not
seem to be concerned at all about the Sikhs being butchered in large
scale and bloodshed. This is the Home Minister who is not bothered.
The arrangements including setting up of a Joint Control Room are
normally completed before the Army is deployed. We noticed that
although the GOC of Delhi area was in town, but the Home Minister
made no effort to contact him. The Home Minister was grossly

55
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negligent in his attitude and I along with my wife had to leave my
house and spent the night at I. K. Gujral’s house.”

This is the war hero of our country!
Shri Shanti Bhushan, a renowned lawyer --

“They went to the affected areas and said that no action was being
taken. We then decided to form a group of lawyers and go to the
affected areas. The group of lawyers consisted of Shri Ram
Jethmalani, Shri Fali Nariman, Shri Soli Sorabjee, Shrimati Rani
Jethmalani, Shri Prashant Bhushan and many others. We visited
Shakarpur and many other places and they saw that there were many
dead bodies of Sikhs who had been killed and some bodies were still
burning. They saw police officials with their name plates and their
clothes, but got the impression that they were doing nothing to stop
the killings. When we were watching the TV broadcast, we heard
slogans “khoon ka badla khoon se lenge”. Madam, on the TV of this
country these are the slogans being shouted. I am not saying this.
Thereafter, I noticed that the then Prime Minister was present at the
place and was bound to have heard these slogans.”

I also remember that the then Prime Minister said in a public speech after a
few days of the violence that : “when a big tree falls, the earth shatters.” Madam,
the Prime Minister of a country says this! The Home Minister is not bothered!
What do you think is going to happen to those 7,000 innocent Sikhs who are
butchered?

MADAM SPEAKER: Hon. Member, it is a very sad incident, which you are
talking about.
... (Interruptions)
MADAM SPEAKER: It is very sensitive and very sad. But please come to the
point as to what exactly you want from the Central Government today.
(Interruptions)El
SHRIMATI HARSIMRAT KAUR BADAL : 1 first want to let the Members of

this House realize what all had happened. Please give me a few more minutes to
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mention what the renowned people have said. There are plenty of us who had
forgotten it and who would like to forget it also.
MADAM SPEAKER: Please come to the point.
SHRIMATI HARSIMRAT KAUR BADAL: Please listen to this. Until our
conscience wakes up, no action is going to take place. It is high time that the
conscience of the people of this country and the leaders of this nation is awakened.

Madam, Madhu Kishwar, a journalist and a human rights’ activist said, “I
personally witnessed some carnage and successfully tried to stop the mob.” ...
(Interruptions)
MADAM SPEAKER: Please sit down.

... (Interruptions)

S TRASHA BIX T2 AT G- P A8 DRI.... (YT
e HRSAT : 3T 93 S8y |
S TRHASHA DI [AeH : Gedls bl Sl b Fedrs o 2l ... (Fag)
Jremer wEea : oy A o Sirgd |

... (cgagm)
AT TRRERA BR qead : R H TP 91a 91 Tad aret 81 g 91 H U W 919 3 I @ §
3R T Yeb W IS AU IR® A By @ g S-AN Al B Reprss wWelded €, W

weeH<d 781 &l ...(@agr) These are the recorded statements. These statements are

not from me, but they were made by well-known and respected people of this
country, this nation. ... (Interruptions) T8 w=aTs ©|...(cTaem)

A& HENSAT : 37U I3 S|

S TRHASHA BIR AR : A §9 Fedlg Dl ol T8l dbd | ... (Interruptions)

JTEAE HEGAT : SRRRA BR Ofl, MY Dwd ARBR A T AT & AR g8 FAT B, 3T 39
I W3Sy |

... (Interruptions)
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SHRIMATI HARSIMRAT KAUR BADAL : Madam, at least, let me put in front
of the House what took place at that time. There was one incident concerning one
Gurjeet Kaur. ... (Interruptions) @1 # & Tad il &

MADAM SPEAKER: She is coming to the point.

... (Interruptions)

SHRIMATI HARSIMRAT KAUR BADAL : Madam, since I am not being given
an opportunity to speak, [ demand ... (Interruptions) T #1 $© Taa qrer| fd 3T
IS gl @ A T8 2, Al Y B dem T8 S| w1 H $B Mo ardt & g, R i

$O TTAd A 57... (FaEH)
A FEIGAT = eI Sil, AT 96 AT |

(e
A& HANSAT : 3T Sfl, 37T 938 8|

.. (oraE)

MADAM SPEAKER: Now, please conclude.

... (Interruptions)
JeAET HANSAT : 3T 43 Y |
.. (o)
L& ARG : Aol A< | T A1RY, 37 98 qIferd |
.. (o)
A& WA : Y I3 A1 |
.. (o)

MADAM SPEAKER: Nothing will go on record.
(Interruptions) ... ~
SHRIMATI HARSIMRAT KAUR BADAL : Joint Commissions, barring one,

were constituted during the Congress regime ... (Interruptions)

MADAM SPEAKER: Nothing will go on record.

* Not recorded.
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(Interruptions) ..."
MADAM SPEAKER: She must conclude. She prolonged it too much. Let her
conclude now. Please conclude.

... (Interruptions)

eI ARG : 37Y WH B |
... (Fagm)

MADAM SPEAKER: Please conclude. There are other people to speak in ‘Zero

Hour’.
... (Interruptions)
e AENGAT : IMTH! 910 TH & TS|
(Interruptions)E
Y WEIGAT 7T A FA DI |
.. ()

& HBIGAT © AT AN I3 W18 | SRGAKT Sfl, 7T AT FHE BN |
... (Interruptions)
MADAM SPEAKER: Please conclude.
... (Interruptions)
MADAM SPEAKER: I have given her so much time, now she should conclude.
... (Interruptions)
MADAM SPEAKER: Now you must conclude.
... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL : The Director of CBI overruled the
recommendations... (Interruptions)
MADAM SPEAKER: Please sit down. Hon. Minister wants to say something.
Please sit down.

... (Interruptions)

* Not recorded.
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& HEIGAT : M 3MMT §6 S| 59 MU 7 9 HRex |req qreid |

... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL : I may be allowed to complete
first. ... (Interruptions)
MADAM SPEAKER: I have given you so much time and I have been telling you
to say what you want from the Central Government. Just one minute, let the
Minister say.

... (Interruptions)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, what
happened in 1984 was not only tragic but was a most shameful act. ...
(Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL : I would like to say what the Prime
Minister of the country has said. We have received these words for long enough
now. ... (Interruptions)
I WEGAT @AY AN AT B MY A1 I= Gl TS AW AN 98 Ssd|

RNART Sfl,31d 3y HIhefe dl Please conclude. Please tell us what you

want from the Central Government.

... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL: Madam, as far as words are
concerned, we have got them from the Prime Minister of this country also who has
said that it shall be our honest attempt to wipe away tears from every suffering eye.
If cases needed to be re-opened or re-examined, the Government will take all
possible steps. This has already been said by the Prime Minister of the country.
What further assurance? ... (Interruptions)
MADAM SPEAKER: Please wind up.

... (Interruptions)
SHRIMATI HARSIMRAT KAUR BADAL : Even now, instead of getting re-

investigated, the cases are being closed. There is a case against Shri Sajjan Kumar,
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FIR No.67 of 87 which was registered in 1987 has not been filed in the FIR
records. For 18 years, FIR has not been filed. ... (Interruptions) 1 would like an
answer. Why has it not been done? ... (Interruptions)
MADAM SPEAKER: All right. Hon. Minister is responding. Please sit down and
take your seat.
DR. TARUN MANDAL (JAYNAGAR): I would like to associate myself with the
views and sentiments expressed by Shrimati Harsimrat Kaur Badal. E
& ARIGAT : T R TS & T 52 37T I3 S8y

.. (orTE)
SHRI PAWAN KUMAR BANSAL: Madam, what happened in 1984 was not only
the most tragic incident after 1947 but one of the most shameful acts. ...
(Interruptions)

LAY TRISAT : Y 90 WU, o diai Sy |

... (cgagm)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Prime

Minister has apologized several times. ... (Interruptions)
SHRI PAWAN KUMAR BANSAL: Madam, this is not fair. She has taken 25
minutes and she is not letting me say even a few words. She converted this into a
full-scale accusation, Madam, and she is not letting me say a word.
el HENSAT : 37T I3 W3, 31T I8 dre oyl

... (qEr)
SHRI PAWAN KUMAR BANSAL: She did not let me say what I wanted to say,
Madam. ... (Interruptions)
JeA&T AL : Y 93 W1y, 3 I8 dlef S|

... (qEr)
SHRI PAWAN KUMAR BANSAL: Madam, I was submitting that the anti-Sikh
riots of 1984 were not only the most tragic incident in the country after 1947 but

one of the most shameful ones. Madam, the mayhem that was perpetrated was
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because the man turned monster. Every right thinking person in the country really
felt sad at that. This is a matter on which there is no difference of opinion in any
party. People share the same view cutting across the party lines. With uttermost
humility I would like to remind the hon. Member, she was not here then, that the
Prime Minister then said, “This madness must stop”. This is what was said by him.

This matter has been discussed a number of times here. The hon. Prime Minister,
in a debate sometime back when he ordered re-inquiry into the matter, apologized
in this House itself. I happened to participate in the discussion then. It was a
discussion at that time aimed not to whip up passions in the country. Today, I am
sorry to say Madam, we have to really have a sort of self restraint. ...
(Interruptions)

e WEEAT : 3T 95 Wrgvl Please listen to the hon. Minister.

SHRI PAWAN KUMAR BANSAL: Madam, my concern only is
(Interruptions) Madam, my concern only is ... (Interruptions)

MADAM SPEAKER: Please listen. § ST8g| 3mdep! AT T &, 3HF AT JFAT|

SHRI PAWAN KUMAR BANSAL: Madam, my concern only is, I am repeating
that word again and I want all the Members to hear that. ... (Interruptions)
MADAM SPEAKER: Nothing will go on record except what the Minister is
saying.

(Interruptions) ..."

SHRI PAWAN KUMAR BANSAL: Madam, my concern today is that when we
refer to the black deeds of the past, we must in fact ensure that no word uttered by
us leads to sort of a schism in the society again. It was in fact the darkest period of
our time. But we have overcome that with the passage of time. Today if we try to
bake the political cake on the funeral pyre of the victims, the country is heading
for a bad day. ... (Interruptions) Madam, what followed those dark days was ten

years of terrorism in the country. Terrorism stalked the country. Punjab suffered

* Not recorded.
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during that period. ... (Interruptions) And these people did not have the courage to
come out. If Mrs. Harsimrat wants me to tell her what was being said by the Chief
Minister of the State at that time, that was a personal conversation. I am aware of
that. ... (Interruptions) Who were the people ... (Interruptions) E
MADAM SPEAKER: Nothing will go on record except what the hon. Minister is
saying.

(Interruptions) ..."
SHRI PAWAN KUMAR BANSAL: Finally I want to make a point and assure this
House and the country that this Government would never misuse any official
machinery ... (Interruptions) That was precisely the reason why the Prime
Minister ordered that cases be reopened against some people. ... (Interruptions)
That is not fair on the part of any hon. Member. ... (Interruptions) Judiciary is
independent in this country. Everybody knows about it. If there is an order by a
court, there are remedies available, Madam. What the Prime Minister did was, he
directed that cases be reopened. That demonstrates amply and loudly the intention
and the bona fide of this Government. ... (Interruptions) Therefore, my request is,

let us not whip up passions in this House. ... (Interruptions)

* Not recorded.
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12.31 hrs.
STATEMENT BY MINISTERS — Contd.

(ii) Involvement of official in the High Commission of India in Islamabad

MADAM SPEAKER: Statement by Minister, Shrimati Preneet Kaur.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): Madam Speaker, I rise to inform this august
House that as a result of our counter intelligence efforts we had reason to believe
that an official in the High Commission of India in Islamabad had been passing
information to the Pakistan Intelligence Agencies. The position occupied by the
official did not involve access to highly classified material. The official is now
cooperating with us in our inquiries. At this stage, for national security reasons, it
is not possible to divulge more detail about the information that may have been
compromised or to comment on this case as our investigations are continuing. ...

(Interruptions)

(Placed in Library, See No. LT-2360/15/10)

... (Interruptions)
MADAM SPEAKER: Don’t level charges. No allegations, please. No charges.
... (Interruptions)
MADAM SPEAKER: Rest of the matters of Urgent Public Importance will be
taken up at the end of the day.
Hon. Members, there shall be no lunch-break today.

... (Interruptions)
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12.33 hrs.
MATTERS UNDER RULE 377 *
... (Interruptions)
MADAM SPEAKER: Just a minute, I have an announcement to make.

Matters under Rule 377 shall be laid on the Table of the House. Hon.

Members are requested to send slips immediately, as per practice.
... (Interruptions)

(i) Need to provide special financial package to the Government of Manipur
to implement the recommendations of Sixth Central Pay Commission

DR. THOKCHOM MEINYA (INNER MANIPUR): The Manipur State Government
employees have been on strike for the last more than three months demanding
implementation of the Sixth Pay Commission recommendations in toto. So far, the State
Government employees enjoy the same pay structure at par with their counterparts in
the Central Government. The Government of Manipur does not have enough resources
and revenues to meet these demands. Thus, in spite of the sincere attempt by the
State Government to give its employees the full benefits of the sixth pay commission
recommendations, it appears to be helpless.

Now, even if the government applies the principle of no work no pay to the
striking employees, the employees are in no mood to withdraw the agitation. Hence a
tricky situation arises. Another scenario is that IAS/IPS officers and many other
Central Government employees in the state including a large number of Military & Para-
military forces have already got the full benefits of the Sixth Pay Commission
recommendation w.e.f. January, 2006.

I do feel that the demands of the State Government employees are justified.

At this critical juncture, it is my earnest request and appeal to the Union
Government to help the State Government to mitigate the situation by granting a special
package of grant-in-aid for the implementation of the sixth pay commission

recommendations in toto.

* Treated as laid on the Table.
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(ii) Need to drop the proposal to give cash instead of foodgrains to BPL
families and continue with the present system of distribution of foodgrains to
BPL families through Public Distribution System

3t ST gHTel AT (S qd fawett): s WRBR W B @1 A 8T drel ARTRDI
Pl AED IR YUITell & T8 98 HH DIFG IR Wrel Yaref Iod WHR & Aedq |
T BRI Bl 3H D Ao F TG AWl BT Ye WA b Y 1= W B 21 offep,
M QR & g g gD QU O Wedel ®is w4 #3ray & faaRd= g S
THIITd T2 2l Ife 39 uRdrd &1 fhanfaa foeam Sar g a1 9 S Y Wi & 95 U
ffeaa I Sucte s SRR
faaRa @ St a1 agd Gwra & fb aRaR &1 gRaar g9 AR b1 ST gRaR & WRUl-
ame & fau T e oo Aol smavg@ansti § @ dvm| U R § e e @
SEUAN BN A1 Uob T¥IE URAR, S g W~ ¥ U1 WRU-UIN0] 6l oA, 98 39
gfeen | dfd & srrm|

3d: W Bes WDR W FRY ¢ [ 98 3 U1 Bl qchlel YHd I FRE B iR
Ife P HRUAY 39 IR W AR fhar S Sl § a1 fhR 59 Ao & sifam wg fou
S W Yd SE-AfAERl ud o qrfores el W ged ddh) 8 59 G4y H Dlg had
I3Q SR |
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(iii) Need to undertake expansion and modernization of Chhatrapati Shivaji
Terminus Railway Station in Mumbai, Maharashtra

3t UHTIY WERd MARAre (S SfA-Ae):  orey HEledl, § D HIETH W WREGR B
& <9 B SYE Iogr s H R tReiie waufa Rach efiFe (W.ea.d) Yol
WM B AR BN BT A18d1 &) AeIed], 39 S & (AR T4 3MYTHIhR0T Bl IAd
Y HATOT & U BB 99T ¥ [aRee 2] S Jad H# WLUE.d Yad I & U
T 20 Udhs SHIF ® faafia axae 731 effiFe fiend g o= a9rar ST ol 59 IRt
@ FEY § By IR FHI-GHT TR ISR, ARHR B R A &1 SMHNG fhar Tar offds ol
Al I8 YRIa X HAT & U e gl

T Helgd, H WHR A 7w fdeT oxar § & A @ syfaer vd g9
Ve Hee @1 &e | @d gU Bl REmh e & far vd sngfeiaser & g
DI AETiree M H AT B HUT B

(iv) Need to include Jodhpur City under the Jawahar Lal Nehru National
Urban Renewal Mission Scheme

SHRIMATI CHANDRESH KUMARI (JODHPUR): Jodhpur is the second largest
city of Rajasthan. It has a population of about 30 lakhs (Ten Lakhs Urban, 20 lakhs
Rural Population) as per the 2001 Census. It comes under the category "B" city. The
Government of India has launched Jawahar Lai Nehru Urban Renewal Mission for fast
track, planned development of select cities with focus on efficiency in urban
infrastructure. Jodhpur city is over 500 years old and has historical and religious
importance besides being an important place of tourism. It meets all the criteria to be
qualified for inclusion in the Jawahar Lai Nehru National Urban Renewal Mission.
I would urge upon the Union Urban Development Minister to kindly include Jodhpur

as the 66 city under the above-mentioned scheme at the earliest.
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(v) Need to provide infrastructural facilities of international standards at
Jaipur and Ajmer railway stations in Rajasthan

3t AR Sielt (SRYR): A Xl /3l 9 (U9 2009-2010 & gIc HINUT H qg ©§UT & off
6 <o & 50 YAd WAl BT ARG KR DI Fragail F Yo feaweiiy e & @ J
e far SIRAT 991 50 Yeld AT H SAYR G 7SR Yad e 41 o, offdh fUgel asie
T 4 SN B qle W TIYR  IOFR Vel AT BT ARSI VR DI Gagmdl § Jad b
& forv anft 9% BIs HeH T8l ISR AT B

T AFFR A5 S 9 INIE © 3 ST S arier STae duie WTSUT 2009-2010 W A
o, I¥D! ATy R &N R 41 fHd fdora & SR T SOPR Yeld WeH 3R 31
ved Wl o fivaady e & fofg wed el

(vi) Need to provide financial assistance to the fruit & paddy growers who
lost their crops due to heavy hailstorm in Anantapur district, Andhra
Pradesh

SHRI ANANTHA VENKATARAMI REDDY (ANANTAPUR): The recent
unexpected and unprecedented hailstorm in Anantapur district, Andhra Pradesh
has resulted in very heavy damages to crops in this drought-prone district. The
sudden hailstorm in the last week with high velocity gale has seriously affected the
crop of mango, banana, oranges and sapota in the district. Due to shortage of
water, the farmers in this district tend towards growing of fruits which need less
water. The banana and orange crop was almost ready for harvesting when the
nature has turned its fury on them. Before the farmers could recover from this,
unexpectedly there was very heavy gale at very high velocity last week because of
which banana crop and also mango trees have been uprooted. In succession, within
a period of a fortnight, there have been three incidents of heavy hailstorm and gale
in Anantapur district alone and the banana crop in more than 3,000 acres in the
district has been completely destroyed. This has resulted in a loss of more than Rs.

Fifteen crore to the farmers in Anantapur district.
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The investment by the farmers in these banana, mango and orange crops is
heavy and the compensation being offered by the State Government is much less
and does not meet even a small percentage of the investment made. The Central
Government should consider giving insurance coverage to these crops. There
should be a national policy for providing insurance coverage in cases of such
natural calamities for horticulture products. The Government may also consider
including the work of clearing the debris caused by such natural fury under the
Mahatma Gandhi NREGA so that there could be some solace to the farmers.

The Government should provide immediate financial assistance to the
farmers who have lost their banana, orange, sapota and paddy crops in this

unexpected hailstorm in the district.

(vii)Need to utilize the services of Navy for training youths in swimming and
rescue operations in case of incidents of drowning in various parts of the
country

SHRI P.T. THOMAS (IDUKKI): Kerala is a land of rivers, lakes, and land situated
between backwaters and sea. Apart from this, in the hilly districts such as Idukki
there are water bodies of different dams. Every year hundreds of lives are lost due to
drowning. In most of the cases the victims are students. Boat tragedies such as one that
took place in Thekkady are not uncommon. One of the reasons for high death toll is
due to the fact that people don't know swimming. Now, Naval forces arrive on the
scene of tragedies only to get back the dead bodies. I request that Navy may be
pressed into service for training the youths in swimming and rescue operation. Two
methods can be adopted by Navy in this regard. One is by establishing N.C.C. naval
wing in all schools and colleges. The second is by rendering help to regional swimming
clubs of youths. I request the Government to consider this matter seriously and save the

precious lives.
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(viii) Need to ensure adequate supply of wheat in Lakshadweep

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): 1 represent the
Lakshadweep Parliamentary constituency which is socially & economically
backward. It is also geographically isolated from the mainland. In my constituency
there is lack of wheat supply in all the islands. Wheat is not grown there. It is
transported from the mainland. Totally 250 mt of wheat will be sufficient for
consumption of the islanders. Hence, I request the Union Government to ensure

the supply of 250 MT of wheat to the poor scheduled tribe islanders.

(ix)Need to add more categories of works under Members of Parliament
Local Area Development Scheme and increase the annual allocation of funds
under this Scheme

# WU TqT9 ARRIORE (gel): A1 37edel Heledl, # 31U HIegH 3 49e Bl &1 U

Heaqul fawg &1 SR o1 =redl g1 Aidal &1 W ey fJerd [y e ve qeaqet

o 21 IR 39 Aol & 3fard (HfY & fAaRor & R d S Arieeie d@ WReR 7 991 B,

IS AR T Ao 1 39 [y § 78 53 1 9ad 21 W 9 e sl &

HTIR ANIGYd dIcdl H BT Bl AT H BT g

1. Higal B W ey faer [l are @ derrery &g fearel @ded & argafd yem
HRA DI HUT B

2. dial & WY &7 e [ @ ey Gl B URgeld oF B rgEfa &
S |

3. HEIGA], Bs ARDR TAT I DR DI b TRATSTRI H W W Femsi A
g o1 S fhar TR R s aR WY WK GRATU WeTH 7 BN b Rl O
T8 < U € TAT ¥ BRO AN S URIATSAISN BT o9 &l IoT Fbd | 34T Ig
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3MaeT®d B [ 39 UBR & €9 &I Y AiEal @ R aF e [ @ o @
SEINECIISID]

4. o1 9 o I9d &3 & <rh @t fafdy e &t & ar # w7 98 & gl S T=e
o 9 o gt #'E iR #eE & ®RUl [Ae™ Bt & v e are a1 <&@ 2l
S 9IS Dl M H [WEJ gU R &3 A [ &) 69 Jgra) 99 B A BH
5.00 BRI BT DI PHUAT B

(x)Need to implement GPF-cum-Pension Scheme for the employees of
Jawahar Navodaya Vidyalaya who joined services before 01.01.2004

sit IR dvau (Rwen):  ereger #_IGw, § aMues AMETH W AT #31 St & &= § A
=TT g b Sfarer dIed fdernery # fAie 1.1.2004 | qd o7 Sif@reprdt vd A=Al 7 W
SATeT B o, I FR ALALUE. U wed, 1972 & Aqd SILULTH g UM AT AR
TE DI g § TGP AT G B TR I8 ATOHT AN 2] TAY 9 W B AR qaed f[emerdn
H YART HHARY TG SfIBRN I SMhIYT H 7 3R fd a8 # aMd IR YR IRBR Bl 50
IR A AT HRAT AT GBI & JAT MRl & AH A 37T AP DI Ybe AT 1T g,
fe il T 9 Ay H Phls Fdgo® A Tel fhar a1 21 I1d: MUd ATq F AN
A o w3 ud A Ae ddgE ey §3 A SRy € B 39 ddy H o dchrd
BRATs PR Y AR Tdled [Jemed H HRRG WYY JaRd wHHEmAl e foid
01.01.2004 ¥ Ud HqT SIS &I &, 91 W SLYL.UG Hg YL IISH] R Bl S1Q A1 ITh!
THRT BT I B b 3R J ¢ B 30+ R AV ¢ qeb |
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(xi) Need to provide special status to Northern Karnataka Region consisting
of Gulbarga, Raichur, Bidar and Koppal districts to remove backwardness
and regional imbalances

SHRI D.B. CHANDRE GOWDA (BANGALORE NORTH): There are 175
Taluks in the State of Karnataka out of which 144 Taluks are backward. Most of
these Taluks, numbering about 59, are in Northern Karnataka. Gulbarga is one of
the most backward districts in Karnataka. Crops failure is rampant in Northern
Karnataka. Water is scarce. Farmers are burdened with debt. In this background,
the State Government of Karnataka constituted a Committee under the
Chairmanship of Dr. D.M. Nanjundappa to make recommendations to remove the
regional imbalances in Karnataka especially in Northern Karnataka. The
Committee found that Gulbarga, Raichur, Bidar and Koppal forming part of
Northern Karnataka region, were the most backward and made several
recommendations to remove backwardness and regional imbalance. The State is
doing its best to address the problems of backwardness and regional imbalances,
but the resources of the State alone cannot solve this gigantic problem and needs
the assistance from the Central Government. There has been long pending demand
of the State of Karnataka for amending article 371 of the Constitution and
providing special status to Northern Karnataka region namely, Gulbarga, Raichur,
Bidar and Koppal. Hence, I urge upon the Central Government to take necessary
steps to provide special status to Northern Karnataka region by amending Article
371 of the Constitution as has been done in cases of several states like Andhra

Pradesh, Assam, Manipur and Nagaland.
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(xii)Need to extend Rewanchal Express running between Rewa and Bhopal
upto Indore

Akt g Aeem (3RR): 3R ¥ a1 & #e DS Wl X T9s T8 g S {6 QA &
AR DI ARNTTD, AHIS UG ATl gt P S@d gU A ad 8l aaa H qar
MYTA & AT oI dTell Adiadd TrIdT BT WU | 3T <R db da-AT Sl Ghdl ©,
T B AaT BT YA WD G /R A RAMUT BN aRF AR AAT SHIS &5 B aradi ol
W 3BT AV U BT ST I ST Bl R db geM J fHr srfaRed arEh few @bt
SICEICN IS KRR

A1 H#A St emuE 2 5 Sa I TRl BT 3R 9@ 3 9GS |

(xiii) Need to provide medical facilities to all the Central Government
pensioners under Central Government Health Scheme

DR. RATNA DE (HOOGHLY): The Central Government Pensioners get Rs. 100/-
p.m. along with their monthly pension as medical assistance, which is too less to
defray medical expenses like consultation charge, medicine and allied expenses. In
these hard days, the cost of medicine has gone up beyond the reach of common people.
Now a days, most of the pensioners suffer from hypertension, blood sugar, heart and
kidney ailments. The cost of medicine to combat these diseases, is extremely high
and it becomes impossible on the part of the pensioners to bear the cost of high priced
drugs and due to this treatment is abandoned in almost all cases in the mid way of
spell of treatment inviting high risk to life. It is a fact that the Government Hospitals
do not supply medicines to any out patients and in case of any complication or
emergency they are compelled to get admitted in private hospitals at the cost of their
own savings. The medical assistance of pensioners may please be ensured by
providing them Central Governmental Health Scheme facility against normal premium

and by opening the dispensaries of CGHS at district headquarters.
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(xiv) Need to engage ‘Central Silk Board’ in procurement of raw silk and its
supply to weavers at a reasonable price

SHRI S. SEMMALAI (SALEM): There has been a phenomenal increase in the
procurement price of yarn Zari and raw Silk pushing handloom and silk weavers
virtually on the brink of poverty. Steep rise in the price of raw materials has
thrown their lives out of gear. On an average, our country produces just 15,00
tonnes of raw silk against the demand of 30000 tonnes approximately. This
shortage was met through imports mostly from china. Taking advantage of the
shortage, few silk exporters procured the raw silk from China and sold at higher
price. So Government should intervene to ensure that the market mechanism is not
influenced by the private traders, besides directing the Central Silk Board to

procure the raw material and supply the same to the weavers directly.

(xv) Need to redefine the parameters for determination of poverty level with a
view to have an equitable allocation of funds for the poverty alleviation
programmes

SHRI JOSE K. MANI (KOTTAYAM): For long, India has been evolving poverty
alleviation policies and programmes using questionable parameters for
determining poverty levels in the country, thereby implementing the programmes
and projects targeted for families living Below Poverty Line (BPL). Mostly our
Public Distribution System (PDS) and delivery of social welfare measures revolve
around concept of poverty levels. The dividing line between the privileged and the
under-privileged has become blurred beyond recognition as pointed out in the

latest United Nations Social Development Index.
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The incidence of poverty is common to all strata of society irrespective of
the income levels, as has been proved by the recent global recession. Globally,
there are diverse and varied benchmarks to determine the levels of poverty,
wherein arises the contradictions. According to the World Bank benchmark, those
with daily incomes of below one dollar are identified as the poor. However, while
there has been a decline in the poverty level globally, over the past two and half
decades, the incidence of hunger among the vulnerable has only increased, as per a
study conducted by United Nations Food and Agriculture Organisation (UN-
FAO). The report also reveals that mere economic development need not translate
into poverty alleviation.

Though the government’s efforts in the area of poverty alleviation are
laudable, the targeting of the beneficiaries has been faulty, says the findings of the
UN report. Since the UN and the World Bank have been funding India’s poverty
alleviation programmes in a major way, we should consider mid-course
corrections of our assessments on poverty levels, hitherto based on wrong
assumptions.

I would, therefore, urge the Government to redefine the concept of
determining the poverty levels across all strata of society for equitable and

meaningful allocation of funds for the poverty alleviation programmes.
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12.34 hrs.
FINANCE BILL, 2010 — Contd.

MADAM SPEAKER: The House will now take up item no. 20.

Shri Kalyan Banerjee.
SHRI KALYAN BANERJEE (SREERAMPUR): Madam, in support of the
Finance Bill, 2010, first, I wish to point out the new economic order of the UPA
Government. In view of the provisions of the Finance Bill, 2010, and the
recommendations of the 13" Finance Commission Report, which shows that there
are two economic orders — old and the new. I want to give a comparative figure of
both these economic orders. Firstly, the average cumulative burden of all indirect
taxes was 22 per cent.E

Now, by the reason of the new economic order, which has been inducted by
the Finance Bill, the average cumulative burden of all indirect taxes has come to
10-12 per cent. Secondly, in the old economic order, the companies deal with tax
laws and officials of up to 28 States; in the new economic order, there is one tax
law and system across India. Thirdly, by reason of the old economic order, dozens
of different taxes and several products taxed at different rates in different States. In
the new economic order, there are only two tax rates — one, for the Centre and
another for all the States applicable uniformly. Fourth point is the individual
income above Rs. 5 lakh a year was taxed at 33 per cent. In the new economic
order, individual income above Rs.25 lakh is taxed at 30 per cent. Fifth, tax saving
investments of up to Rs.1 lakh every year was allowed; in the new economic order,
tax saving investment of up to Rs.3 lakh is allowed every year. Sixth, every one
crore man hours and Rs.3,35,000 crore lost in tax compliances. In the new
economic order, substantial reduction in time and money spent on tax compliances
and dispute resolution. Seventh, as a market, India has fragmented and therefore,
was weak. In the new economic order, a strong common market with free

movement of products and services is there. Eighth is India is one of the fast
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growing economies, but one of the toughest places to do business, but in the new
economic order, India is one of the largest global economies and is easier to do
business with and in.

Under the new financial order, in view of the provisions drafted under
section 2 of the Finance Bill, 2010, what has been done is this — the new tax rate
which was mostly discussed since yesterday and which needs to be discussed — no
tax need to be paid up to Rs.1.6 lakh. This is the important part of the current IT
structure. There is criticism on this — whether the tax of 10 per cent charged up to
Rs. 3 lakh should be there or deserves to be there or not.

I was looking into the figures after the Pay Commission’s suggestions and
recommendations, which have already been made applicable to all the public
sector undertakings. Earlier, whatever one mazdoor was getting, at the ground
level as far as the new entrant is concerned, it was about Rs.13,000. If he had put
in 10 years of service, then, he would get about Rs.20,000. In view of the new Pay
Commission’s recommendation, this is the figure, which has been extended to all.
The question for consideration is whether the mazdoor is aam admi or not. If he is,
then in view of the Pay Commission’s recommendations, if he gets Rs.20,000-
Rs.22,000 per month, it comes to Rs. 3 lakh a year. If the benefits of tax
concessions have been extended, it will be to the minimum level of persons. The
question is who is aam admi. Whether the middle class person, a clerk of a public
sector undertaking, a clerk of a Railway Department, a clerk of a Central
Government, a clerk of even the Parliament Secretariat itself would be treated as
aam admi or not. If he gets a salary of Rs.20,000-Rs.25,000 per month in today’s
pay structure, he gets the benefit of taxes.

If we go by the calculation, we will see that 73 per cent employees have got
tax benefits on today’s pay structure, which has been extended up to Rs.5 lakh.
This was the core discussion since yesterday. The main thrust or the argument was

on that. So, if one saves and if he gets up to Rs.3 lakh, no additional taxes are

being levied. E
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In the case of income up to Rs.4 lakh the tax benefit given is Rs.10,300; in
the case of income up to Rs.5 lakh the tax benefit given is Rs.20,600 and in the
case of income up to Rs.6 lakh the tax benefit given is Rs.30,900. It was
discussed yesterday as to whether retrospective effect is to be given to the various
provisions of the Finance Bill. That was the criticism which was discussed
yesterday. With great respect I would like to say that whenever a retrospective
effect is given it does not become an Act or it does not have any prejudicial effect.
When a valuable right or a vested right is taken away by reason of any Act, the
retrospective effect becomes bad. It is not shown anywhere here that vested right
of anybody has been taken away and, therefore, the mere expression of
‘retrospective effect’ does not make the Act bad.

I would seriously dispute the railway service tax that has been imposed. 1|
have raised it earlier also and I would repeat it today, kindly withdraw the service
taxes which have been imposed on the railways. The hon. Railway Minister did
not increase a single paisa either in the case of passenger fare or freight fare.
Rather the hon. Railway Minister has given concession in the freight fare. A
benefit of Rs.100 is being given on the carriage of essential commodities. If this
service tax is imposed it will have an indirect effect on the fare which was not at
all intended by the Railway Minister. This will result in a heavy burden on the
Railways. In the Railway Budget, the Railway Minister has given her intention
not to increase the fare but if this service tax is imposed on the Railways it will
lead to a tremendous liability for the Railways and it has to carry on with that
liability. I would request the hon. Finance Minister to reconsider this aspect of the
matter where the service tax has been imposed. Earlier also we had said that the
service tax is not required to be imposed on the individual services. It had
continued last year. I would repeat and say that if it is not taken into consideration
the Railways will have to bear a huge liability and it will have to carry on that

liability without any avenue of income.
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This has been discussed yesterday also that in the current year the fiscal
deficit as a percentage of the GDP has narrowed down to 6.9 per cent. This
includes oil and the fertiliser bonds. Down from 7-8 per cent in 2008 to 2009, the
projection for the coming year is 5.5 per cent. Economists experiencing fiscal
nightmare for the past year over the Government’s galloping deficit, the gap
between income and expenditure, were happy to see that the Finance Minister
returned to the path of prudence. At the same time, I wish to point out that when
the GDP has gone down I do not find the benefits, which are required to be given
to the most affected Scheduled Castes and Scheduled Tribes, given to them. The
Government should be more practical in this regard.

Today we see the Maoist and the Naxalite activities are going on in areas
where really no development has taken place since Independence. In such areas a
number of public sector undertakings are having their mining operations. These
areas have steel factories and other big heavy industries. They also have the forest
reserves. In such areas naxal activities are going on. It is because the Government
or the big enterprises and the big industrialists have not, in return, extended the
benefits extracted by them from the operations carried out in these areas. Madam,
do you know who live in these areas‘?E

Who lives there? The persons belonging to Scheduled Castes and
Scheduled Tribes live there. If we get a population chart, we would find that 80 to
85 per cent Scheduled Caste and Scheduled Tribe persons live in and around that
area. Unfortunately, for decades together CSR benefits have not been extended
there. Had they been extended, we would have seen some other picture in our
country today. We would not have seen maoist and naxalite activities in those
areas. Therefore, I would make a request that specific provisions should be made
by amending the Finance Bill for giving benefits to Scheduled Castes and
Scheduled Tribes of those areas, especially, hilly areas, areas where mining

operations are going on and forest areas. The other day I said and at the cost of
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repetition I would say that again that you should bring a new law in this august
House for giving rights of forest to the persons who live in forests.

In the present Finance Bill certain benefits have been extended but I would
say that these benefits should also be extended to Scheduled Castes and Scheduled
Tribes. I would just give a chart of remarkable allocations made in the Budget and
through Forest Act. There is one per cent loan interest subsidy for houses costing
up to Rs.20 lakh; farm loan repayment is by six months - still by 30" June, 2010;
Defence allocation is at Rs.1,47,300 crore in 2010-11; Rs.1,73,552 crore has been
provided for infrastructure development; outlay for social restructure is pegged at
Rs.1,37,674 crore; social sector outlay is 37 per cent of the total Plan allocation;
and allocation for women and child development is hiked by 80 per cent. But with
great respect I would submit that no such allocation has been made in case of
minorities. We have got the figures for the last four years. The UPA-I had
appointed Sachar Committee and we have got its report. We also have the report
of Ranganath Mishra Committee. It is very clear that really no development has
taken place in the case of minorities. It has been pointed out by both the reports —
Sachar Committee and Ranganath Mishra Committee. 1 would submit that
discussions should be held in this regard in future by fixing some time. At the
same time, when these things have been pointed out certain benefits should have
been extended to minorities. I am not saying it simply for the sake of minority. In
our Hindus also we have Scheduled Castes and Scheduled Tribes. But the persons
belonging to minority live much below poverty line. We have to identify them
and have to extend benefits to those areas. I have seen in some areas where a large
number of persons belonging to minority communities live that normally 60 to 70
per cent people of that area live much below poverty line. I have seen this in my
area of Asansol when I was M.L.A. where about 90 per cent people live below
poverty line. Therefore, these benefits have to be extended to them.

I have already mentioned the benefits which have been given. The

allocation for health and family welfare is Rs.22300 crore and Rs.66100 crore



29.04.2010 81

have been allocated for rural development. There is a proposal to set up Coal
Development Regulatory Authority. Then allocation to power sector is more than
double at Rs.50130 crore. These are some of the remarkable allocations that have
been made.EI

Madam, I would like to refer to another very important aspect and that is
about the loan agreement of farmers. The interest rate has been decreased from 7
per cent to 5 per cent within a period of just eight months. It was decreased from
7.2 per cent to 6 per cent in 2009 and now in the year 2010 it has been decreased
to 5 per cent. The procurement price, on the other hand, has been increased from
Rs. 650 per quintal to Rs. 1100 per quintal which has been straightway going to
the farmers themselves.

Madam, another aspect to which I would like to make a reference is to the
idea of building a corpus, being done for the first time, namely, the National Clean
Energy Fund by way of imposing cess on coal produced in India as well as on
imported coal at the rate of Rs. 50 per tonne which gets appreciated. This, we
think, is an obligation that the Government has to discharge for keeping the
environment clean. In the State of West Bengal 25 per cent cess is collected from
coal production. What is the law on cess? The law on cess says that whenever it is
collected it has to be spent in the area itself. But unfortunately it is not being done
in our State. There are large areas under coal mining in the district of Burdwan in
West Bengal, particularly in the Asansol belt. 25 per cent cess is collected but it
has not been spent. Now, the point is that it has to be seen that the purpose for
which the cess 1s being collected is spent accordingly for that purpose. If a cess is
collected for a definite purpose, then it has to be monitored to see that it is spent
for that purpose only. In the words of Shri Yashwant Sinha I would like to say that
it has to be seen whether the cess collected is spent for the purpose for which it has
been collected or is being spent for extraneous purposes.

I have already mentioned about the education loan. I would like to request

the hon. Finance Minister about reconsidering his proposal for imposition of taxes
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on petroleum products. VAT is collected by all the States, including our State. In
our State the VAT collected on petroleum products is the highest. I would like to
request the hon. Finance Minister to kindly reconsider reduction of taxes on the
petroleum products.

With these words, I support the Finance Bill, 2010 and would also like to
remind again that there is nothing to be worried about the expression
‘retrospective’ as it does not intend to bring anything new and I have already

mentioned about that earlier.
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3t 3Fa TIRW M (AQ): Ne¥eT Haledl, MUy g o fAeaes R dre &1 99y 3,
9 foIg # aUs! g=yare o gl # fox1 fage W are | ugel el aredn § (& ol |aT
# gIR wEdrt, RE i o e St SufRa w8 21 ofde & 99 9 9 8 9, @1 S
drer el e R, d H & AT TAT SR ITBT W67 SR || ST R FSAN B B
I H I A gt St g1 faue @ ok § drerd gy MReia g9 St 7 e W #
aﬁ‘mw%mg

foq #= Sft &t IR ¥ S gH w® I

el Heledl, # ofihsl B 9l 9 BRI gU BANI DR WU H Sl WIHAT ©, ST
IR a7 HAT Sl BT &7 MBI BRAT AT TARN G DI JMMETE Al PRAS A IR 2 3R 5
3 W A TS A DHad 3.84 TS AN 8 a9 T, FREMT §l 1T TR AR fHed at
A 21, 39 A § TR @@ AR S @) awdhal 31 BAR Sl 3.84 FRIS < U
STH W S| 70 U gHY &, HHAN 8, feT SRde fesawH gl &l gsell 25-30
gfrerd € BHRadT U S TR B 37GT B ol Ig 910 39 a1 Dl S 2 fh g9R J&f
IR CH U B D O IR P AN B H AN AR WY @ & A PR AN B H d
U D! I AMA ¢| 34 IE Sl AFNDHAT 8, $9 AMMNGAl B HRY T 57 FI 39
S BT ARG, S 37U YD §0 <A D AMRD AH @ &, B8 @l 8, [ ¢ a8 a9 U
TE HAT AR, SN I ATEA] B, 3 AMNIGAT BT STEIAT B DI MRS B

e HEIGd], AN S AR UMl §, SHDH AaIAD AW S A1 <FF <A1 AT,
IfhT Tob IR 59 g8 CoRT o SRR H ST 8, 37U AU PR €N Bl &, SUD  q18
T Felt BT I AHAT FRAT Tsdl ©, fSUICHe @I 3R ¥ I B fhAl S ® A1 S
qhell® & SR &, I d94 & Y 89R I8l W) o U R & o A g & (oY
AN SATET ATt foErg od €1 Sufely §ed Ugdl Sawddl © fh S @Wifidi s N S
e o €, S7H QIR BRI DI MaIHAT Bl

Bl R SREART H Udh WaR It off | HBRIE, § S9hH < & Uh RS fTD TR
HRME 7 = FF 3R W AN H e BTl I AfEN & U™ TS Hs vw fHa| #
Jel W IADHI AW TE o @ T, Alhd AR, A H TAPA I D INS AMTBR W
Aiiems 7 s fFar, S U Qe BRIS BUAT AT g9 IR § O Wk Ul §, 39
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g T BT 8, Hegd Bl § b SR SW DA Dl RADHA BHRA Bl DR Bl S
JT-TSTDHY ST AT fh 3MMTR! TRBR BT 25 HRIS BYAT T o1 2l AT 31T 25 s
SUAT TS <A1 e, A1 Wl B AT 98 WA PO AR W, PO o9 § a7 g1lll A I 25
PRIS BUAT BT <A AT 1, IFS {7 STHA <o T BIRT oI AR &, ST &1 4
Mﬁm‘g
13.00 hrs.

g A B [HI AT T 2 B w1 sAR 39 URIOR H $u Wil § e dew
3 CHRIRR B IR fHAT ST & 3R W & 9299 & oy a8 <o ¥ &1 v arean 2
$afere O grad # oS &1 S 2, TR @t o IV 8 &9 ool # g9a o |/ &,
MR CHRIYIH DI GRAT § HHI AR & A1 I8 <o & foy, faRivesx f=y w31 St & forg forma
BT fqw gl safely A% ygar gerd § & AR off Rieew &, S9s! Wil Bl R Bl
JMTRHAT &, 39 IeH DI AR 911 B AqWHA] gl 39 39 YR I IRl 9417 WU b
HRENT @ S o &b oy Segd B AR 3 3|
13.01 hrs.

(Mr. Deputy Speaker in the Chair)

IUTEIE Heled, H A WAl S BT S AP PHRAT A6l 8 [P U BRI H IS G
sdSe 2 o U 3= ifil W BIUT Srell T 3R S 0 9 W U dRis WU Aol |
o T 93 9 B @& g, A7 Ao @Y 39 W THRAYdS ST 7 B aeadhar B i
TWSS 8, HHAN I B, S9® AW Dls IR 76l Bldl 8, S9d! Jodt I e Ay fesdae
BT § 3R HHARNT AR I S U &xd 2l oifhd Sl ORI 8, a8 Bic AR 8 AT
gS, BIC NN B AT I8 TN o | T B YA B o fadt #31 S 519 o6
T B AE 59 910 Bl IR &Y fb ol o asf § fobdy o 3 S I &1 g, S8
#egH Ud 9 &5 @ o A 87 gui i do-gs SEl W <o YR §U AR 3T 81 Sb
RIST® PR HIATS 81 & 2, A1 39D TGN e @1 fad 7= ot <1 W fovam o & S
3T JATUB] CeRT | T AR 8¢ TS TS YaATSSl 8l, BcH 8l, G4 B JUMTell § FaAR
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U HEIGY, $9 R BAR WM Sl g9 IAMT 8, T |l AR el J
HEMS DI AR &F 3NMPpe [Ha1 gl # W 39 47 g W dIad g A DI AR DR
3R fadmax fam A S &1 e e S AR fF e ot ane wEmE W fifsd 2
R o STl BT G ARBR AR Bl Vel § AR I8 &rdT Bl Jel © b 3 AEHT Bl
TOR H @A gU B BH ARBR DI AT Bl 9 & AT WDR DI Aerdl Dl AN 81 a8 A
JMSHT 37T HEe W WM 8, <Ifhd 30 b B U WRBR Bl IR A Bls Ugd &I AT 8
mmﬁaﬁémﬁﬁqﬁ,%%ﬁ%mﬁﬁﬁ%@éﬁﬁ%l@

s fo-a-faT el o & 21 3FI & &, Bl R Al & I AN |9 i
S TM T O I8 81 39 R A & U ARBR T w1 Hed I AR T YA By, I8
T R Ioc H§ HEl foErs TE ATl o1t o1 seH wEE | W ® ok 39 BRUT 98 6Sh
W IR DI AGER B @ 8l TAR o HA gorgd g Sfl, oreg St sife 7 s qarel @
TPR URA §8 BT Tl AT {HaT o1l o7 HE8 & ATl UR IMH IMSH] TSP AR VoAb
W R AR B @ 2, T 98 M S W S ©, 3961 A o 78 o 2 5
Ig WS W 984 ST WM ¢ 3R THR TS WA R PIg &9 8l < @ 2l aforg
AOGRT a8 b W IR <&l 2l

# foq 450 S &1 e=rare <, 9% AR AR ar € urel 9 Sk urdt @ fammer &
IS gY E, ok W IS gY Bl 98 37 R 91l B e € SR ONd 2| HF a8t | a8 37l
Ut BT 7ged PR IE © A AT AW & gY H AHEAT § B a8 M SMEHT 3R TRg
3MEHT @1 a1 BT TS 2| Afh HAN 39 919 &I ¢ 6 39 91 DI 9Fd §Y TR el
B TS & U < #1 St & B ToR T8l M T &l 89 a8 © &b a1 #3 off ffeea
w0 H 34 el @ forg o =y Y|

SIg fad #31 S 9 Uiel SR SIold R U ¥UY &l HY oW, df ST JId $9d M
g3 Y| MY BRI U BUYU BT oNRIT, fhd Uald & M IR ¥IU UfY ofiex §¢ V| o9
USIdl 3R SIoTd @ & d&d & dl WHIdd © ¢raureed & &M 1 961 3R AT galls & &
W 93| 3AfeTT SHGT e IRR 31 3MEH! TR ISl © 3R #gms R Y uear g1 oMo+ ar

Udh BUIT 9311, oifhd Red § IR UV §¢ Y| AT #R1 fHdes & fh R &l 39 W

AR AT @My
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Sutege Sft, # 1131 dle AT F WeT BT e gl A1 B a9 W 9 € 9w TR
WRBHR B B AT JUY WRDHR & 8| A I8 A a1 & b vep ar fa<g w21 oo 74 @
o, U @R ol § A1 fR o 79 @1 agaa el ol e fag @3 S & o us
3mawrds B AT fhe Aol 811 AfhT § yorg a1 & wef S 6 98 39 W e AR wY
BH 39 91d ¥ I[ANd © B IMUB WBR T B, fAd HIATG TAET gl MU [T
TAHBHAT TF DI 8, Al I8 ST T8I [ ATIDT MAMADHATY <= DY yreffreser 8l afe
S B YDA $ 37l 2 3R WG D [T AT AU MBI Tl Dl ATqeT bl

2 @I 3MMUYB! 98 gea! aIfevl

JuTee HEISH: 319 Y JHTE BN |

#t oFa TIR™ WA Swere S, A dad gea < @M g H WeR FRAT g [F ARBR DY
IO TfHEa Bt ©, fad wE St @t W Bkt 8, Af Afe o e & o, <o @
TR fd DI e Qe & fau iR 788 Ab & ol I g8 S A1 U far S
A1 | SAfT Wel & D 79 § $© W 2, olfh Ig & f2d # 3R o1 amedt & f&d 4 g+
AR BT gGeT DI MaLIDAT &l B4 5 I Bl WIHR B o (b 379 [fad w4
AT A SR €, <IfSheT QMY S a1 T O & & @ AR €, Sl ORE 31 areH) @l
I BT I TSRS T8l AT A1y |

# 39 faa Adus 4 S RIS & JT-31cT YUIoied ©, Sd 9+ ¥ 3Udhl Udh
TF forar 21 <9 # &1 999 g, At 8, feweR o1 AR Rdie=r 8, s fog # faa
ﬁ—aﬁﬁﬁaﬁwﬁﬁﬁfﬁﬁﬁ%\*lg

g Sl AT Yob A |16 BOR Bl folfHe TomeE & fofg <@l 8, 89 =med © &
7S fo THR ¥ gl S W@ g iR 3 et T IR & W 8 W@ §, SS9 SEd g
IR AT oMY 59 HEMS B WHR B & al 39 faffic B & a9 dF g1 Q| I8 3
el B SRR &l Sl gHT CRI-URR 8, I9ah! e Y a1 oiRg 1ol 89IR &=l & 31Ty
S € P Al sfftead a9d B Sl 8] Al TR OH Blg SMIe FHWAT Al § 3R
19 IRAR &1 1 I FHedl 2 [ W U™ o7 T8l 991 § 9 99 IRAR S Afgen 39 q@&:
B FEIAl PR & 6 S $B A AR T 8, 89 ST I TR TG | AfRAsi § g S

I B! AMRIGAT 8, 3 9QdT o Bl AMAIHAT &l B TSB! & IR e 8ok B
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BTN © olfh AFHI A eed R8T Sff 39 I ag ¥ &1 1 91d &8 8 5, 9 WA
a1 g b A fad 53 S fifvaa w0 4 59 an § ||

3Tel WFRR-RASISH &1 81ed <9 § 999 95K 2] WX ¥ Ugal A |iae [t
gd St 7 PEl © P BN FWR UfEaH &1 Heax Bl Bl o @ 2l gR HifRR fAASE @t
3a SRS A1 # Sfg BT B JAMTLIBAT 8, T S© Hag bl IJaHA & dd S A
ISl 1 W61 21 9 EI-SA18HI H S W@ 8 A1 IRAR F STT-20elT TS W 8 AR ITHI SHaTaras
HAA AT 37HH W B 2l gy AR RIS &1 8T &8 I &H OIF g BT TIoreH
TR ID! AN o |

JYTET Sfl, AT 3T GHYA QR (o], # MUl 3 oy g=yare ol g1 41 I8 W
3ffehs SATET el W § AT BN S B WOl ©, SN AFege IR B awgedl 2l
39 < B ST DI A8 HIEGAT BT AV {6 89 39 9 & AMRD © 3R 39 <« ARS8
@ A BH PR 3MGT HIAT AMMRY| FAGY PR IR S )T & 9 [fead IR W 5y 9 &R
PR o1 & oIy [depel ARel Ugll &1 AU Sy | 39+ g1 49 faar, g9 foly a=yarel
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st ev1 RiE dem (8RfY):  Suewer wEgy, onel fow v w Tdl 8@ @ 8wl g
fafrmT fagge @1 s fean 21 § wweran g 6 o Rege & wrem 9§, /e fo w4350 o
<, R $R AR < & Ay B SR 8, AISG JIaR, < & Ay 1 Abed forn
21 39 < BT AW A A8 fHaH 7, AlSd €, §hR § A1 HHAR 8 FEs | I 2
59 faen # 4 |Hean § & $© SAET WA BT DI SIRd 2| JATIT THH BRI Dl 9@IdhR AU
goIc P Aed BT Agford DI BT TAN A1 8, AfhT s8H oM ol & oy ok =mar
aﬂﬁaﬁw%‘lg

TS H B | F9l B @ g, H 2 G S I JA | AT 3R gAY by fagH HFT B
A1 G |1 AT, S AT e H YRR T8 &l 9 W Ui AR BUY IATS U dTel Sl Al
g, 97 MU PRI H BT & &, fbd 9 AN 1 A1 o & SRR ¥ AW ©, S© RIId T8l &l
gl S 7 A RIem & Wia 81 g9 ¥ & fage fad #5 w wRe € 6 e @ o A Al
&l €, A g BYY ATAHT HAN dTel ATl bl i BRI H RN ge <l |

I MU gofc & HIETH A < § TSNS Bl b B 7™ fHa1 gl ofbd R axg

A ST AFS SIoie AR UG BT T dQRIT 8, IqH UM Yo AR I Yob MM
QNI B, 399 MBI IU— Bl & b 31 arel oAl § HEE Bh dTell Tl ©, dfedh do
arelt &l

IR-GR BSY H PN W Tl Bl 8] B AR < Bl e &t Ag gl 8 34
ASId B DI SRRA 2| 3T W Bl HH B & SR o § AEMs de ©l M Py
&3 & forg frae IR &1 endes frar 8 § wweran € 5 98 9gd & o 21 39 iR e @
SRRA ©l 3D WA i gER B A SeRd ©l 89 SATaT Iavadl B T SeRd ol
d BR BUY @Wie GAIS! 5™ &1 o1 (v forn 8, # e g 6 g9 <% & fhar, S
Wre W FUR 8, gl 1 fastell W R 2, a8 o gl # HEl St A SUE AT Awedl g
5 39 <o & fPa™l &1 U8d o7 B foU, S@ 98ad & fIU Iue S AAIS! "geM &l
oy form 8 S afts o & Pur B H#A Off, oMUd IR H dEd B Sewd AE &l M
FYHT & G B AR [HAM SUP! TRB <@ W ¢l A0 Gl ger b1 o1 For fomn g,
I a1y [fTEd dR w At o |
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# e dredT g b MOl B 60 Wi dle Wl ¥ H qHEID IR aREd § g3 b
30 S9 B W 7 % Q2 ok ok Su1ar iR BT off @1 7 SR TR iR et T4e B
ST @1 gl AU B ARNT g1, 30 o H W&l DI A DI A1 & (gl 27 3T 39
T GRI IR RUIE BT g, FRET T 80 TRIT AN o ¥ TR 8, olfh 59 qrasa
RS THAT DT I WAl & iy fora=r draen =nfey @ K &= @mfey, 98 T8 8 arn
&

# AR fad w3 St @ wnelAr SRAr Aredr § f <9 @1 TR Ul IRB <F @
I W& I FR ST S qE9E S fddl qEdt s o il § @ arel | §,
S S AT iR B 8, 98 98 & DU gl WPR IR YT, Sl S DI Had T91 AR
freer yeor 21 # aazrar g 5 dfiva & gt &1 ¥ 0 # 9o B Iwd 21 WIaN SR
UeE, e W S« B qHM "edqul A1 I, AR DT W A @1 gl g |l 2 B
AT JOM & & IR H G AR S © 6 31 argwa & el B STudt S IR &,
3I9a 3R W S 8, WD R H QR < U] gl A 8] lfeh ST S 3Tqeh!
T TS & 99 F <@ @ 2| H A g @ St & d@em | o @ € e s S
BT FIH F91 MR fUTST T IR ¥ 8, O Ue®r & @Rl 7 9 <9 B Sfal H AU
Faffrat & 39 U 7 < BT el Toid ya HA R F| S U ) e W syt Ry
&I < Bl SRR B

I WEIGY, U8 9el © fF o Aol & &3 § 9 TR s vuY A Sl H
gore # yraurE fhar g1 ofhd St e W STR yew 1 St ety fdotelt et wehdt 8, S
Sire & oy S99 ®ls TN 781 fhan 21 # =rear g 6 S e 3 SR uew &1 Sl
STy, Fr 3TaRd W W SR U Bl faorell et e SR <@ & S{Ienfie AR R SR
TR SHRPR AT 371 6 |
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st s R A Sweny S, o A9ue & 91909 AR R D Gag H ST JaE
BT B, S UR BH WA IS AT W TAl BX W &l A ABR W byl Aredl § b A9 S
THM HRRYU B 8, PR H FAET B 6, U D qraoe H TR < S o<
AR °IC H S I8! §l $ABI I91 BRI I8 & b MY HRRIYY A1 B 8, PR N &, INg
IRAT § S R D el DI ARRAT T AT S R e iRy, 98 R SR B AE et
g1 El IMUDI N AARAT 8, THAH Sl 8 AT &, SD! & 39T o¥ e &1 8l 39 BRI
Sl S A gl Afd € g8 SR g9l Bl o @7 § SR Sl T Al €, a8 SR TE g
ST R8T 81 ARbR A% U & B PR Wl 8 3R 98 © BR | DT YR A < & |
TS & IR TS T Bl E

3T W WeR fHar 8 6 HfY & W e &9 g gl # I FHe e § 6
T 39 & 3fex 70 | 80 WG AT HY W menlRa &, o <o @t iferawen &Yy w
JTTRT B, S < B 3R B A ey WhR B 8, 3T WhR BId © b b |
AR WY X B g3 2l § Iu dredl g B O Q9 & ofcR Giidear &1 WY ¥ T §s ©,
S T B AR PN DY M I M| vae 73 DY anfd FersdR uRkvg 7 gIa foan o &
9 IR Y 3R f[Ioiell & &F &1 gdred mAfdar & ANl HiY iR fasiel M1 & 98
HHHU BTl A YOR 8 o] PV H a4 SAET NG G AL DI SRR & | 3] WDBR PN &
qPhd BRe] IUE BT Hadd 0.7 BIFGl 8 WY R Td bl ol § P drsdl g (b A
uReg e & 2 b PV iR Asrel & &7 § g4 waifdd I W d=a1 dfey, qaidsd
AR HT AR, Ry oMY o fadgs & wiem & O ) o ) 2, SO 3y &R fasrent
S &3 H IS U1 Wd B arel T8 ol sy § 39 a9 Ay @1 favy w_ar g
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Jocds &9 AN o¥ @ WaY fUss g &3 H oMl 21 S 91d & IEA DR DI
62 I8 & I ol §acrds & fdd 24 el oM 2l MU aoic § 1200 TS FUA &I
ISt gATSH fpar| # wEar aredn g b PR 24 Rl § 1200 FRIS W BT [SEE X
A1 U RTel & 50 e BUA B &l 98 W MU A9 I8 H < AN Ub el DI UH ay H
qEpa T 15 W 20 PRS TYA Bl AR b & fow | 39 Jaards & 3R A 3 ufcrerd
P BT 8, 3N Udh AT & 3iEX 20 TRIS VU Ghx IADBT [AHN 6T aed 81 a8 o
ff 3T T | & T W T AT IOIC B WEH | ST B I[ARE BT AR 81 TR S
FRMRSNITAATS ®1 81, TSoiRe &R QAT AT st & W R U =11 Uam ot arer T & =18 foamm

RN

HAT Sfl, 3 HRURS AFeR B [T 5 G B JUY Bl e %8 & 89 A &R @
2 b afe 3y fHaHl &1 i o1 =ed ©, SR <9 | HEWTS W FRIF &A1 9red § a1 U8
It GHT B ST Rl BT JRAEW gaM HH | AT dbi A fHAE B Bl Dl AT R 7
afrerd B AeT UQ B WK ST Ut @ ARGR U € Sigt fRar @ 3 wferd @t @t
W R B o BT M (AT S 8T 8 F1 I§ B AR IRBR T8l DR Febell? R AR
TWHR frami o1 3 IfRd & @ &R W S o1 & BM T8 B Gdhdl? o fmam
AR &S § $ad o 2 &l S B g fHAE A1 T8 8 S Fol I a8l TRy 379
P @& ®ol & A R A B AR o & 1 R Bl i Heg < B forv IR T B
3 SSTed, Udd & Ycd del fQul uRumd gHR WA g1 31T HETg 3R 98 18 & 3R ST

T TS YHTd fhari & SR Tl 7] Siotd 3R Ugiel &1 SUANT fhd™ dl qeaN el

Bl %‘|E
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14.00 hrs.
3T 3T WHR TR I ¢ & I F Il B w2 3R 87 el M R 32 &l o9 39 H
STl B DA 8, A H AR Bl ATedl g b 8 < H PV 3R Tefled & &3 | 3R AN 3,
3P o0 U9 3 BRI & HIETH 3 IS JdRAT 81 Bl 2l

JUIEdE Heled, H MU weaH | WAl Sl | Hel Aredl g [ Aol <9 H A et |
MU Il BT 21 59 MUV § FISI-oRdl SIAT PI TICTA AT, T9 ATUBT fAWHT &I
PR G AT, d9 3IPH T fSUTeHe dIT &R @M AT? 3R dfferd AGl 7 39 Auy &1 78 w=ar
B, A WRAR d! IEaHRN § W I8 fuy 781 o] 39 dRE AR < § SRA-@Ral Bud 6l
YLMEAR AUV & HAIIH ¥ B 2T AT Hol HATBR BRI B Sl AR 8, IF AN Dl bl 4
WHR P TE 9 [Awa gl ol S Ja M St &8 B 9 fF ofus 3969 <o @
NI HIRAT & Tt B v W 2l fhdl & T8l <% His v e & @ [l & I8l Se
RIS P Fehel @ 81 TR B IS I | HRRIYV & AeAH | IR 9 § IER Bl qerdl
f&ar < <@ 21 iy # A wRar § P SRRV B FaRe W 81 @nfey, d dnl @
gfaer frer iR &R H AR T 8 U] 39 ARE IS AR Q¥ D WA Sl AP Hhe
I Hhe W gH Fod a1 Fhd Bl

IUTEIE HEled, WAl Sff 1 Bl b 99 2009 H AUET BRI H1 AUE 18.1 Wirer ATl
b1 IUE Pob 13.2 TR IR a1 B H 6.5 Ul &1 HH A0 @ WIbR Bl Bl
I8 S I g8 T oI 39S BRY 7 27 H AR f 99 oMY Sae € 99 A 9 and TN
A 3T AT | MU 3rarel FHRT IR |dT B) o7 fear| ofd 590 W R Afder 27 fhdt
FHI el AR ¥ 3R IE IABT 0T SUANT HRAT AR 8, AT IUH WRHR BT FT JNGH
27 37T I W AT JAT TR o W B 3 BT fHAE U SHT 991 5, SHD! e Iga
SHIE 2 IR Qe ¥ IFD! S 2 S I Uge W A el g8 ©, oY S W 3AHH ol
S RS S| AT AT Bl & WY IR TE BRI ©¢ d8 AU S 99 8T g1 IH A
¥ I8 UV HM BT AEdT B, DI €T HRAI AR B, A1 FT MY IH W IAGA a9
TRA? 30 IR § WHR Bl R BA1 =]

JUTEEl HElGd, § HA Sff | Pl A1Sdl § [ S < H d€ Bl & AT-Tel Il
A 3[IT-3TelT IRE A g 31d a8 Sotdl a1 AT Ugiel 81, SHDB! &R &% IoT H I[el-37elT 7l 59
HRUT A BART BRI J9Tfad & 81 gl gata #§ 59 o fodye & @iew 9 w9 o 9
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DT AT, JATUE BRAT A1ed b B A Bl | YA $7bH o ! AT dars ol for e
DY TG MG A I TR T, S MY 76A <o H 50 BIR $UT &l B § W ¢ 3R
T ®! e T g 60 B9IR IUY &, SY AT 10 TR BUY Bl G & I8 © I e
BIC ¥ Bl Alad ¥ AT U1 9 BR Thd 8, 9 Yl BRI 3R Sl BIURS ST B AR
g, Sl 3fIENfes BRM & AN 8, I 37U BT o1 B B BRI| I§ DR $HUD 37l hlg
B TEl PR & §l PR VP & BM PR B! © (b AP aRE1 BT 20 AREv D 7,
3N exMl & A DA TS B IR, AENfIE TR B AT DY Ugarr S| g
9 9 B A BT H B Fhg T8 2 6 WRex # N o, O v sfenfie we @
AN WEHR H @ &= w El s9dr ko 2 5 oM <ur @ srfarawen @ aw® W
gwifad & R 21 A & A e fa o <& 2l feer & fea @t Rkl @ s
Bl S & B
SuTee WRled, § ghafoy 39 o fages &1 fakiy =an g

MR. DEPUTY-SPEAKER: I have a list of more than 20 speakers who wish to
speak on the Finance Bill. Those who want to lay their written speeches on the

Table, they can lay it on the Table of the House.
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ST, Ygaw we [ (demett): weley, S Y 9ewd gH1d Siqe] Usell aR Wead H AU §, 9
ged € f fo fdge = Biar 2 ik s9# o1 drem =nfey | # gamn =g 6 Aeard e
H ot @3 St S Ul BRa 8, ISP DI JHATSH UBAH b foY I8 48aeh a1 ol
g, S DI UIRA BRI &1 ST A MY S a9l B o, ISAD] Byl Td DI, T8l Td D],
I Y w399 AT S AT B

oy w21 STt 7 Sifeey &1 Rep fhan ©1 g 3§ 5@ oiefems &1 91 1 81 S o,
I WY g BT B e omn &k g 7 g sefue Wian| 91 # AT, eH
& onfe seMIfRe oMy, R W oRfos AR @l 4 fa@Tl oid 4|Eq, oMy &9
BTl ...(FEEF) ¥ AR WUKR 8, offhd HH-pHl Tsasl O § AR dleld 9T Hord
frer St @ @8 diem @ 21 . (agT) HeR aren g 3d ® B Haw $a § 9 Ay
AT B, ifhT S fammear & 1 98 2o @1 Rigra g1 awl & Bt 87 et urh ®, 9Hs
g, T T, 98 919 qY BT 8, W T 8, 9 a6 a9d1 ©§ IR R a9l B g1 3R &l
U B P ws 9 WM 99 SR Q@ aul |gs # € 8 Oy, A1 g9 3 8 SIQ| §9 WRBR
BT I8 Bl Bl FaTel Hdex U, fag #2) O 9oic 9 B & S fe 9 a8, o
grar fhar € 5 89 ST <ot dls ol | 3= ardl fhar & b 89 &R uiell &l Axel
B, 3D 30 TPR B d o U ol Harderns, v, fhaay, 3 fA1 & srarar g
31 WISA W goid d1d DI 87 S ¥ H Sl g9 IfSHl, I IANMN, g99Y &, BHad Sl b
TSl | 31U I Hd 2] BIe-BIC AN Sl &9 BIR, d19 §9IR WY BT HREAR HA &,
ITh BB AT MM AT god YT 8, BIC-BIC HRIAN S FoTel 4, diep H, e H
B B ©, 981 SENUR Sl T &, SAD! WAG-AD] B 8, I MY B! a1 T8 P
g1 A1 f[d8R daR 3 A, JIFPRYR 7 eI AU [HaAT| I8 Dl {6 87 ANl DI q
G TE SR 8, AT B AN AR & BRAT T 8, Wiell {habl, TArEH AT AT Tl
g T WHR Badl g9 MEHAT F MG [T 8, AW A F e | fham & Ired 4 &a
3MUEH! A g8, Md & RN A Hd dddd gs, NG AGH F Y qIadid §g 87 SAD!
FAT ARG 27 ... (Fagm)
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HEAT HE A SR e wweE #A (3h vaw AR d¥e):  HeIed, URE S ST B TEl
AT AT BT, <l &R a¥ qoic I el o] HA1 STeT-37er erdi | |l @Rl bl o &,
IH AT Hifer gs il ... (Fagm)
ST, Y g g @ ARGy, WX U Sl Bwid M ©, 981 A 3Mud] adTs ¢

RIS, a9 1968 ¥ 25,00 WY H TE HRER o1 oF-o7 & vl a5 1988 # 8
TGP 10,000 WY B AT, a9 1997-98 H TE gy 20,000 8 TATI 9§ 1997 A AT aY
2010 T& R SHRE &l 9¢1 87 THH <o DI ORI 40 H FIR H BT THR DI B
el 87 FWSY HRFA S a1 B € [ BH FaW I B &, IR Y WA A DR g,
Al ST GIR RAT T8l [HAT TAT? 99 1968 H 2500 HUY, 99 1988 H 10,000 FUY, aY 1997-
gsﬁzo,ooowsﬁ?mﬁzmoa—cﬁ12—13€rég‘rw,wwﬁsﬂnﬁw:@a@%?g

AY SIE §b 8, DU YA TE S DX Yo &7 § 20,000 BUY SHT BN, & Hiel
ST, SIS ST XM, fhR a1g § ST 20,000 ¥UAT STHT Y1 A8 e AER0T &7 B
A S TR et 7, fed T iR AR fisd oo aafdd € ST TR 3U a7d &),
Al MU |qa DI B S|

3l SHTEfT Ut W1ed B' B o {6 g @R womell § 9gd 9N g fhar g1 F
I b ATl AT AT 8, IUbT Dby Wl Sfarg & <1 Fep! e 8rfl 4 g Juar ufa
Ty, I HAT 2000 TIY @ B g=M & Bl Fat smweh ufy 9 5 g wuan grft, 9%
12,000 ¥Y B BT & gl @I st i a9 8 g JuAT 8RN, S 45,000 JUY 3R
fSTel 10 g JuT Uil a9 THeEs! 8, S5 57,000 B¢ B! Ge & &l cifh Rre! e
% 2 drg wuv ufy 99 2, SN fha 8T & 2 9 WA &1 9619 < &7 $HP] Addd I8 ©
5 At HuE iR A ge W R smet et 8 S S 8 el ge SR et
MG HH & S© Pl B T8l S W WHR Hedl ¢ [ &1 el IR fed 7 &
AR E1 Afd Rat st 2 og vuar ufv a9 §, faw w3 <t aard f 5= o= 78 e
QA? U Ul FAT & B ARBR T HR qmedt H fhaer gurR fean g1 # @1 wEm 6 e R
YUMTell b1 JEUR el I8 &, afeth (4TS X8 & 37 ol Rigia A 37l o w® €

IUTeTeT ARG, HI HH § AU H 99 faval W 9 T8 BR Gdhdrl # dad
UTSCATSSl B 37U dTdl P ABT I AN ARBR 1 a1 b &b srelegaen # ! wrfa
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T8 T, ool § Il YR B @M 2l 39 9 b1 o o e St 7 o fea el 7 5w
I H U d1d Il dredl gl b ST o, D! TSI Bleld 991 BRIG AT| Hg (&S 3R
fagm @M STaR IS BT HEd {6 IS BT g9 TTA €, A I9 W BIS SRR gl Bl A
I IS BT UH oM T, BIGR 18 I a1l Hledl AT IH AT Bl AR TP T & H
el g5 o, 1 Q1 WHT BIol gY <l oY | 39 AR B 18 b TR AN WR Wi e gl oY
RIS 9 5 & Jodl o7 3 39 A1 TR A 8, ANl & 91t a9 81, Il Joll b1
BT 81 39 W 1S Sfaid ool b §OR T1 37T 8, By fadehd T8l 8, Yol A H 8, SI-o1d
B F | AR 91 BIRAR T O, R srferedt ff O, 99 @& @ arel, I [ BT e
J {5 IS 980 dHel d 2| b IS I BIg I & A8l A AT, I8 Al ToolH Bl

A R & R B I, Rifh I8 A1 B8R AT & AR TG 8R HI g 3AY S FH1 BT
AeH 81 U e v BIRRIR aredl S oM W del {6 goR Az B MG I I 8, FT A
I el 9 for SY| 9 RIS 7 A8 & WS | q4l T BT AU AT 91 fordn| nrel &
T OO OTR AT <l (ST 7 IWA FEl Y9 Qrevrdl fb ISt &1 &1 8l &l 39 W 4
B [ gOR WM & dlcl TS %8 & 98! 81 § sl <d @1 gl Sl a9 B ¥ AW & T@ oIy
dql S TG B, [ IS IMSH! P TS Bl KT dbolh ol IRBR dadl © P eH
framrdt ik et 2l

3HReBT B Teh MBI & AR 4% & 100 & Paxi H F 43 gUfT WRA & &,
Saiep SHNBT § gqulcrl 1 AT H HH 81 5 31R AU ysi gfg 81 TS ©l <« H o9 Wal
H! RS B SR & @1 Brs deal © 6 80 BIQ TG &, DIy Pbedl 8 [P 37 Bl 3R
®IS Hedl g fF 50 Bad W9 Tl A smart @t Rue 78 g ® 5 <o 7 W 99
I 21 3R VAT 2 A1 fiR 98 IRHR S A g Tl & © f5 g # 100 &7 go”i #
W 43 WRA # §, e F W g3 & T?

Ta & TN SR AT B FAT Bleld 8, TS MY | TS {Bar e g1 IR JeT

g, SOHT HT WY QAT AW| U TR IRAURKAT BT & B8l ol @I 8, Tg BT A ShHAM]
Tl B © B AR PHINET HEi-Pal oAl I &1 gl IR @b F1 M @ge fhar S &
gl 3P 9gd ¢ A | 98 fray a8t & 9 3@ g A9 9§ a9 @ gl Hiud 39 7
aﬁ?ﬂwgﬂaﬁo—mmlg
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Hed ol o Y Y TE DY Gobdl | IMSUIYS Bl AFIESS [hA1 R A 99 F IFH e
AW T WY B R 2| B 2 fawm, wEl € WeR, FEl T SHREE SRaene? |
S AT BT JA19 AEd] gl 99 39 99§ TREN $ ST goNl, 99 ded © g fow
= 5 g oiw wxar @ 21 em-fafer ARa-Reaffad oar 3 fag @ &= Aka-
ReafRfaferd 78 o &1 21 SRR A9 auf § @el off, SHRiFT SRRaERT &8 o, gh-
o TaWTT el o, I /AU T Q17 I el AT SR WAMAT Pei 27
HEIGY, WX qaTel TR A1d 2 b 5o 41 Uil 1 IvE 981, 1 o¥ H gDl ge 27
MY WY TR Urddt Rt TE I @, g o # F gt 87 AEiey, 39 A T o Iahd E
AEMRA H & HEM! Ml & fh WisT-fiame a3 WR ofc-olc eyl ¢ ® o g5
g vt 29 g Wsr-Rame T Fer {6 98 o R A7 A 7 Fal fF v |wwr A

AT TR-ERUN G, S qHY Y] TE S D&l dll 1T AT, NI 3F Y < 8 81| 4=

UamTe <1 el [ 47 gATET &1 TSl WA o, S WA 81 AT AT, oAl 3@ Y§ G
el & A1 89 919 @1 99 9 2 & | WisH-fiarTe S 9, w8 gy gatEe Bl ST
GIHR @ QA DI I T81 PR b 3R FHT WX AT DI AQ T8I Fhl, Al AT DR AR AN
USiuferal & 99 & 934 € Ueld &, TR9 & 9 71 ©, Il d T8l A Fbhd ol 9 W
RqM™E SR <R & a1 T8 IR Fd, A1 F T S| . (JEEM) B 919 AR § b @E W
el R TE I BT T A Al BRIS $U BT ER G 6. (FaET)

IUTEAH ARG : AT AR FATK Y|

ST, Ygaw we Rig @ weley, 3y Ush [aTel &l Sfarg faar ifg, 89 98 S|

fEge & ofaR € BIS A8 & AT Sl A a1l BT Sa1d & T |

JUTEAE WIS : WY HA S O Sfad < A1 JAYD! il bl Sfarg < <

ST, vgde yae R A A" 95 S 9 8 9 {6 7SS @ AR W AN WREE ©, ST
SN WS W B| WYYl fduer 4 HEMS b Fald W WA DI dfeShR (HAT| 37q fR ot oy
ger fear| dqvl fquer 4 w@aga faRe B, R 9k 9IRa 48 gol, SNl d$éhi IR IR
3N, <ifh ¥ &1 FRPY &1 T 21 ¥ ol & BRI & fofg df W € ok TR arreH!
TR I ¢, DY GIR BAM? IWBR & (oY g <l a1 a1 ol § |qrag dxar g b 987 98
Tl T IR TRT AN AR gl 72 W T A0 AN R g8 &d ol O TR R




29.04.2010 109

BT 2 A AT 3T 9T AT B, T TRE A ST 9 DS FH M & Ia9 9¢ T, IS FHEm
o ST B9 AT, Bl AT RAFRTT HURE g6 TN 8 ST & A1 9r@r fhar < =T 2
AN R @ 919 B A AN g1 W Bl B PIs gaV B F N gFufadl @ A saet 9 TN
2| gofiufay feAife At gu € QiR f5a &) @l 9¢ Bl 3 S o €, < 98 T,
BIE¥ e o € oifdh & qieN &1 BT FI T8 a8, I drER AR fdaw 8l eeR
31T G qer T B T8 B %ﬁwwmlaﬂmwﬁwwglww

BEICIEIRSIRG

IJUTEAE ARG : 37U 984 X ¥ Il %2 & AT AU q FHAG DI |

ST, gae ywe g ¢ o I & "eAaedl, WR B IS B, B PRAAT AA DI B
AN ¥ S8 A1 81| PREM H GHM SA1& 81 aley |

I BT : AT TG D 91 Reprs # T8 g |

(Interruptions) ... ~
IUTEAE ARG : 3MUH! I KBTS # el ol & &, Y 98 A1y

(Interruptions) ... *
JUTEAE WEGH : HI ATl Sfl, 37T el Yo DIy |

. ()

IUTeA ARG : XA YAG S, AT 98 MY, ATH! ad Repre H & o @ 2l

(Interruptions) ... *
ST, Ygae wae Rig @ 7eigy, HIAT AU g9 U e da &1 993 3R Qg
IJUTEAE WEISH : 37U Yeb e H AU a1 TS iy |
S, Ygde we g AE, vaEA UM wsd Ao # 9 ISl @ O E9IR aRs
SRIT HI AW TSI 2| Ui FOIR TS BUAl B AShHl B WP TS gl ToIC 12 TIR IS
¥l BT 2| gShl B AU BT BM I | AEAG GG AU &F H OS¢ AR @ b
YA UTH FSH AT B DM 98 g1 # 81 oIan g 6 faa #31 St &1 39! IHaR! ©
a8, ofeT TN & T & 48 gl 99 o9 IR e 2| s |ara 17 TR FRe U
T ol 3R 39 A 12 TR RIS $UY IR fAT| Fore R HA fpar T 57 (Faem)

* Not reocorded.
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IUTEAE WIS : WY WS MY §6 S|

. ()
<. Ygae gae e @ [98R &1 agd g9 gl 8] TREl B GRAT BT R0 T8 B qhal g,
qg AT FAT R HA?
IR HEGH : AEY GG 3T 19 e W 91 W® ©l W R 9 9ew SV, dl I8
fwa gxr =7l gl
<. vgdw ywe R "Eiey, SRsl N9 ARl & [aTd gl § U a1 WIS B STl ]8T
g I8 HE O W@ ¢ b SN[ AT Y@ 7 R A B, TG BT A B @l 2l 59
HHTHE P FAT A ORI AT AT YAHAT Sl < Jorn of| fFad Tl B SuHE ga,
AT St W QT U A 96 HHIRM W A g B, BART BIs Jd T8 ol o
FHHITE ORI B, I8 NRER | 98 RFER 2 5[ St &1 Wk udel 2| # &ed § 6
I Fce ¢ 3R S W18 §, el S | TRl | 39 a5 Wl EAR el SId & T,
dl GHCT BT B9 9RIT R Wb ©, 8F I N dlel |ehd o ... (Tagm)

JUTHE HEIGY : AT e B 91 Reprs § T8 g |

(Interruptions) ..."

* Not recorded.
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*SHRI A. GANESHAMURTHI (ERODE): On behalf of MDMK, I am expressing
my views on the Finance Bill.

The customs duty on petrol and diesel has been steeply increased from 2.5
per cent to 7.5 per cent. In addition to it, excise duty of Re. 1 per litre has also
been levied. Like adding insult to injury, import on crude oil has been increased by
5 per cent. This has resulted in the increase of prices of petrol and diesel. In
Chennai, petrol per litre that did cost Rs. 48.58 has increased by Rs. 3.01 and is
now selling at Rs. 51.59 per litre. Similarly, diesel price increased by Rs. 2.80 per
litre has led to a price increase from Rs. 34.28 to Rs. 37.78 per litre of diesel.

Cement factories have also been levied with excise and customs duties on
raw materials and also petrol and diesel that are utilized by them. This has led to
an increase of Rs. 10 per bag of 50 kg. of cement.

Duty on crude oil has affected fertilizer factories and hence, the price of
chemical fertilizers has also increased.

Coal that is used for power generation meets with increased tax. This would
eventually lead to increase in cost of power thereby affecting the consumer as they
have to shell out more for electricity. Petrol and diesel price increase will lead to
transportation charges going up. I would like to point out that unfettered price
increase seriously affects the poor and middle class sections of the society
affecting their livelihood.

In 2007-08, it was projected that agricultural production would increase by
4 per cent. Rs. 25,000 crore was set apart in the 11" Five Year Plan for agriculture.
The National Development Council resolved in 2007 that rice production must
touch one crore tonne by the end of the 11"™ Five Year Plan. It was decided to
grow paddy in a big way in 136 districts of 14 States. But we could not meet the

target and we have produced only 44.25 lakh tones of rice.

* English translation of the Speech originally delivered in Tamil and also laid on

the Table
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All the States have furnished data pertaining to the production of
foodgrains. According to that, paddy was cultivated in 47.55 lakh hectares last
year. This year, it has come down to 44.25 lakh hectares, thereby suggesting that
paddy cultivation has come down in 3.30 lakh hectares.

Agricultural production which was projected to be 2.8 per cent has come
down to 2.2 per cent. This is because of the wrong policy adopted by the
Government. The Government has increased the cost of agricultural inputs to an
unbearable level. The relief that agriculturists used to get in obtaining chemical
fertilizers is no more there now. Though opposed, the Government has increased
the prices of chemical fertilizers. Fertiliser subsidy has also come down. So,
agriculturists are not able to go in for adequate quantity of chemical fertilizers for
their crop. The reduction in fertilizers has resulted in reduced production.

Organic farming has drawn the attention of the farming community now.
But unfortunately, the Government is not taking steps to encourage the
agriculturists who would like to go in for natural manure for cultivation without
using fertilizers and insecticides.

In the similar pattern of providing subsidy to chemical fertilizers, subsidy
may be extended to agricultural inputs used in organic farming. But unfortunately
the Government has failed in extending support to organic farming.

Even now the Government can reconsider shedding its indifference and go
all out to encourage the farmers to go in for organic farming because this would
ensure the availability of healthy, non-toxic food to the common people.

I would like to point out that organic farming has received wide welcome
from the farmers all over the country. In Tamil Nadu, great support has been
extended by the farmers in the Districts of Erode, Coimbatore and Tiruppur. In the
same pattern as declaring Special Economic Zones, the areas where organic
farming is taken up in full swing, the Government must come forward to identify

and declare that the Districts of Erode Coimbatore and Tiruppur in Tamil Nadu as
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Special Organic Farming Area extending all possible help to the agriculturists in
those areas.

The wrong policies adopted by the Union Government have led to
reduction in food production. This has greatly affected the poorer and the middle
class sections of the society. Hence I urge upon the Government to rescind the tax
levied on petrol, diesel and chemical fertilizers as they accentuate further the

already soaring prices. With these words, I conclude.
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"SHRI RUDRAMADHAB RAY (KANDHAMAL): The Hon’ble Finance
Minister has referred in his speech giving importance to Tax reforms. The
reforms should benefit the common people. There is no harm if wealthy
people pay more to the state exchequer. But the common people should not
be affected by tax reforms.

Similarly the interest of the senior citizens should be safe guarded. A
person having income upto Rs.5.00 lakhs get a tax benefit of Rs.20,000/-
whereas a person who earns Rs.12,000 to Rs.16,000/- will get minimum
benefit. The higher income group in this country are very less in
comparison to middle income group. So the middle income group are the
most sufferers.

India is a land of Agriculturist. The country’s economy depends on
agriculture growth. So it is the foremost duty of the Government to give
more importance to agriculture sector. The total allocation for 2010-11 on
agriculture is 20,865 crores which is only 2% of the total budget allocation.
Nearly 80% of the people in India depend on agriculture. So this low
percent of budget allocation is a mockery to the agriculturists of the country.
The budget allocated in the 11™ Five Year Plan set a target to accelerate

agricultural growth to 4% per annum. Over all agricultural investment

" Speech was laid on the Table
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during the 11™ Plan was projected as 16 per cent of agricultural G.D.P., with
public investment contributes 4 to 5 per cent. But growth in agriculture in
2007-2008 was 5% declining to 1.1% in 2008-09. The revised estimate for
2009-10 are lower than the budget estimate for that year for National Food
Security Mission 22% shortfall horticulture Mission 27% shortfall. Similarly
productivity of rice, sugarcane and cotton shown a decline during the last 3
years. The most important fact I raise before the house that cultivable land
in the country decreased from 185.09 million hectares in 1980-81 to 182.57
million hectares in the year 2005-06. During the same period land for non-
agricultural use has increased by about 5.28 million hectares. Therefore the
govt. should take all possible steps to increase the production of agricultural
produce as demand for agricultural produce increase in every year.

In Orissa Kandhamal district is one of the most underdeveloped
District. The food security in Kandhamal district is lowest in Asia as
reported in WHO survey report. The infant mortality in Kandhamal district
is 115 in 1000 in comparison to National average of 54. This district
experienced communal violence in last two years as a result of which the
economical condition of the people has been shattered. This district is
predominated by Scheduled Tribe people having population of 53 percent.

Being surrounded by hills and jungles agricultural land is less than 35



29.04.2010 116

percent having lease irrigation facilities. The intake capacity of the people
are very low. It was urged upon the Govt. of India to extend the K.B.K.
Scheme to Kandhamal district but the Govt. of India have turned down this
demand. When Govt. of India is giving special package to Bihar and
Bundelkhand in the current year not extending special package to
Kandhamal district is very inhuman and is considered to be disparity with
cruelty.

[ urge upon the Govt. to kindly declare a special package for
Kandhamal district or extend the K.B.K. scheme to Kandhamal district of

Orissa.
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N AT A HSA (SIPRYR): A IUTEHE Aoy, fa7 Qe W T4l 99 @ IR S
goc 39 IR AFHR R A@E S T Uw fRar 8 SS9 Ql HEIgRNi, & fadel a1 Seod ®© -
T RIGUAT ATl Ml 3R GER1 Bifced | Hele el &1 Seoid Soiv 9 ke 4 fhar ©
5 9 IRe 4 Iz et WA H fIemE 8, S YR WRA WAl § 91 2] 931 U 91 I8
et & fop AreveAdt § va ufig el v3eR 20 g fheR 7 ool s1idied & SR a1g 4
UBl 6 1Y St SIq SMTYHT S STSME BRM QI AT Sl RIS DI a1 B 6, 98 DA TR

B? WETE M 7 FEl 5 99 AR 9 STeIE BN Al BN RIS H A A VRS
B g8 heR Tavid, & A1 ¥ IR o RImad €1 <eft RIMal 1 GabiehRor R 81 Arorrat
@ 918 MRA B UH BT gl A1 Tl Yo 4R Bl =2l T8l IR &, TP Rufeetsd a4
TEl BRI €, T TR Bl Tl A& bed € R HETAT Welt bed € b wa g RSy
| IS € I8 R 3 BT & A 9 o RS w1 2?7 99 S=M del fh wRa #
P HATHR A G 19 2| ST BRI, TRARY AR A AR DI AT 9Ra H A1
dRg a1 wErEr e @ o Rufetd @ aReed ot ok = Fe1 6 w@ arg

faorer Rufestd g a1 99 Rufestd & w9 781 3l “efesd, <fde Wifde amr, aRrs

PIg el AT ST PRI Bl GRBAT 8, T IRGEAT B AR R AR faersr Rufeerss
B, R |11 8. (1aum) Sred B HS H ugar & oy Al &1 S Sedrfed [
BT, DT gM HE H T4 BNl fHAE Bl el TE SRl o 3y Sanfed | 8@,
ST ANHR I A d9 T S| HS A oI 1 [EiR0r BRm, arEdery 86, I
S, UTH WIdor! 8 3R goifdes S9a gavemus gl I8 faorst Rufers &t aRebeumr 2,
fe ®at fad w1 S o fodue W 9 2 9, R &1 <M #®i 9¢ @ 7, I pe
STRITH &l el 87 $ADT STa1d DI |

TEIGY, $HY < B IR H fARIE 7 FaEl g iR il 3R Jgl Tal 3t 7 T s
S qul & DAl W 9 IR §HA <A UaT, 1961 W HH WuE 2| Afhd Sl IREl HREAR
2 BIds ST ©, faSe 4 &F ¥ BH B-I1d g IS B0 Bl I8 BRIEAR 2] 398 BIfST
%‘I‘cﬁ%@

HIAETSN Bt g1 99 fHar &1 3T a9k # ugadr € d S9dl aF 9 Sl 2l
39 W Ay O @ o WrgHd e § Big wrae € 81 Agi Hewew Ml 1 oo
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fepan rar 21 ¥ A1 oo e & for fohar 8| ¥gl 9% 6 el © a1e | 3 db AW
foran Sar &1 gl a9ic B ST 87 URA WRGR DI Al WAl § 9B Tal Al 2l S
YA y¥TE St | Sl € Pl & [ ot g a1 wendsns weer ® HAifqdi a7 gt 2
S Aift T B € AReR T 8von & 7 R S gaaw [ee R 8, S 8 A d91 3R
I8 15 RIS I I3[R 18 TRUC BV IR S fhad Sisi? 9 Sib del b 59 gwfa 3
SIS | lifs Tartf&eR IR R el & SR Tfdh YaRItf$ER WX X el ovdl § A oW qb
G R SR el RAI 99 b JYAR Qleld BT UG 39 o¥ H WIS D I Bl 29| 39
I D I IS IUNUN 8-8 TR HRIS TIY & ABIT IR 3T Uil T e # ¢ <1 3iR
ITRBR TG M| ST TR PIs SR 8] FIT | S I91 I1fed Bpy Sdred § o1 9ned,
IE ITIUGH Il H AT ¥ 3R WHR Sl W&l 8, Bl <o el ol 21 39 ford @
W S A AR | TatifeaR ST T A1fRA| S 9 B g9 9 Yoiufy ERE ¥ I|dhT
faRy fopar €, PRURE daer & G SHIH! 89 WR 841 8, S Wrell AT X B 91d B B,
Aifpe TR e @1 a1 89 AT &R 1 AT WY YT 98 @ g, AP R 10 U=AT AT 20
WRUT R o SR offp 5 Jo1 H U YT 98 &1 &, ST ol § TRl 3R | BT 77
93¢ &l 2

Iutegel Feley, fod fAdae & 9 oM @Y S 91 B TS B, SO e T e
AR Ak | Sl UUM o 8 8, I8 TRd e &1 Sried T8 8l I8 IEd oo © -
drer T, g @ S $B WUEd oJ 8, 98 ed ugad T8 2 gaferd fat vaem ek
Hramgars 7 fag fHar 2 iR WBHR A Fal & [ 9 W AR & U 91d iR Hel & &
ST i RAd iR faers &1 & Bt of, S99 200 TRRE &I Bl & 99T B T8 8
Slifh U8l 150 URAC AT| §4 91 b1 UfeRie fhar &1 § |Heian § b avbpR g4 A a1 el
IR BN, H AE IEd T8 R UE 9 W T 8 W T fF s T 8iR
SSRGS TR B 3R T8 Brel WIeT ST el ® & g7 BH 311 arell &l ge & ® 3R BT
& 87 S fRwEl B W B, q8 H MU A G| g9l H W AT TRHSS qoe 3R
Ragss aoic B 21 aoic YR ¥ AN oW & & fha RARS 89 Alasa o,
foraeT IR # T e, foeae fawa 99 a1 oRrE e 9 9 T e, e 9799, a8
BRI IR et gl oifeh Ragse &k YRewce goie # a1 fRfa axft © - & Rfa
Bt 7 5 R arerelt & Raemws s i g faan 2
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I ASRIT BT GHI W BRI T8l gl Al a1 @d 81 8o a9 W1 goic Rargss 8rm
IR A T4 Folc Rargse 2, R RARS &1 Aargoed fa @d &1 MU 1A
ST & 3R goIC BT WIS fHA1 5, SR IF U | MU FA1EF SeH 3 fawerar sl

Bl RIS &1 Aigargy 81 [Ba1 a goic Rargss 8NNl 39 R 31T S g9l oY 8, doic

d 9gd U P B, 3 ARG 75 BTOR IS WA Bl A B TIEd WH @ § A @H
TFAUSTER 3T 21 Sl & dg Al 89R Al A ek BRIs wqd B MU HH aqall d off
IR TR IS W o7 {6 BF q B9 91 H MY 19 BOR HIS S B SR iy | |
WREHR F T 914 A1 aredr g 6 v o fAdges o € 9ga @i # o Rara @ ¥,
Igd WSl H U T 9T B| I S oI TN T, THA BT TN ATl IS S A BT %,

BHIRUNE AFR W, FTSRANGT RIS ¥, AU T8 SRS [ FT 81 B 8¢ I8 AT 8 fd &

AT JMIHT ST SR B TSRAS BIdT %, YN PY STSRRIC < DI, dg HIFATS el B g

B ATl 3MUhT goic Rarges BiaT & IR RS § gerr S <& 2l
ARG, WRBR Il AW UGN il T I8! © b 897 & 3 aTdli Bl 9gd I8d & &l
RSN 3G H el Slibl BT HMH BR I 8| U oG W A SATET 37 dled bl e v

B3 &7 AU Uh IiRI WIS BOR AP Al <o el olWAT, Uidl ofiRg w0 3 SATGT A aTel bl
a1 oMW Ugamn B, oY 9R O¥ B g H @l 2| U d 9@ PO ard Bl
U8cl <hd H AT G oR dNF W00 <1 BT o7 319 S 9189 E9IR BE Wl A6 w0l
S B AT 3T IFD! Ofd H dRE R A Al 016 wqAT Sl fear| et smae sarar
T, M W A9 UgATT MU S o fh et et (& g 916 &9k wudl 2, 39
W EH T el I € iR U dRd W16 B9R W9 ATAT | SATET 3G dTel IR 89 Sad
T 21 Ui oRg a1 i1 ) el 8, SWd ke B9R M 4l 9o Wy MU
a1 &4 €1 MUY QU BT € H STl Bl Ugl 373 G T ATAT IF TG Tl B U
RIS BOIR AR Wl d19 W0AT S oIl o, 39 IF W IS BOR Ueh Al Wil SRy
ST A daTfer B9IR AN Al I /AT oMU @ Uide H S &A1 7l IS SMUN IS
G B S dTel BY Ul H Slell & 3R 84 U8l Fal TR A Bl DR I8 §, HABAT
e S @t =@t B R E, M et @ =t ax @ 8, fow Ruferds @t @ wx @ E ww

FE T ¢ fo g Tdh oY {lS guR U Hiell[l AT el TR SR T8l I %, ot 3Te

oIRG q1f¥h 3 dToll S U8l Uh ofRd ATRE B9k W0d <dd odl o1, 3§ dg a3 8ollN
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W S <] At STHE! S ol T Afbeh 8, S IR AT i YIS St oI
€, I8 aral faAT 21 HET B Al MU He (AT b 81 30 IR oY oIl &, <lfch 3TTae
SUBT SR g9 ¢l U8l 98 U ol Il B9R &l Al I WAT < <l o, 3fd o
MU I TR 30 WP <ot o QAT 8, MU+ <% bl € far 8, 4 aRd € W Bl 3R
Wﬂﬂﬁ%aﬂﬁ?mlg

I BRA T, 37 IMEH HI, B A 8, HIARS AFeR & N AGHT Y| 910 B &
T B, B B ©, BMH BU & FORER AR R HT| MSYTA B g1d B &l sHIY g9

TRg Tl DT 379 57,680 WUY g9| UBl 98 1,79,000 ST <l T, oifhT 31 a8 1,21,000

WY BT S S| AT S AT WY Bl ATA ATHG! dlel bl o Ugardl 2l ATdeh]
G191 BRM 6 1,61,000 WA U dTel DI AT ¥ {37 A7 TF AR W0 ATATT {THG!
arel Bl v feAT? T8 fHAd! WDHR 87 I§ T @M Bl WBR &l Sl TR A et 11
A WO W HUR AT A 8, 98 Us 2,10,120 WA o <ar o, faw fagme #
3O S fas b, asie 9wor # S @R < # fGaRT e, 3/ a8 1,52,440 W0 S
| /DT 57,680 WA B gad BT | AT TS AN DI o H Q| g W&l BT ofF § T2
ST |

TR, <¥ # R TRl 98 & gl PR T AU q9ic 9 Bl ded el @l Bl
ATSHT AN < 59 < F TR AT &1 $Is &g 781 1 &l 3 3R W & 4 |
3[R 98 @ 2l TP Sier IRifaT @1 et smel 8fl, SU des §d d (29[ I & ¥l
I g 7T o] ol AT I8 ® fF aos 6 7 S a1 fur € iR S 1.25 STeR B
AT 1 S0 BHM aTel B AT U H TG §, Afhd U Sielk Uiifed BHM el bl GveT
I A TG 81 < H g7hH SIRC 8l Rl B, Wfhd TREl Bl A T8 g6 & Bl g$ Al
P, ISR AR HURE FeX B Al B 3709 39 < H 96 B 2l 3ol g dolc TN
Rt ® 3R R &1 wwef® Bl <9 H TR g™ arelt goie =l sHiferv 39 fa< fagwe &1 |
foRie AT § SiIR 37U q1 W BRal g
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#t RS @R (afern): HeEey, AU Gl dle Bl 9Hy o1, s9e forg # Sueht smHr g

Heie, fa #5 S 39 w9y HAiE el Bl # Q% 9d ¥ 9 9ed & 9 gl W
A IR IS WIS AT §l S Tgal exvfi femsE St @1 ot wiwer d9 g1 ol g9 $9
T D1 faward g1 w1 § b S arel AHY § o9 gAY Sireidl & Giderd 8 Sg dl 59 <
& AN AT uw%‘f\ﬂl@ﬂllgl

3TTeRuy ot w1 Sft 7 St Hi9or fan, S )it ard W) SR foa b g9 sae fefre
F 9 aret 21 3 fiwar & T g, Afed w9 # g # orar € @1 99 uan g § 6 e
@I fAepa favar 72 Bl 39 <9 & S a7 yomelt = & g frar &k w9 g S <@ g
SP!T THRTT F&<dl O @l 8, SABI NP ARBR & T8l < Bl 2, IR 39 a¥b & <
@ & b PrURe dFex BT B g7 ST (T g1 W I fF 43 o7 sReufa-wraufa 81 U

8, TP I ARBR BT &M 8, offhd Sl [hAM, AV AR AR Ao A1l &, S fofg

AHR O el B @ 2l 3 I o @ N P SeRae ¢ad iR STerNaT ¢a IR dle
gl # T & | orar § 98l A1 I $B oF a1l 8 T8l &l 98] SRNae AR gISRNGE o Bl
AId Bl g, d8 fHar, AoigR IS R HAG, S W & <1 §l 98 20 $uy gfifed w®

Il X&T &1 B9 T TEd & b Sl a1a Al SV g9 Tfiehar T §, 3% ARG Bl T
I 2, 31 I8 §HST H © T Il Bl

SUTedeT Heled, H 3f[uch HIeIH ¥ hedl dedl § 4 owdl g b ol & peury &
AT S O & 3R fBR 9 90 o €1 § IR H ug @1 o1 b goR-a_rs dual faeell &
Geqte g9 & fog o a1 g a9 mafiear a8 21 39 <9 § il ot ot & oA A W)
WE PG A AN R W &l W aF A e 9ra Y@ A A A4 88 © AR B9 AN Hewd q
® g1 S q Wi Ugel Heurd &1 8, 98 39 A1d ] ¥ 991 gl 99 wWe™ H ol W sy,
3T <N f 98 HER T B &l BaR M & fau ' dmi & u i 5 dfed S
TIoTd BAR fhal @1 @iy, 98 S el i @ 21 Al # 9 vifsy, wedl # W e
TE Tt R8T 21 39! U= ARBR DI TE §| B AN DA 9 I B I8 &l Jo TE Tar
2 5 59 oFe dor I/ BF @1 BRI fha ues edd, dfhe Swa foy & aR aoie
gor foar Srar 21 39 <9 # fha™ & fha R & siie Suss, 9915 et 8, Res &1
HEl Bl 9 el 2l e fa= w3 Sft 7 @er, 75 WaH 9 9 8 W) © 6 I 39! Aeg
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B | BH AT ST Giel 916 W WA & WY 9ol %8 &l § X 9ed Bl 91 DR @l g, 8H AT
FB T8l I IE T T AN WAH B R 93 T/ B A A1 A @ ged ®, 7 < @
g [ I W W SSRIARU T ReT §l Ug A fhA el ARGl AT, 98 JACHSA] T8l DAl
o7l | 1991 ¥ UEA H1 & G 5 A ar@ fHAr 7 TR R ol o i fha
HTHBT PR T 8, 59 aR H &l Aran o &1 2| I8 e off %6l & b S g wwddie o
arel AN §, I® D AR MR B 91y, 9 A AT o uferll @Y ek aeaS SE
T | MUY H DA AT RN MY, 89 A8 a1 fobat ol & b I8 & b dfiger =i @
3o fpam oY, S9! 91d & & 81 I 21 W 2002 & I16 NS A F PIS AR & T8l
B3 &, SAD! I el Gl off &l &l 3Msdivel & folg arer & 01 69 a1, 39 R faw @4
St T @ w® 21 enft a1 B @ off, Srefiawr e St 39 wwa IEt 90 76 € S @
% 89 N1 goic W9 { IS PR dol Y, offh FAT Fel Y| BH o B fa H#A o "Ewrs
B HH B @ U & A H 3 W3 S ge arean g 6 sR S sa € @a o,
J e BH Bl d18d ¥ a1 S_IM Siold &1 S deidT &1, BH dl Fe fhar? § H31 S
{ BT Aredl g & SR I8 gAd DI Al BT, A qd qqm], (0 e R B @ R el
5 PR W€ gTa H1 AT BN A FIT MU Il B QW TGN, AT & g, dfed 3R
T | B SIIE A 1 IO el B AT | WA I a1 BIail ©, FAY 8F AN Fel Y|
R IR HOIGR TR 79 3R TS &1 & Td g9 N el dleidl Al Bd dlefdl, 5@ SeNTAfl

TR 3R IS

IUTEET Helqd, o Dl a1d 81 R81 &1 3R 1 ARI 60 BIR AP PR Ja (bl AT &,
Al 59 IR B 3.00 ARG FYU TH AT ST ALY, dlfh S99 SRR | 0 T 3 S| |
BIS Tgd Jo1 G T8 g ok T # I8 9rar g 6 59 <w A fbem dr1 S <1 B
s Ao R df A e s e P s A e amcaa < €2 < &
el TR WR 8, A SR & BT BI WA BAT 3.00 @ FUY TP BY & Biedl, I A
YD R IR BT, ek el TRGM W I8 arel ARl &1 HIIal Bdl? HIRUNS ARl
A 3 S o1 Fied B, 4 99 FQgU R IIY SNfNT| S o STel HET & 2, S ol
TGN WAl IR R T, 39 O D fIHd # I AN @ A Wriery B anfzel S e
3R w2 a3 & AN 8, Sl A HT PIA o1 B G Bl ol 27 &R R I8! el oy B




29.04.2010 123

fFAT 3iIR HOIgR PRAT &, 1 &RIT 9 o § 81 Tl 99 AT V¥ HI? § 28 |iad 4 I8l
gl H <@ e g & WEs W BIS a1d & 8l Bl ol fhAr SR AoigR @ A & T8 el 2
HE ST © 6 & AT a1d < <8 21 A% oy 91 ) w® g, A1 fha il w3 87 e
0 qi9d | § 9@ 9% fHY I E, 519 I e o1 BT 21 gHen Q9T & gr gl el
IR W urEd A # R & ®or A% By MU) 9@ IR A1 9% $o T8 8, gl

IR fha-fea & areldl, dfed S0 DI BREl T8l Ugarl Q| 9 uiedl drd
MU, <19 fHAM | dle o1 81, d9 31T T dHedl b 8, 31 $HdhT 0T % &R <d ol
B9 A fHAM BT TARIE BRA &) IR AT qb (A I [afell &1 Q)1 fde ot 3iR gied
AT 3 IStell &1 et 716 R < g

RIS, Sl go-d¢ SUNURT &, S 9@ A FHoll od 8, S 0T 716 Y QY o 2
W & H Al B PG & IANURRT & R0 WHR 4 A% HR QY gl 89 i R
WEHR - HH @ & S1erl & oy | Hur DI A Hifgl IS e 5 A1 10 E9R
JUY A oAl ©, A dh dTell IAS I8l IS Ugd Il 2 IR Hedl ¢ 6 s 9 o o,
3MUPT @R o o, MBI Pabi P G| IFDH! IRAL Bl -8 AN THY B B
P ot W ST 21 go-a9 SUNURRAT T 3RAl ¥UY Bl of W ©, oAb DR I W
P TG TE el Tl A AR g fF WER ST FH 999 o AR 97 T ffva @
M R @9 fHar ou, Rere & fav @< fear Sel s e, fRa 500 ¥UT BT Bl o d
g, oMU ST It WA &d 8, Afhd 8 ol H_1$ BIY ol folg & iR Sl ARBR BT T8l
gHT B &, STD FW DI HRATS T8l Bl gl

HEIGd, SId Gl USdl &, < fHAMl Bl DE 1 UG R BE 10 ¥UY B b AT
STl & AfE 3T AH S BT WD oW, A1 1 BUY F &l A IH oF H @I B oMl gl G B
T 1 BUU 3R 10 BUT BT AP A7 ST Bl 39 < BT SN, S IR H | dTell 8, I8
9 ¥ BT R ARS8, I & 5 W BT ARG A SR AGGR &, S widl H I
21 9d T 9EE 21 59 Gfae 9 9 b 99 1f¥eR fou 21 ug g fh o 9w} | 3IRH
W B BT 2, W AR SAUBR & AR S @Al § I8dq1 2, 9 AR T8I 2| VA1 T8l gl 9=a

& g 9 AegdT g9 3ifder fou 2
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HeIed, UISdl $I WK1 9gd TR BT O @ 8, olfhd AR BT I RE $Y
M & 8l 8] SR gad I §-01 3R 9o 3R I | BAN U H UV FIH AT gl IR
faeq & UG aedi § A 49 YT ged BAR < ¥ &1 9D aX H &l Arar o &1 g |qran
JT O %@ ¢ fF M fud. § U\ ¥ R SMU| B |1 HA wEl U | S A
HAT T B, T W BAN AE T B

QJUTEEl HEled, # Ul WHI A8 oM, Dadl UH-al A1 AleTb) U1 HITOT AT
He| § RErg @ forg ol @ ard R el g1 U Bl WET 9ga U9R Bl o J& gl A
oy #20 Sft 9 Fdes o<1 a1e % 9 39 SR &F <l TI9dl U 98 9$1 qaR ¢l s
& forg &9 forami 1 arll & T § W % ) TR e H ISl € 79 B

& AT e & 91d wxd 1 BAR A w9 ot @ @ € 6 T Ren & g s
gq ¢ o 81 e dae sART 99 W el SmyIft| e erearuent | mwit| a8t ' Sreurud
a1fen| &R e 7= ea € 5 #R T8t 20 o Rl @ N 2l wEd 87 A1 Fga
HITG| fFermea & wad 91 9 $B el | dsdl DI TeM & foly reaud arfeyl # smud
qegH W, " fad w@E o, Ot SufRia T8 € safore # o oy W S w0 emi
HRAT AT &, 1 311 AT ugel e ok worgyl & av # il [[=
UM H 9 ¥ 10 TR AN T80 8, q4 AT @R 8, ST 80-90 e @y widi A
3R T H WA §, S UER @) o IRl § IR €, oMY $9a an # off ey

JTERVTY IUTeder Sff, gl qu1 faear & 6 oy Aiegw 9 ¥4 9 fa< @3 S dd
Ugefl 3R 9 U 39 qoic H $v YR G|
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Deputy
Speaker, Sir, you must be aware that every citizen of the country pays tax. A
person may be the poorest of the poor or he may be the richest among the rich- but
he has to pay tax. So what is the problem? What is the difficulty? the difficulty is
that when a poor man who goes to the market to purchase a commodity, he feels
the pinch more than a rich man who goes to the same market to get the same
commodity. Both of them have to pay the same amount of tax but the burden is
heavier on the former than on the latter. The wealthy person has lots of money so
he does not care while paying but that is not the case with his poor counterpart.
This has to be understood by the Government. So my opinion is that, the policy
makers of the country while framing the tax structure should take a decision that
the have nots would not be taxed. If this becomes possible then a number of
problems can be solved. With these words. I take the floor on behalf of my party
RSP to oppose the Finance Bill, 2010.

What is the actual picture of the income tax regime in our country?
Apparently it seems that the people who earn more than Rs. 8 lack per annum, pay
more tax. But if we analyse a bit, it will be clear that those who earn more, save
more and those who get less salaries, pay more taxes, save little. If we make a
comparative study, this can be seen. This should not have happened — the reverse
would have been better. A person earning more than Rs. 8 lac, save about Rs.
50,000 and a person earning Rs. 5 lac annually cannot save even Rs. 20,000. So
you can well imagine the way in which the interests of the well-to-do are being
taken care of and those of the poor are being ignored. thus I feel that Hon.
Finance Minister should ponder over this anomaly as there is a huge gap between
the treatment meted out to the poor and the rich.

Secondly, in the name of inflation, the limit of tax relief has been pushed

further. Earlier on an earning of Rs. 5000 to Rs. 10,000 from lotteries, taxes were

* English translation of the speech originally delivered in Bangla
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imposed but now there is no tax upto Rs. 10,000 prize money. Those who used to
participate in horse racing used to get a relief upto Rs. 2500 but now it is Rs. 5000.
The contractors dealing in single transaction were given relief upto Rs. 20,000
earlier which has now been raised to Rs. 10,000. If you calculate the yearly
aggregate tax, the person who got Rs. 50,000 as tax relief can now get the relief of
Rs. 75,000. In this manner the amount is increasing gradually as a result of which
the poor men are suffering and the wealthy people are flourishing. In case of
insurance sector, we find that those who pay the premium get nothing in return,
whereas the threshold limit for the agents has been increased from Rs. 5,000 to Rs.
10,000. Similar 1s the case with the brokers Their relief has been hiked from Rs.
2500 to Rs. 5000. For earnings upto Rs. 1,80,000 no tax is to be paid now
whereas the previous figure was Rs. 1,20,000. The businessmen who used to earn
upto Rs. 40,00000 were not expected to submit the audit reports. Now even if
they earn Rs. 60 lacs, they will not have to submit audit reports, big hoteliers, cold
storage owners, warehouse owners or the flourishing companies who lay the
pipelines have given hundred percent tax relief- can you imagine? They are
setting up multi-storied star hotels or huge factories but not paying the
Government. They earn a fortune for themselves and that too almost free of cost.
The unlisted companies have been allowed to convert into LLBs — those
companies can transform but cannot transfer their assets. So, the Government will
not earn revenue from this arrangement.

Under Section 15(2), the public utility did not include trade and commerce.
Now the most dangerous twist is that these have been tagged up with public utility
clause. So, utter commercialization has taken place with 100% tax relief upto Rs.
10 lacs.

Special Economic Zones have been proposed by which in large stretch of
areas, industries and service sectors would flourish abundantly. The tax holiday

which will be enjoyed by the SEZs is to the tune of around Rs. 1.5 lakh crores.
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This is also entirely tax free and the Government is not going to earn a single
penny from this sector.

The various house building projects which are going on in full swing are
being patronized by the Central Government. The stipulated time by which the
projects were to be completed was four years. It has now been extended by
another one year on the plea of international economic downturn. No revenue is

generated by the Government from this realty sector also.

15.00 hrs.

In as far as fuel is concerned, I have read in the newspaper that the
Government earns Rs. 20 by selling just one litre of petrol. Cannot the
Government reduce the price by reducing the cess on petrol? Let the prices in the
world market be more- that should not affect our pricing structure. When we
decide our own policies, we could easily bring down the profit from Rs. 20 to Rs.
10 or less to give some respite to the people of this country. If the Government
could do that, inflation would not have been so steep; the prices would not have
shot through the roof; the ordinary men would have lived in a little better manner.
However, nothing was done. We have therefore asked for a rollback. Prices of
crude oil must be reduced. Today, the corporate sector, rich business houses, big
industrialists are enjoying all the benefit but the poor people are in a miserable
condition. If the Government of the country does not become sympathetic to its
people, then what will happen to them?

Thus Sir, we cannot support this Finance Bill and we urge upon the
Government to take immediate steps to help the citizens of this vast nation who
have not respite in sight.

With these words I conclude my speech.
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"SHRI BISHNU PADA RAY (ANDAMAN & NICOBAR ISLANDS):
The issue of black money has been plaguing the Indian economy since
Independence. While successive Finance Ministers have sought to deal with
the issue in their own way, the fact of the matter is that the issue has now
snowballed into a problem of mammoth proportions. What is galling is that
a good portion of this money is taken out through the Hawala channel away
from India. In the process this Laundering of wealth from India is one of the
biggest loots witnessed by mankind.

The estimates of British Loot of India between 1857 and 1947 has
been made out to be one trillion dollar as per several experts. Similarly,
several experts have now estimated that the India wealth parked outside
India in Tax havens to exceed USD 1.4 trillions. What is even more
depressing in that this ill-gotten wealth of ours has been stashed away
abroad into secret bank accounts located in some of the world’s best known
tax havens. And to that extent the Indian economy has been striped of its
wealth.

In March 2005, the Tax Justice Network (TJN) published a research

finding demonstrating that USD 11.5 trillion of personal wealth was held

" Speech was laid on the Table
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offshore by rich individuals across the globe. The findings estimated that a
large proportion of this wealth was managed from some 70 tax havens.

Further, augmenting these studies of TJN, Raymond Baker — in his
widely celebrated book titled Capitalism’s Achilles Heel: Dirty Money and
How to Renew the Free Market System — estimates that at least USD 5
trillion have been shifted out of poorer countries to the West since the mid-
1970s. 1t is further estimated by experts that one per cent of the world’s
population hold more than 57 per cent of total global wealth, routing it
invariably through these tax havens. How much of this is from India is
anybody’s guess.

What is to be noted here is that most of the wealth of Indians parked
in these tax havens is illegitimate money acquired through corrupt means.
Naturally the secrecy associated with the bank accounts in such places is
central to the issue, not their low tax rates as the term ‘tax havens’ suggests.
Remember Bofors and how India could not trace the ultimate beneficiary of
those transactions because of the secrecy associated with these bank
accounts? Similarly, the loot through spectrum is equally untraceable as on
date.

Professor R. Vidyanathan of the Indian Institute of Management,

Bangalore, is one of the most respected and well-known authorities on this
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subject. Writing his columns on this subject in a Chennai-based daily he
pointed out that “Zurich is the only European town where Hindi slogans are
written on the side of the tram-cars. Of course, it is supposedly linked to
Bollywood, but the other India traffic to Zurich is to be seen to be believed.”
The reasons for such heavy Indian traffic to Zurich are obvious.

Recently, a bank employee in Lichtenstein, a tax haven, provided
details of some account holders to German revenue authorities. The
Affidavit of the Government filed at the Hon’ble Supreme Court clearly
mentions that we have received some information about Indian money
parked in Lichtenstein. But till date we have not been able to either get the
money or the details of the persons who have stashed their ill-gotten wealth
there. Will the Hon’ble FM tell this august house the details of the steps
taken on this matter? I also understand from the said affidavit filed in the
Hon’ble Supreme Court that our government has given assurance to the
German authorities that the names of such persons shall be kept secret. T am
appalled at this very idea. I am sure that the Hon’ble FM is not party to this
perfidy.

How can Indian defaulters list not be shown to the Indian Parliament
when the list if freely available with the Germans. If this is not contempt of

the Parliament — what is it? Unless, of course, the list contains the names of
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persons who need to be protected — including the looters of Bofors and
Spectrum there is no need for the Government to hide behind such
technicalities and take recourse to such subterfuge.

Be that as it may, I would also take this opportunity of requesting the
hon’ble FM to place on the table of this house the request of the Germans to
keep this information confidential.

Nigeria, (General Sani Abacha), Peru (Alberto Fujimori) and the
Philippines (Ferdinand Marcos) are three well known cases wherein these
countries have been successful in getting back the money stashed into such
tax havens by their leaders.

And such efforts are being increasingly duplicated by different
regimes in various parts of the world to recover such national wealth stashed
abroad. The point to be noted is that the secrecy of such banks is no longer
impregnable. Global experiences show that the determined will of a
sovereign nation is sufficient to break it.

Contrast this with the efforts in India:

1. President in her joint address to Parliament [22-02-2010] in

February has stated that her Government will initiate action to

get back money stashed abroad.
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2. Prime Minister Man Mohan Singh said in the Lok Sabha (05-
03-2010) that India will take every possible measure to ensure
the return of ill-gotten money stashed away in tax havens
abroad.

3. The Finance Minister Pranab Mukherjee taking a tough stand
on various tax havens and low tax jurisdictions across the globe,
said at a seminar on transfer pricing on [16-02-2010] such Tax
havens not only act as a factor in the erosion of the country’s
revenue but are also a cause of concern from a national security
point of view.

While there are all well intended ideas of the Government, they are,

without any action empty rhetoric. According to him, the Budget

documents contain a statement on the tax revenues raised, but not
realized, by the government of India. This provides us with the details
of the unrealized dues on various taxes, viz. income tax, Excise duty,

Customs duty and service tax.

These are further categorised under amounts under disputes,
that is, where the assessee has gone into an appeal and those not under

any dispute. According to Budget 2010-11, the tax revenues raised
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but not realized aggregates to Rs.117,065 crore. This is where things
get a little murkier.

This House may recall that the ministry of finance, in an
affidavit filed before the Supreme Court in the case of Ram
Jethmalani versus Union of India (on black money in tax havens; May
2009) says that the tax demand on one Hassan Ali of Pune is
Rs.71,849.59 crore.

But disclosing the list of defaulters in the Rajya Sabha on
August 4, 2009, minister of state for finance SS Palanimanickam said
in a written reply that Khan topped the list of tax defaulters with
outstanding arrears of more than Rs.50,000 crore.

However, as per budget 2010-11, the income tax due from
individuals (both disputed and undisputed) is a much low sum of
Rs.49,176 crore. (Annexure 10: Tax revenue raised but not realized
under Rule 6 of the FRBM Rules 2004). But does this includes
Hassan Ali. Fundamental Mathematics tells me that this is impossible.

Obviously, someone in the finance ministry has missed out on
Khan and his associate. Interestingly, the Hon’ble FM seems to
categorically assert (interview in The Week, March 14, 2010) that the

government has recovered its tax dues from Khan! This is impossible
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as the Revenue figures in the Budget documents does not support this
view of the Hon’ble FM.

It is interesting to note that Hassan Ali Khan is out on a bail on
a fake passport case that was filed against him. Accordingly to media
reports of February 10,2010, the Bombay High Court had dismissed
the Maharashtra state government appeal to cancel this bail. The
court also observed that the state itself was not interested in canceling
the bail granted to Hassan Ali Khan.

In this connection Justice D G Karnik said, “The state
government is not interested in serving notice [to the accused and
other parties] even after six months of filing an appeal.” Justice
Karnik also added that if the government was not keen on pursuing its
own appeal, then the court had no reason to waste time on it.

All this indicates Khan’s ability to move the right levers of
power at the state level. It is also interesting to note his influence at
the central level.

If Khan’s tax dues are taken along with those of his associate,
Tapuriah, this amount could be a staggering Rs.100,000 crore (Rs.1
trillion). Yet, the entire tax dues of the government of India as per the

Budget documents (both disputed and non-disputed) for all taxes as
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per the statement of tax revenues raised but not realized aggregates to
only Rs.117,065 crore. Obviously, someone in the Finance Ministry
is helping Khan right under the nose of the FM.

There is yet another dimension to this issue; the amendment to
the Income Tax Act relating to the provisions of Settlement
Commission. Under the existing provisions of Section 245A(b) of the
Income Tax Act, the term ‘case’, in relation to which an application to
the Settlement Commission can be made, excludes assessment
proceedings arising from a search initiated under the Act.

Budget 2010-11 proposes to include proceedings for assessment
resulting from search within the definition of a ‘case’ which can be
admitted by the Settlement Commission.

A major beneficiary of this amendment would be Hassan Ali
Khan who was hitherto excluded by law from approaching the
Settlement Commission but now — thanks to this amendment — can do
SO.

How? The answer lies in para 124 of the Budget wherein the
finance Minster states: “List year, amendments to the statute enabled
the government to enter into tax treaties with specified territories

besides sovereign states. We have commenced bilateral discussions to
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enhance the exchange of bank-related and other information to
effectively track tax evasion and identify undisclosed assets of
resident Indians lying abroad.”

It is in this connection that the government seeks to pursue
cases of wealth secreted abroad in proven cases of tax evasion. This
is what is effectively stated in Para 124 of the Budget Speech.

Now that the fiancé minister has confirmed to The Week that
the government has collected taxes from Hassan Ali, there is no case
for the government to pursue this matter any further in other countries.

In case he has not yet paid the taxes (in case the finance
minister is mistaken about this), the escape chutes (by amending the
Income Tax Act pertaining to the Settlement Commission) are open
for Khan.

What makes the Khan case interesting is that money was
laundered from India using the hawala route. Experts say that a stud
farm owner could not have been an originator of such a large income,
indicating that it was not his money that was laundered.

At best he could well have been a conduit for several other
Indians who could have used the Khan (read hawala) route to transfer

their ill-gotten wealth abroad.
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It would be interesting to find out just who did Khan launder
money for. But with the proceedings in the Settlement Commission
carried out in camera, that is virtually impossible. In a scenario where
Khan’s case could be effectively settled through the Settlement
Commission, it must be noted that in the books of the government of
India he could no longer be a tax defaulter. To that extent there is no
locus standi for the government to purpose his case any further with
any other country, much less in the case of tax havens.

And that in my opinion would help save the reputation of
several prominent Indians who might have laundered their ill-gotten
money through Khan. By corollary, thus, this Budget ends up
protecting the conmen of India instead of the common man of India.

Let us understand the issue — the issue is not Hassan Ali or
Rs.70,000 crores or 1000,000 crores. The real issue is who are the
persons who used Khan for looting the wealth of this country in such
massive levels?

Only way of the entire mess on this issue of Tax Havens,
Money Laundering and other related issues, is that the Government
must constitute a Joint Parliamentary Committee to deal with the issue.

I assure you on behalf of my party, the BJP that we shall leave no
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stone unturned in supporting the Government on this issue, should the

Government deem it fit to constitute a JPC.
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SHRI L. RAJAGOPAL (VIJAYAWADA): Thank you, Mr. Deputy-Speaker, Sir.
I rise to recollect the words of Mahatma Gandhi ji: “The measure of a country's
greatness should be based on how well it cares for its most vulnerable
populations.”

15.06 hrs (Dr. M. Thambidurai in the Chair)

When we talk of vulnerable populations, we speak about SCs/STs, women,
minorities, backward classes, and backward regions. That is exactly what this
UPA Government has done through successive Budgets year after year under the
guidance of the UPA Chairperson, Shrimati Sonia ji, and under the able leadership
of Prime Minister Manmohan Singh ji, through our most experienced Finance
Minister Pranab da. We have been looking at both allocations as well as taxes and
trying to address how well this Government can function for the upliftment of the
most vulnerable classes. That is the reason why, when we look at the allocations
that have been made during last year of NDA Government, that is in 2004, which
was the best year, in every sector we have surpassed them many times.

If we look at rural development, during last year of NDA regime, the
allocation made was hardly Rs. 19,000 crore. But this year alone, UPA
Government has allotted more than Rs. 89,000 crore which includes allocation for
the National Rural Employment Guarantee Scheme. For Human Resource
Development, during the last year of NDA Government, the allocation was Rs.
9000 crore, and this year we have allotted Rs. 42,000 crore. For health, during last
year of NDA Government, it was Rs. 6000 crore, and this year it is Rs. 22,000
crore during UPA Government. NDA boasts of the surface transport and the road
transport systems and the highways that have been built. But, for that, during their
‘best year’, they allotted Rs. 7000 crore; and this year UPA allotted Rs. 25,000
crore. If we take any sector, the allocations are substantially more. It is not only
that, the one year allocations of UPA Government this year equal to the five years’

allocations of every sector of NDA Government between 1999 and 2004.
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When we talk about SCs/STs, in the last five years, the allocation made by
the UPA Government was Rs. 45,000 crore for SCs; and this year alone the budget
allocated was Rs. 20,000 crore for welfare of SCs. For STs, in the last year of
their regime, they allotted Rs. 28,000 crore, and this year alone the allocation is Rs.
12,000 crore. For SCs and STs together in this Budget, we have got more than Rs.
32,000 crore, which is much more than the entire allocation made during NDA
period for five years. That is the reason why the taxpayers are very happy. They
think, whatever money paid by them, whatever money collected by the
Government, that is going for useful purposes. They have a sense of satisfaction.
That is the reason why the tax revenues have gone up in the last five years.
During the last year of NDA Government, Rs. 2.5 lakh crore was the overall tax
collection. In UPA Government, this year, the entire tax collection has gone up to
Rs. 7.5 lakh crore. It is not only that; we have been focusing on the direct taxes to
ensure that the direct taxes are increased substantially compared to the indirect
taxes. That is an important thing in any economy that the economy should strive
to see that the direct taxes go up substantially.

A lot of our friends from the Opposition have been saying that this
Government has been consulting only CII, FICCI, ASSOCHAM and all the
bigwigs. Can you just look at the tax collections? The tax collection last year
from the corporate sector was Rs. 3 lakh crore and from individuals it was Rs.
1,20,000 crore; and from service taxes it was Rs. 68,000 crore.E

Also if you look at the slab system, the Finance Minister has tried to
simplify the entire tax system. He has increased the slab limit which is good for
everyone. During the entire five-year period of the NDA Government, they never
increased the basic exemption limit of Rs.50,000; anything above Rs.50,000 was
taxed. But the UPA Government, through its successive Budgets, increased the
basic limit up to Rs.1,60,000, which is completely exempted and it is for everyone
generally. Not only that, when we speak about the vulnerable sections, this

Government also made sure that we need to have some sort of priority and
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disparity between women and men. That is the reason why, the women
entrepreneurs and women taxpayers would have an exemption limit up to
Rs.1,90,000.

This was never even thought about by the then NDA Government. But still
they say that the UPA Government is not understanding about the basic needs of
the common man, the vulnerable sections and the downtrodden. Did they ever
think about uplifting of women? Did they ever think about gender-based
budgeting, which had been introduced in the very first year of the UPA
Government in 2004-05? That is what the UPA Government is doing for women.
In every Budget and in every Department we are trying to ensure that a substantial
portion of the amount is allocated for women. ... (Interruptions)

SHRI BISHNU PADA RAY : What about Swiss bank account money? ...
(Interruptions)
SHRI L. RAJAGOPAL : I will come to that also.

During the NDA regime, they tried to glorify sati; they wanted women to
commit sati; and they wanted to build temples around that and glorify sati. That is
what their achievement is. But we are not trying to do that. We are trying to see
how women entrepreneurs and women taxpayers get some sort of relief.

Similarly, for SCs and STs, we have been allocating substantial amounts in
the Budget for SCs and STs. When it comes to SCs and STs, I would like to
request the hon. Finance to have some priority for them also in taxation. Like you
have given it for women and senior citizens, even SCST taxpayers should also get
some sort of relief in taxation, that is, higher exemption limit of Rs.2,25,000,
which is now for senior citizens.

During the NDA regime, the exemption limit in the case of senior citizens
was Rs.20,000 more than the normal citizen. But the UPA Government made sure
that senior citizens get the tax exemption limit of Rs.2,25,000. Not only that, if a
differently-abled person is dependent on somebody, he gets another Rs.1,00,000
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exemption to take care of him. So, we are trying to ensure that all the vulnerable
sections of the society are taken care of well through our various Budgets.

I would also like to propose to the hon. Finance Minister some suggestions
on taxes also because I know that unless we increase the taxes we cannot take care
of our social needs, and we cannot bring about social equality and inclusive
growth.

I know that a lot of people have concerns and people talk about IPL
forgetting about BPL and APL. On the one hand they say that sports
organizations are independent bodies and the Government cannot interfere in their
activities. But on the other hand they say: “Why can the Government not also
look after IPL?” Yes, everyone wants to jump on to the bandwagon of IPL
because it drew the attention of a large public. So, everyone wants to talk about
IPL only and forgetting about BPL and APL. But we are not here for that. We
made sure that the BPL families are given NREGA cards. More than
11,50,00,000 cardholders are there in this country, and this accounts for more than
5,40,00,000 families. They have been getting a minimum of Rs.100 per day.
Earlier they were not even getting Rs.20 or Rs.30 per day. We thought that we
will have to bridge the disparity.

If you look at the GDP, you will find that the IT sector is contributing 30
per cent of the GDP; agriculture, which employs more than 50 per cent of the
population, is only contributing 20 per cent of the GDP. So, we are trying to
ensure as to how we can bring about equality.

So, when it comes to taxation, I would like say that there is no point in
giving tax exemptions and tax concessions for industry-specific. No one sets up
an industry because he gets income-tax beneﬁt.lgl

The income tax benefit should be region-specific. The Government should
tell them: “IT industry should not be located in Delhi; if you locate it here, you
would not get any income tax benefit. But if you locate it in the North-East or

some backward regions or in Andaman and Nicobar Islands, yes you will get
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some tax concessions.” So, any tax incentive should be industry-specific and
region-specific.

Not only that, we have to do something for the SC and ST people also. We
have the reservations for SC and ST people in the Government sectors. But the
Government jobs are coming down. It is the private sector, which employs more
people nowadays. So, we would have to bring about the affirmative rights and
ensure that tax concessions are given to industries, which employ the weaker
sections and the vulnerable sections of the society. So, it is to be linked to that.

We also see a lot of wealth going into the capital market. A lot of people
are concerned also that we have more and more of millionaires and billionaires
there. So, we have to bring about a new tax, Inherent Tax, which is there in most
all the developing nations. The Inherent Tax has to be introduced in this country
in some form or the other because man and woman is the product of inheritance
and environment. So, we have also to contribute. After all, what all goes to the
Government is again spent on infrastructure, development, for the upliftment and
bringing about equality in various cross sections.

Sir, there are a lot of other things to say. But due to paucity of time, I am
concluding my speech. In the end I would like to commend the hon. Finance
Minister. The way he has given a lot of incentives for agro-based industries,
storage, agriculture, eco-friendly environmental improvements, etc. are all
welcome measures.

Finally, I would like to conclude by recollecting the dream of Mahatmaji.
He had a dream. He left us a dream, that is: “To ensure that the past and the lost
glory of India is regained.” This Government is exactly trying to do that through
various methods in a most efficient manner. Efficiency does not necessarily mean
that we do extraordinary things; it is equally judged by doing ordinary things in
an extraordinary way like NREGA to address social problems.
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HOIGR 28.1 Ufer 9, G981 2001 ¥ 45.6 UIeId §Y & A1 17.5 URred &1 9fG g8 ©
3R STSIE WRA # 17.5 URIRd Bl DI Wiex A9GR a9 DI AOGR [BA1 T 2|
SHH! STHIA el g, SRIGE Teil T8, 98 {har of, 98 SHH &1 Alfdid oI, 98 17.5
frerd e WdeR Aoy 99 T fieelt # SR o=y wE”l H IR a8 B B T,
AOIQR] RAT &, HETd BRAl &, TAI G811 8, TR SCeI Ty a1l & | ISt

AT T BT HIRR B I § SR 2 3R I M § Pad R & ERR gl I8
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311 I81AT B, I9 Hed DI Bid H Al ST 21 371 H1 9 S0 F 15 @ AT 39 feell
F Teqel W A E1 T a8 € S fRuN ¥ A9 99 0§ 9 9 R o onfa &
Bl TME H PIS Al AT & 3MEHT HOIGA &1 B, offh faeetl # SThx </l FTEdv
g, I9gd B, YER B R gdrdr 8, Sol addl 89S & BN W] a1 9 2
SIS B AT H B IR B M Tl Pl BT =1 77T B, 98 o A H g9 S g
P BT Fed1 IR SH BT 9941 U & I & A9 19 O &, I8 © g faeel|
3R T W UH fieell I8 2 O 78 ool oed Bl 98 fegw & ofk o8 Sfewn &
AR ST BT Wl 3T B 21 59 W SIS &9 <7 3R 59 W HAIE Bl HdT &
WRBHR BT HH o
ST P AETE I S & | W 2005 # gt ufd @i fheier 345 srmard
BT T T, 98 2025 H 440 B SMUIT| IFR IMETG g, MMeHt dam, dr Sdd oIy
A, ST 3R FAHE W ARV TS AT WA @t ST sl o Bl |1
1984 ¥ 13.11 TS gFeR WA B YA oY, AfbT |7 2008 H 11.60 TS TR
WAl DI Y B TS AN 1.51 m<|5swu<udﬁaﬁgﬁwﬁ®||§
ag BEl dell TP A ST BT SOl 8, 9893 Hicd 991, fdoed amy, sHite @iy,
BH IOl T, YHgole a1Y, Yoiufa I Y| 3Pl §icts, WU, S, coll, Wi drel
3R fEgI™ &1 ol Q1 iR g™ & TRl B IS QI AT $9 Q¥ BT ATDRIAE Sl
AT IRA BT 8, BH (BT Bl | I© SR BRIG, 89 B8l I I© od BRI, BH Dl
I I BIEI-R H of AR YISl HIGH, Afh MRIBI-gieis daTell oid 3R fe R o= 3mam
3R I WY G & AT AR 9T B HAAT 81|
JHIRT #EIGd, |9 1951 ¥ 394.9 WA ISl U @fed fAerr on, v 1991 # I8
510.1 UM B 1, oIl 98 TCHR |1 2007 H 439.3 UM &l [HAMI & WM B A BH
&l RE &, BUST BH 8l &1 ® 3R 37 bed & b <2 § qH=Tal 37 W& 2| WY arel bl
AT 3 W& 8, FE=Idl IGD! 3T W& & S U Uil bl SHed W) gdls Serel <l
AU=TdT 99 DRUNE dTel JATGH DI 37 & € I Yeb ATl H 28-30 HRIS BUAT U1 Ia AR
HAT ol 3R U TR® T B Aol @, AFd W0 F Sl A1 g 391 A9 W ISR

BT 8| Ueh TRB AN BT AOIGR AT w0 A i DUl IS U 3R Yeh TRB 28-30 RIS

AT BT 99 TIhR 39 S H ISId| T DT BT 39 b Fhdl 8, Tl A ADhdl § AR
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98 gy b g1a ofal 8, J el o &, |Idh! Ugand 81 ISP 8RN Ale, TR BT BT A,
RIST G AT, AT AT ATER, 3T AR RO, AT el 8, Jedl <8 S, od & 9o d
AH T S| ARG HA AT Sff I @ A BISd 8 FEl, B 8 Pel, del 4 A,
HEl IR e, AR T 8 HEl, AR 8 (B Bl

[UMIRT HEIGY, $9 < H T8l N aTdt 4.60 U Ufifed WR I[OIRT &4 &, I o2 H
G ST B A WRA & T HA D) RN DI a1 B WY A1 U A § 52,7 ARG TuAT
Tl BT © 3R U AT BT AOGR 4.60 U U R I[SIRT Rl &, a1 U1 & 9IRd A1
ST ATed B¢ W9 {39 Wl B, MY Al WRA & YT HA BT AGH 15 Ths H T 3R
15 Ushs ¥ BAR aford, U S iR {6 &1 v i B § 91 TR <2 & g w30
U & B Wb §? TG QG BT g HA a1, TG B AT B (FIT)
SHRI V. NARAYANASAMY: NDA Prime Minister Vajpayee-ji was staying

there.
2 gared ARMV Aled @ 371 \edTs Gl TGl Hd| ... (FaHr)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): His remarks about the Prime Minister cannot go
on record.
MR. CHAIRMAN : I will go through the record and see later on.
SHRI V. NARAYANASAMY:: Kindly go through the record and remove it from
the record.
MR. CHAIRMAN: I will see.

... (Interruptions)

SHRI V. NARAYANASAMY: Vajpayeeji was staying there only. g4RT & d3it

g1, offdhe 3T e AT B8l g o1?
2t gHAQd AR Aed ¢ A U A | U a1 WIS HR @ ) .. (Fagr)
MR. CHAIRMAN: Already I have told that I will go through the record. Kindly

take your seat.
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2 g ARMAV AGd : 5 < & oY, F3ilel 3R S SANUAT TR 10 o9, 54 BOR

390 PIS BTAT HIAT 2l E

B SIARIBT e AT 2893, 24 Jls, 2009 P WHR - F&d H WHR fHAT Bl
9 ¥ & IANURET TR 100G 54 TR BUAT IH1AT 8 3R 30 <« & [HAMI BT 86 BAR
HRIS, 70 TR RIS TUAT A% Bl & | 86 Wikg bt At Raarat 2
MR. CHAIRMAN : Please wind up.
# gRIed ARMO Aqed : g fAGHT FHEd Bl 39 Q¥ B SNl Bl g dre,
amsfive & arel, R Sl # $uaT ST R dTel Q¥ Fofl @ 2 H @1 wEal g 5 s
urdt @ fQen geerdl, <o @1 fQu g, SR YU a1q Bl GEHA | 99 9IRGB

HATOT BTl Ifh MY Iv YLTHAT T8l g1, i IMIB! AIHReE ARy

MR. CHAIRMAN : Please take your seat.

3t gFCA ARIY ATRT : g0l vl B WY H YU qg BT G B gY SADI AT D
TR BT B AfbT S Wreew fdd U fRAr w5 99er # faRg e)d gy Ul ard

[ R g
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" 3 waue WeR™ (Tearat ) onfdfe Wfaftel w Tl weg ot & A g 1 H Iwar §

fop AT fag 9= S 9 S 9ie U fhar 98 SR, arn el & faery 9 99 &

HfY, I, Ren, w@ren v ffe &= #§ e & fou afdegar sofar 2 1 92 smen 2 f5

Al § S g9 A € 59 doic W SHdT Ay B9, 89N TIdl &1 fdbrg 8rm | ufd ke

3T H gig BrM J1 W € Webel TR S<d1e Al g |

Fs faw gHEIRET &1 I &1 & fY 9 9ol # 980 9K U8d 3l T8 © |
goC 2010-11 H Pl AT 3. 11,08749 FIS © Sl UBA 99 2009-10 H 8.6

gferera o1fdd 2 |

QoI 3fded Wt favrg a9 9 15 ufoerd &1fde & < W@rg a7y § |

HE ABR 1 ARKI AMBRI DI DI TR o U AT Pl AMBR qAT HH P

AfABR BT 86 HI W UM [HAT © 1 9fasy & oIy areen dahd § | gear & fog gua vd

gfeaa e & ffeR AfRFTT § 99 2010-11 H 31,036 HRIS B ATSHNG 3fded AT

dToTpt & fIU IueTel Hearar a7 8 |

e e T 2020" & fow @ 2010-11 # 3MEET AT FR 500 FAS HIY & UG

& forg § AT sl | W Sof, AR gameEEl S A (g S d e dE

AR 57 9ord qRaoit St &l gifed qems o § |

JAl FAT BT T TRy U@ IR & o U dliie R |aevl 2010-11 3

B BT IRA § | ey HriphAl [A¥Ndy IS R e &7 99 @1 S dr Bl e

37 BrIQl AT MRy | SRAIST & b BRFIRI Dl AFIGD JRE JaT B P oIy

" Speech was laid on the Table.
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1000 FRS %, & YRIWED IMEeT & AT U Id AT GRaT (i &1 wu=r &=+ &

oy @ I g | afgern faer, aeRdar 9 91 A & o sdes ud g fAfvad
g "ios & fog amvwe 8 |

Afeell fHa AURPHRU URATSHAT &I YRoid Td AT AHI0T srreiifden fAee &

[UHECd b W H 3@ URATSHT & [T 100 HUS BT M€ dfgell ARhDRU H {0 v
RIS DA B |

AR fac #=41 S gR1 el edd & YIDIDRU T AR 8 q9iC 2010-11 |
Nd H WERAT ¥ 16.752 DS P U BT YauE fHAT T T | AT < UG YoAd & fIm
& oy g areeT TN ¢ |

X & Wy § PUIY aregen A @i T, garEl S0 qHE Riw, gar |ie
s gt e, Jor A fad #3A 8N gure g@el B glfed  Owde ol § e o¥ @l
ST GfaaRa vd wiasigdl aic 2010-11  ¥eM far S 4=yl a9 2010-11
ye A S wfasy # <=1 & A 4 Us diel &1 geR |ifed 8 |

3MY S & b # wearel & &1 Ui oRal g Siel Wi AAre TR A
H U S 7 IR A IR $OAEd T 8 b BRY AT &F § ool W fUestd &

ReR 2 | Aql g9 § e & & # 3R FHEAY 8, ST W AU AR Ud R

I B SUAEIAr ¥ G9d 2 |

# PO 3 IMMaLID YTl DI AR M ATHNT BT aredl § off WAy § 9Rd &b

e & sy § U 91 AU B |
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wgadl giifer gRectiall &1 o B8 9@ty | g eHaRal v e
gferd &1 BTl ofd THT W ITRMEUS A Fell 37 BN © AP HROT a8 B qa=AT Bl

fRIfT TR 81 W 2 | g PR BT 39 IR &9 <A1 AT Hifeh I Tl BT dTsY

SRS I o7l 2 |

IIRRIUE P TS &3 § Yol Bl fddhe GHRT 8 | golc § WNHR Bl 59 3R A
S pY T gRATSHT g9+ Aoy o 39 wam &1 e fhar S | by @l
ASHEg dNIh A SIREUE H 59 UHR & 96 fUd  d A1MeY Sl Sl Dl Faidd dR

Tb |

STREUE WHR dg ae1 8 Ao srf & fog SheRl & e T8 &) & 2
et gt fafor vd faer ort fRage sw & g € |

I UETS! AT Bl aRE IIRRIUS § W AT F9T &1 I < S8 BT AT | 5D
U g WHR &1 A A g g Fafor & o snfdfe ggam < @fiee | R 59
T I o1 A W A 48

TG IR H FEEHA T FSeh Aol (MUHASIUAATE) & S asd a e &
fog < <ifr Bkl & ST 47 iR bRar wg # @9 fAunT BT g S @ a1 53 wiererd 8
BRI H T 8 3R ST qb a1 fAunT B Wipla el § 99 T dr 98 Sl 8 | S|fd
HH! ST H g1 100 IR ST Bral & o™y 9 figar 9 o o) € |39 SR

thg WRBR BT &9 <1 A1y |
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SIRRITS 9T Pl WRPR 1 IT g AR I ¥ & faerg & fov fafds s=
YRR AR & forv e Tbol &Y AR &1 8 Al g WRBR B e Jdbol o1 a1y

e agf & a1 Shae wWR $WR S 96 |

I Seh Adehl Bl I AT U9 31T aT ¥l & forg & R g ewro  qfd
DI JeerT H g+ AT Bt R oy Ar B ST =Y | S| | Sl e AT &
HHART G 81 % & bl W ASvaqd b1 o gd # Aarfgd gy HHaial &1 avg
e =fey |

faf¥re 4Rt af¥eror St de o) foar T & Ren & gaR & faU S8 g g
HRA P N I IR BT e e S e =12y |

aut 9 fesafqerery # Araaremd R S siRbifas gaven & i JeadT sR
PR I & Sl W YR & e H ey IR HA ARy | S UHR gHAd! Aad agIon
Fara fasafderaa 9 130 9 W @ Rew fUsd 20 997 4 AT SR &R 8 & 3@

FETISH B ey |

S B WA H AU I FHW BRAT g AR g9 G IO BT AJHIGT DT §
JT Uh qR U gAY arezel sl Qfvan welsl, ggmeEl s AHed R oon,  faw

HA, A S YU g@oil St U9 gar Aige #fl g M S @ glifes g=gar ol §

IR SITAIER & ARl &1 @I W&d gY 3aT 3l duic 3T |
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2 TRmE RS (TREA): FHURT ARG, BIg=d [ AR AMT SR TR 21 31 Brg-d
@ TN H QT TAAGRI T8l &, offehd TRAA TR W JAT3TA B H JAHSA g b 9 oreid d
T TER fd T8 99 Fodnl . (F9UH) THA TER AN AT B, THY JER D
THAHBR T8I 8 Fball ol 31 I8 I AP o1 8g b SAR TN ATOH WX @l 8l &l
A DY AN T, T DA AF I T RTINS BT JOIR IO AT H G A1MRY | R
S Wl WG S BT JoiX MM B Fhdl 8, BT SHAT I© Aha o AR IR T TRDIC
UE Y ST B T 31T 39 W B T8l I fF 39 Yo BT goiN o Aier-wre 2l

MR. CHAIRMAN : Please address the chair.
N TREEA RS ¢ U AEIGY, I8 AR ARGTSN YD A=A H AqfYA T8 o qeball o
Y gfedr fFe o aid Mud!l | T8 a1 [l 2| YD FDidbd DI AT TS| I AT
3R WKl a1 SATUBT TEN BRAT AR .. (Fagr) # Sar g & I8 W Arll &1 AWy 2
g TRATSN IR & forg 21 emuast A e & 8 fawad 8 afcs Ja@ 9 a Mo
gl
MR. CHAIRMAN : Please address the chair.
A TRImER RS ¢ § < 720 STt BT Bl ATedl § b TAR HER A g9R Ui favedt &
AnT ffercHl ) aore W R M1 H g AR Ared @1 deasiis g 6 AR w18 dfed
ART A B a9 W R A S ol 1Y, ... (FAYM) I© SHTHIET |IEd | W
SIS 1 981 Heoleld AT o, afory f&gsil &1 aaman| serres &1 uiferdt off | i wsg
3R ST o e BR uiferdl ae1g o6 a8l Gl BT delad bR o 31k fEgall Bl Ber
fep 7 W STRAT | 377Y S99 Yo, H A1fdd R

# facy #3 S 4 I[OR B, H gl W 3ot AT € 6 g S ufed faRed &
ST SR Y €, I 9 BHR WA &3 & & B9 THU Al S STUHE BS I S Blg
Wﬁéﬂﬁ,ﬁ%éw&ﬁﬁwﬂﬁﬁ@%‘g

AT dler I HICIGUA B 21 ST BRAT of fb § 59 a1 & aR § A
3R SEIM 3R Py AT MBI | 0! qRepad &, JAIad &, Ie I g8 P & oY &9
W B B IRAT A1 W 3| TAD Al S ol Rellw a1 o1 @M &, 98 9gd &9 ol A



reporter
cd.
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3T T[OMRY & & 3T S Refis § gwT oy, a1fs T T A<t gE-a9+ &1 foreeh
TOIR 9 | $9S flal 1 iR $B T8l del ol

(Urdu speech to be typed)
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"SHRIMATI JHANSI LAKSHMI BOTCHA(VIZIANAGARAM): I
congratulate the Finance Minister to express the view on the Finance Bill,
2010 before the House.

The Budget signals continuity of reforms and is very good in the
medium to long term. This Budget has a lot of positives. The Government
has focused on the disadvantaged sections of society while allowing private
entrepreneurial spirits to flourish. The focus on fiscal discipline is a much-
needed one and roadmap is very clear. There is a focus on infrastructure by
way of an increase in refinancing for infrastructure projects by IIFCL,
doubling of allocation for the power sector, higher allocation for roads, and
thrust on public-private partnerships. The allocation to infrastructure and
effectiveness in implementation of the programmes on the ground will
definitely decide India’s growth trajectory above 7 per cent. Increased
spending on social sector and rural infrastructure suggests thrust on inclusive
development. What one can ask for more? Under Bharat Nirman Rs.
48,000 crore for the six fold action plan for rural infrastructure. The bulk of
the increase is going to rural electrification, housing and roads. The
umbrella scheme has a clutch of six different programmes under it. The

main areas covered under it are roads, houses, drinking water, irrigation,

" Speech was laid on the Table.
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telephony and electricity in rural areas. The budget for the first phase was
Rs. 1,74,000 crore. But in the second phase, the road component alone is
expected to cost Rs. 1,32,000 crore.

The Pradhan Mantri Grameen Sadak Yojana which tazrgets to connect
villages weight a population of 1,000, has got an allocation of Rs. 9995 crore
as against last year’s revised allocation of Rs. 9475 crore. But, today it also
meets its expenses through loans from the Asian Development Bank and
World Bank and NABARD. The Government has set a target to reach
1,67,000 habitations at a cost of Rs. 1,32,000 crore by 2012.

The Bharat Nirman component on housing, called Indira Awas
Y ojana which was to build 6 million dwellings in the four years ending 2009,
now has a target of 12 million houses in the coming four years. The funds
for the scheme have gone up from Rs. 7,918 crore last year to Rs. 8,996
crore this year.

Another salient feature of the budget is funds for rural electrification
have gone up this year with fund transfers to Rajiv Gandhi Grameen
Vidyutikaran Yojana from Rs. 3,100 crore to Rs. 5,000 crore.

Total expenditure is budgeted to increase 8.5 per cent in 2010-11 over
the revised estimates of 2009-10. In comparison total revenues are budgeted

to grow at around 20 per cent in 2010-11, compared with the revised
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estimates of 2009-10. The increase in the main schemes is NREG 2.6 per
cent, Indira Awas Yojana 13.6 per cent, PMGSY 5.8 per cent, Accelerated
Rural Water Supply Scheme 12.5 per cent, ICDS 6.3 per cent, National
Rural Health Mission 15.0 per cent, MDM 28.3 per cent, RGGY 10.0 per
cent, Sarva Shiksha Abhiyan 14.5 per cent, JNNRUM 83.5 per cent.
Though under Sarva Shiksha Abhiyan Rs. 15,000 crore has been budgeted
for the year 2010-11, still in many States we have problems of shortage of
teachers, if qualified teachers are available they are not being appointed on a
regular basis, school buildings, toilets and drinking water facilities either in
dilapidated condition or not existing. After this massive budgetary support,
whether any improvement in the school infrastructure and appointment of
teachers has taken place, the hon. Finance Minister may enlighten the House.

Around 11 Ministries account for about 45 per cent of the total
expenditure of the Union Government. Funds allocated to these Ministries
are projected to rise 9.9 per cent in 2010-11 compared with 17 per cent in
2009-10. The total allocation for defence in 2010-11 is budgeted at Rs.
175,772 crore, an increase of 7.3 per cent. The hon. Finance Minister can
enlighten the House whether the allocation for the 2009-10 i.e. Rs. 163,844

has been spent fully.
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The total funds allocated to 10 major schemes of the UPA
Government rose by 13 per cent in 2010-11, compared with 6.3 per cent in
2009-10. Funds allocated to Mahatma Gandhi NREGA are budgeted at Rs.
40,100 crore in 2010-11, a 2.6 per cent increase.

Support to the agriculture sector has been provided through a more
holistic four pronged strategy which includes increasing output, reduction in
waste, credit support to farmers and incentives to the food processing sector.
Thanks to the Government that the basic tax structure has not been modified.

The target of 5.5 per cent fiscal deficit looks achievable with PSU
divestment to the tune of Rs. 40,000 crore and Rs. 30,000 crore from the 3G
spectrum auction. The size of expenditure is galloping which is a matter of
concern. I would have liked the Finance Minister to take some clear steps to
reduce the size of expenditure. The increase in excise duty on crude oil and
petroleum product is a cause for concern which could trigger inflation.

For the IT industry, investment in infrastructure and e-Governance
could generate potential opportunities. IT employees will get higher take-
home salary.

The benefits to individual tax-payers will ensure that a slight increase
in excise will not impact demand and thus growth will not get impacted.

The FM’s move to aggressively rationalize income tax slabs will put more
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money in the hands of middle class and provide a major boost to domestic
consumption. With deficit in check, interest rates should not go up. We can
look forward to higher growth.

The proposal to allow more private banks will contribute to financial
inclusion.

We should also look at what the Government achieved with the
money given out last year. A cursory look at any ministry website indicates
that no one is really reporting the outcomes.

With these few, I support the Finance Bill, 2010 wholeheartedly; and
do hope that the budgetary allocations for each scheme and department

would be spent judiciously for building a strong India.
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St AR ARER @ (T@FW): 9ERT A7EIGd, T q9 dleH &1 |9y foar, gwe fog #
3MIPHT g=IaIE <l &l Hig1-d R & I9i¢ DI <@ & 915 § He1 =aredl g b s a9
g Ioic Wig # fag 44 St 34 g2 9o o7 {5 89 Tiidedk WY Bl IR AT W oAdY
SR | W Afe vergerel fd o A St Uifidheer W fUoel |iet 1.6 A=< off, 98 39 9ie
-0.2 AT TF AR M5 2| AN A5TA § Fefl M5 2| 3R 3777 a9 2002-03 H &R 3 <

dl 2003-04 H 10 U< UidoaR WA A1l 2005-06 H 5.2 TRA< THdoary WU Y| a9

2006-07 H 3.7 U4 WdHedR W Y| 2007-08 H 4.7 WRA<T Tibedr W oAl 3R fUse
A I8 1.6 W< ofl, SN 30 A geaqd -0.2 AT W A T | ABT Aded I8 8 b 59
WRBR & A B qG 10 W< Tibear W U gg ol rAd! aoi8 I g1 Tiichear deex
TS B AT T 3R A P RS & FHwT UaT 81 S 21 W H s WSaRH 7.5 WRAT
SISEICIRIE I

HEIed, AT FeT W ToR STai a1 9 ARHR & 31 & a6 gee 7 41 3fg g8 2l av
2003-04 ¥ TIcd AT 17,36,678 RIS il URg o<1 A 39 doic H ¥ oI ced
IS 39,45,598 FRIS B! Tl 39 IE W QA A& fhye & 8 21 g WR®
A AT AW WY SIRE PR W ol TR 89 ANl By W TS fhye T8 R I ©§ 3R
ldhear daex H | N T8 9 Uy 21 H |Hsian € 6 39 99 A9 & aN § 39 WHR
DI qgd TERAT F e a1yl e |l 3 Uihear dae] & A Sl & A< §U 8
g, U8 UF MR wwern 21§ JHerar g 5 uildear daek B AN deM @ foy WRaR @l
IfRAST BT o1 a1y IR fFAMT BT SeRe X HH HRAT a1Vl I 99 HH T8l 8
BRI AT (AT BT TSR & IR AR T& & AT g A A Tal BT BredR A A
3 W & AR U H ATHR R BT B PR @ ol 39 %8 ¥ g9N 9gd 4 I1d @rell 8l 3 o
31T el | A & forg Tt =18l 21 M1 §91 |d BRUI Bl goig I Yiichodr daex 9gd SIS
& T ¥ IR Sw # TN 9gd 98 E B

HRIGY, 319 <Y H HES & RO 3R Tidedr FaeR & TS M & HRU TR
qgd 9¢ T8 Bl MW g g H wew e W iR @ A uRa 7 el $8%9 212
Ao T A AT BN O DI SERAT B &l S @ & oy AT Iuae T8 21 A
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A € b 9 IR WBR Bl &M <A1 M2y 3R AR < § I THHeaR DI HIsaer
SRST B W g, 89 W W WEHR BT & A1 A1y

TeIey, IfT Sf-20 <2 & < O FE9 SIS A9 89X <9 H 2l Uh dR% SHIgH
agﬂésﬁqgﬂﬁwéﬁw@a—ayﬂélg

S QI B aoE W B BT 13.6 AT AN TRE Y@ B A 31 T gl g
AR B! TTodd Wfefl & BRI 2, 3H @1 e | 3ol TN 3R 3R &1 917 98 1 2. |
g qoIc IR AN B Wb &, T AN DI NG T8l &l b W FRX A I qb BH
FRAT T 3R IE IR H WIGR BT SIRAT T S & diol W AfG o o 98| AR
HiESICA™N § TG AN ¢ A M IS AR el S &, 99 IMH W Afdq < o
fearl 9 ArT deR € 9 R Afd SRt @ e T B S S W 984 WR TS @l o
AR P $9 IR ¥ Qa1 e | I8 9ga A 59 gl 9 96 W |fdsq <o o &,
7 99 TR AN WA 1| S Afa S Dl T o1 a1t | WRGR Bl 39 WA
& AR |

TIRHA T8, TRBR Bl © (b I A DI IBH q1 & 21 3R I < Al ATeH
BT 6 60 WRAE W QX1 EI PR Ul ® &l Y8 <Icd BM T8l Bl W8T &l 60 TRC H W R
SR H & 10 WS & T H & 1 @ gl YW a9 H W W7 S @ B SEH IRQA 95
el Bl H 59 aR | Ueb HOgH o @Tedl g b 9d BN cile] 9w a9 A1Ig | Hel B Ig

T @ TE I TWE & ABISE H GABR A1 M| A GRAHR BT oA BFT Alled, IqD

3BISHE H S @MY Al T8 IHDI SWHTA HIM THY X PHRQA Pl WH B Fhall 2.
39 IR | IRBR B ARITN = |
TIRHT WTEd, 9 H SABRCFHIR & dN H PO bedl agil| Ig 98d & guce ol 39

TR SATET & <1 a1fgd | Sl fdoret € a8 WR SThRedaR R SATGT &0 o1 arfed | 31l 8
G Al UG WSS o e, SISt &1 XC 9@ fQuT| 39S g9 W Sl 94 |l o1, 4

Uelel 3R SIofel BT XE 97T Al AURSI UR YT 97| S99 e SThRCFR IR Shac
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SHRI MOHAMMED E.T. BASHEER (PONNANI): Sir, thank you very much for
giving me this opportunity to speak. I wholeheartedly support this Finance Bill,
2010. Anybody can see the signals of efficient financial management in this
country now under the dynamic leadership of Shri Pranab Mukherjee. I will be
failing on my part if I do not say a word of appreciation for this great work that he
is doing.

We all know that there are some scientific yardsticks for measuring the
efficiency of financial management.

MR. CHAIRMAN : Hon. Members, will you be silent please? The hon. Member
is speaking. I do not want another Parliament Session there. So, please cooperate.
SHRI MOHAMMED E.T. BASHEER : If you just read the C&AG report and the
Report of the Standing Committee on Finance, you will very well understand that
there are certain very important things done there. The C&AG report on Direct
Taxes collection says that in 2006-07, our Direct Taxes collection was Rs.
2,30,181 crore whereas in 2008-09, it was Rs. 3,33,818 crore. That shows a 27.3
per cent increase. That shows the effective financial management.

Similarly, 85 per cent of the tax collection is by way of voluntary
compliance. We are really moving towards the international practice of greater
reliance on self-assessment in tax administration. That also is a commendable
thing on the part of the Minister. Similarly, there was deficiency in completion of
scrutiny of assessment cases — 54 per cent was the pendency rate, now it has come
to 44 per cent. Similarly, in case of internal audit, always there were a lot of
hurdles or backlog in that. There also, 84 per cent of the target has already been
achieved.

All these things show that there is a scientific, effective financial
management in this country. I do not understand why they are indulging in
mudslinging against this Government. The Government has done a great thing and

we have to appreciate it.
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Sir, six legislative amendments, as suggested by the C&AG, have been
done to correct the anomalies in this field. The project ‘tax information system’
has already been started and that is now in existence. These are the main reasons
why I am saying that there is a scientific and effective financial management in
this country.

We have to think about the shortfalls also. There are plus and minus points.
Coming to the Standing Committee’s Report, during the course of scrutiny of the
Demand for Grant of the Department of Revenue, Ministry of Finance for 2010-11,
they have pointed out certain shortcomings.E

Firstly, it is the over-estimate of the requirement of funds in Budget as well
as in the Revised Estimates. These kinds of things are continuing for since long
back. Similarly, there is a question of recurrence of under-utilisation of funds.
Funds allotted to various schemes are not properly utilised in time. Even towards
the end of the financial year, there is hurry burry on these kinds of things. So,
effective expenditure is not taking place as is expected.

Similarly, large Budget Estimate is there. It has no reality in that also.
There should be a sense of reality. Similarly, there is the question of sharp upward
and downward revision of Budget Estimates. That also seems to be an unscientific
thing. Similarly, there is a over expenditure of funds. We can see that also. Ours is
a hard earned money. When we are giving that money for various projects, it will
have to be spent honestly, timely in a truthful manner. Unfortunately, that is not
there in many cases. | hope that the hon. Minister, who is having a mission and
determination in all these kindS of things, will take effective steps in solving these
problems also.

Similar is the case with regard to Centrally Sponsored Schemes. My friends
were saying about that. We are proud to have Centrally Sponsored Schemes. Now
there are 138 Centrally Sponsored Schemes. In 2009, Rs.1,37,137 crore was spent
for this kind of thing, which is 13 per cent of the Government expenditure. They
include, NREGA, NRHM, SSI, PMGSY, Rural Housing and National Programme
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on Nutrition, Accelerated Rural Water Supply Scheme, ICDS, Swarna Jayanti
Gram Swaraj Yojana and all these things. In this case, I would like to say that two
matters will have to be examined in this. One is, whether the benefit of the scheme
is reaching the hands of the real beneficiaries. Secondly, are we fully satistied with
the timely implementation of the Centrally Sponsored Scheme? I would like to say
that monitoring mechanism on Centrally Sponsored Scheme is very very poor.
Beautiful documentation is there; report is there. Up to an extent, I can tell you
that there is some kind of a bogus reporting. Accountability is also very poor in
this. I am suggesting that when we are releasing the funds to the States, this should
be linked with the performance. In a federal system, these kinds of schemes can be
implemented through the State Governments only. State Governments are not
responding in time. We find lesser utilisation of funds and non-operationalization
of the schemes. I am even suggesting that for rural development schemes, there
are District Level Monitoring Committees headed by the MP of that local area. In
all the Centrally Sponsored Scheme, I am suggesting that the District Level
Monitoring Committee headed by the MP should be there so that some effective
supervision can be there.

Sir, I would like to say one more thing about expenditure on establishment.
There must be a proportionate justification in this regard. Under some schemes,
posts are created unnecessarily; Departments and posts are created as an over
burden but the projects are not taken up seriously. There must be a proportionate
thing in that regard. I am suggesting about the priority also. When we nationalised
the banks, we had a great ambition in our socio-economic field. It has made
tremendous impact. But in the villages we can see that there are no banks....
(Interruptions)
MR. CHAIRMAN : There are another 13 Members and the Minister has to reply.
There is no time. What can I do?
SHRI MOHAMMED E.T. BASHEER: I am concluding. Hon. Finance Minister is
very liberal. I would like to say about the Prime Minister’s National Relief Fund
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from where we are giving assistance to cancer patients and heart patients. But
there is a very poor allocation in that fund.E

[ humbly make this request to the hon. Finance Minister. He is a great man. He has
a vision. He may be kind enough to give adequate allotment to this Fund so that
cancer patients are benefited. I would request him to take serious note of this
request. With these words, I once again support this Bill.

SEVERAL HON. MEMBERS: We support this request.
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"DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): I like to
express my views particularly in the Finance Bill which is highly discussed
today relating to the finance may strengthening the transparency and the
public accountability and the financial sector legislative reforms commission
to be set up to rewrite and clean up the financial sector laws to bring them in
the line with requirements of the sectors. Planning Commission to prepare
an integrated action plan and the extremism affected districts of my state
which is below poverty line. Orissa is highly neglected and also the state of
natural calamity, drought and floods every year repeated and created havoc
in the country. Presently our Government headed by hon. Chief Minister,
Navin Patnaik did know the art of how to manage the previous bankruptcy.
Prior to his assignments as Chief Minister, the state was running heavy loss,
economical hazards and the poverty stricken state was leading miserable
condition and the Chief Minister presently cleared the money which was
loaned by the previous government is already deposited to the financial
exchequer and he has changed the economic condition of the State. I do not
understand still Central Government is not cooperating for the financial
growth of the State. The step-motherly attitude should have been changed to

promote the country as a whole. Carrying on of the track: Commerce or

" Speech was laid on the Table.
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Business or rendering of service in the relation for the other objects of public
utility should be encouraged of financing to the state. The real governance
relating to finance can be materialized through the budgetary condition of
the Central Government should be provided immediately to promote the
state Orissa out of the below poverty line. Until and less the financial
conditions of the State is not strengthened the mao movements or the so-
called naxals may be taking upper hands in the name of exploitations in the
rural areas. If sufficient allocation must be granted by the Centre to wipe out
the monetary hazards, the problem of the extremist movement can be rooted
out so easily. Allot some more money, more grants and sufficient financial
allocation is the only solution to root out the Maoists from poor, rural, pro-
literate out of economic disaster.

The Finance Minister who has been mentioning that a draft food
security bill be placed in the public domain. There are also proposals for
establishing a strong supply chain for perishable farm product. Also there
will be a consorted attempt to convert primary produce into value added
products. Incentives have also been provided for relevant farm
mechanization and for establishing cold storages and other facilities for
preservation of perishable commodities. These steps should have to improve

the profitability of horticulture, animal husbandry and agriculture. Orissa is
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a state of agriculture from the primitive days to modern one; the scientific
approach towards tilling the land and water facilities is not being provided to
the poor farmers. Necessary financial grants to be allotted for the State
Orissa for the survival of poor farmers those are leading the life depriving of
getting the water facilities every year meeting the drought and same thing I
can draw the attention of the Central Government that all the road also to be
well communicated from Centre to State and State to down trodden areas
which are highly neglected. While the road map is indicated in the Budget,
the achievement of the goals of above States will be possible is very small
amongst provided in the Budget only if State governances can introduce and
deliver as one approach with reference to the implementation of different
projects for e.g. substantial outlays are available on the several organizing
programme like KBK and other districts which are below poverty line. If
such are approached involving appropriate changes both in attitude and
action is not adopted the small money allotted for the above mentioned
purposes will not yield anticipated results. Another issue regarding opening
of the retail trade and small holders farming are the largest self-employment
enterprises in our country also creating jobs with greater challenging facing
us now. Therefore, the opening up of retail trade to large company with

national or multi-nationals needs to be taken up on the basis of employment
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impact analysis. The present maoist problem can be rooted out if the rural
youths, jobless, unemployed, foodless sitting idle in the village, joining
hands with extremists creating political hazards.  Unfortunately, the
irrigation which is the most important input for agriculture does not find
special mention in the present budget speech although provision has been
made in the Bharat Nirman, the false commitment and propagation. Finally,
it is a high time that the sentiments expressed by the Finance Minister in the
relation to post harvest technology particularly grain green storage are
converted into section without delay. Every existing stocks of wheat, rice
are not stored properly. It will be sad if during a period of hardship as a
result of food inflation, we should allow wastage of precious grain. The
Finance Minister recipe for agricultural renewal thus involves convergence
and is totally negligence to a state may create political hazards that to boost
agricultural sector is a dream and not reality.

Agricultural oriented industry should be installed in the state Orissa
to promote it a number one state in the country who believes farming and
agriculture we need more agriculturally oriented university to be granted by
the Centre.

More financial grant I demand for my constituency i.e. for

Bhubaneswar. Immediate financial grant is highly solicited relating to some
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flyover on the national highway of the Central Government those are from
Khandagiri; Fire Station crossing; CRP Chowk; Vanivihar; Rasulgarh etc. I
demand more flyover in the city for smooth running of traffic. Another road
to be connected immediately from Khurda via Nandankanan to Cuttack the
heavy trucks should not be allowed on the roads for the safety of city people.

Immediate drinking water facilities to city Bhubaneswar to be
facilitated from Naraj Mahanadi to Bhubaneswar to solve the acute water
problem.

Lastly it is high time immediate money grants to be allotted to
facilitate to avoid the traffic congestion, a planned metro to be initiated from
the Centre as it did for Chandigarh, the Bhubaneswar also established as a
State head capital in the same time the metro line from Khurda-
Bhubaneswar to Cuttack may coordinate two biggest cities of the State with
Bhubaneswar to Cuttack and Khurda is the ex-capital of the State having
high heritage of the nation culturally acclaimed would be well
communicated. The work should be started on war footing. I honestly
request to draw the attention of the Minister for the allocation of immediate
funds to materialize the proposed projects. It is high time the sentiments
expressed by the Finance Minister in relation to post-harvest ;technology

and particularly grain storage were converted into action without delay.
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Describing the Union Budget for 2010 as extremely disappointing for
Orissa. All the MPs from our State accusing the Centre for all but glossing

over its promise to accord special category status to the State.



29.04.2010 173

DR. G. VIVEKANAND (PEDDAPALLY): Hon. Chairman, Sir, I rise to speak on
the Finance Bill for the second time in a row and I would like to congratulate the
hon. Finance Minister for presenting this Finance Bill which is in line with the
Budget he presented on 26" February, 2010.

Yesterday one of the hon. Members said that there was nothing much for
the aam aadmi in this Bill. Under the leadership of the UPA Chairperson hon.
Shrimati Sonia Gandhiji, our hon. Prime Minister Dr. Manmohan Singh and our
hon. Finance Minister Pranab Mukherjeeji, the UPA Government has already
taken up the flagship programmes of NREGA with Rs.41,000 crore; the Bharat
Nirman with Rs.48,000 crore; and have also ensured that at least 37 per cent of the
total plan allocation is spent on the social sector; and an additional 25 per cent of
the total plan is spent on the rural infrastructure to help that the aam aadmi is well
taken care of. By lowering the income tax brackets the Finance Minister has
already done a good service to the middle class of our great country.

We have seen that the recession all over the world has affected the GDP
growth rates. In most of the countries the GDP growth rates were only one or two
per cent. But with the stimulus the hon. Finance Minister had given last year India
grew at 7.2 per cent which is one of the highest GDP growth rates in the world. To
create more employment for the aam aadmi and also to ensure that the GDP grows
at over nine per cent, it is important that we involve more funding in the
infrastructure segment. Investments can come either by disinvestments or by
Foreign Direct Investments. But our hon. Finance Minister has given an additional
tax incentive of Rs.20,000 for investment in infrastructure bonds. This will help
small income groups also to become a part of the infrastructure development of
the country.

The micro, small and medium enterprises contribute nearly 45 per cent of
the manufacturing output and 40 per cent of our exports. Hence, the amendment to
Section 44AB enhancing monetary limit from Rs.40 lakh to Rs.50 lakh for

compulsory tax audit not only recognizes the healthy growth in the economy in the
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last few years, but also is needed to provide relief to the small businesses in the
form of reduced compliances.

Enhancement of weighted deduction from 150 per cent to 200 per cent
under Section 35D is a welcome move to encourage research. An amendment to
this Section involves a change in definition from ‘scientific research’ to ‘research’
which is making the encouragement to research more broad based. I have a
suggestion in regard to the Income Tax relief. We are a country with significant
mineral resources and mining is an important activity. The economic growth is
also measured specifically with mining as an important element. A lot of workers
in this segment have a hazard allowance of Rs.800 per month. This amount has
been fixed several years back. Inflation has gone up but this amount has not been
increased. I come from Singareni Collieries mining area where a lot of coalminers
are there. I specifically request that this exemption be increased to Rs.2000 per
month considering that no revision has taken place for several years earlier.

Hon. Finance Minister has announced that the Direct Tax Code is in the
process of finalization. One of the important modifications in the Direct Tax Code
is in respect of the retirement benefits of Provident Fund, Public Provident Fund,
Superannuation, Gratuity, etc.E
16.00 hrs.

The proposal released are not very clear in respect of the transition to
Exempt-Exempt-Tax regime. It appears that credit to Provident Fund Account as
on April, 2011 is exempt and it is not clear about superannuation and Public
Provident Fund. It is import that being a welfare measure, this issue needs to be
looked into during the process of finalisation.

Yesterday, one of our colleagues has said that too many services have been
brought into the Services Tax net. However, our Finance Minister has already
announced that the General Sales Tax will be implemented shortly. Whenever all
the services come into this, there would be a smooth flow towards implementing

the General Sales Tax. Considering the Cenvat chain is already extended to all
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levels and to all industries, levy of service tax on additional services will not
increase the cost of goods and services.

The Cenvat on capital goods is extended from 50 per cent 100 per cent in
the first year for the small scale sector. This will alleviate the hardship of the small
scale sector which is generally starved for working capital.

As we all are aware, agricultural production and agri-based industries
should be encouraged. We have a target to have agricultural output of over 200
MT this year and the hon. UPA Chairperson, the Prime Minister and the Finance
Minister have already implemented a scheme providing nearly 55 per cent of the
drip irrigation which is taking place in the rural areas. Our hon. Chief Minister,
Shri K. Rossaiah is also giving a subsidy of 45 per cent on the drip irrigation
programme. In case, excise duty exemption is given for the drip irrigation,
definitely, farmers suicides would come down.

Our colleague was saying just now that there are several suicides taking
place in the farming community. Actually, it was during the Telugu Desam
Government that several farmers suicides took place. However, after the Congress
Government came, we gave the free power scheme and with the drip irrigation,
farmers are no more committing suicides in Andhra Pradesh.

Telangana Region in Andhra Pradesh has been given a step motherly
treatment by successive State Governments. Because of no jobs in Telangana
region, a lot of people are going to Dubai doing menial jobs. As you are aware,
global recession has affected them; most of them are coming back to their home
town. But, there are no jobs available. Many of them are committing suicides.
They are unable to get any jobs and are under severe mental stress. It is also seen
that Telangana area contributes over 50 per cent of revenue in Andhra Pradesh and
there is a need that much more needs to be done through the hon. Finance Minister
by giving a package as was given to the Bundlekhand area. I would also request
that 100 per cent income-tax relief is given for units being set up in Telangana

area, except the Hyderabad city, so that the people of Telangana have an
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opportunity to be part of the growth process. With these few lines, I support the
Bill proposed by the Finance Minister.
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"SHRI C. SIVASAMI (TIRUPPUR): I thank you very much for allowing
me to express my views regarding Finance Bill of Government of India.
Finance is very essential to run the nation on the stronger path. So, Finance
department is the most vital department among any other department in the
Government. In order to overcome the current expenditure and also to
introduce the welfare schemes with regard to the development of the country,
it is necessary to concentrate more on earning and spending money.

It is a bitter fact that the most part of the total revenue is spent on the
Government’s administrative expenses whereas the marginal balance
amount was spent for the development schemes. So, while handling the
money, we should be totally aware of avoiding the unnecessary additional
expenses and also the income loss to the Government. But the generous fact
is that as we look at the current scenarios in the country, due to faulty
administration, the Government is suffering a huge loss of thousands of
crore of rupees income which Government desire to earn. For example, 2G
spectrum is one among them which give loss of thousands of crore rupees on
bidding. In addition, transferring the official Vineet Agarwal, who is
probing the scam with regard to the controversial 2G Spectrum allocation,

not only strengthen the doubts of the people but also brings the unfaithful

" Speech was laid on the Table.
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image over the Government. So, a proper investigation should be carried
out regarding this, at the same time in order to carry the probe in a justified
manner, hon’ble Minister of Communications & IT A. Raja should come
forward to step down immediately.

Also, the bribing controversy in the IPL, arresting the MCI President,
Ketan Desai, recovering 2000 crore rupees and huge amount of gold from
him is not only the challenging factor to the Government but also displays
the bribing rule in the Government. VIPs’ of our country who deposited the
black money in the Swiss Bank is a big hurdle for the development of our
nation. While watching these incidents keenly, it just brings doubts in the
minds of the people that whether the revenue which our treasury should gain
is received or not? So, the Government should consider to conduct a probe
on such scams and should take immediate action and it also should take
necessary steps to improve the revenue of the Government.

Export is one of the important causes for the development of the
economy in the country. But, exporting the raw material to the foreign
countries and celebrating the closing ceremony to the indigenous industries
is the increasing factor. So, exporting the finished goods is decreasing day
by day which results in huge revenue loss for the Government. So, serious

measures should be taken to solve this problem.
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Cheaper power tariff, uninterrupted power supply and special benefits
are given to encourage the foreigners to start industries in our country,
whereas the indigenous industries are struggling hard with huge power tariff
and frequent power cuts. This policy not only affects the production but also
cause a huge loss on revenue to the Government. So, in order to protect the
revenue loss to the Government and to control the additional expenses
incurred by the officials, I urge upon the Union Government to constitute a
Committee including MPs, officials and experts to monitor the situation. I
hereby conclude myself on thanking you very much for giving this
wonderful opportunity and I finally request the Union Government that it
should not only safeguard the wealthy people, it should also take positive
steps to improve the status of the people who live below the poverty line,

only then our country, India, will become a Super Power.
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"SHRI P. KUMAR (TIRUCHIRAPPALLI): Union Government allot
huge allocation of funds for the centrally sponsored schemes which are to be
implemented by the States. I have come to understand that there are two
steering committee, one headed by the Chief Minister of the State and the
other at the Central Level, would monitor the implementations programmes.
Here, I would like to bring to the notice of the Government that a housing
scheme has been executed, implemented at Coimbatore Municipality in
Tamil Nadu the activities are barred. But, despite this fact the state
authorities proceeded with the construction and the result is at the nearing
completion state the building collapsed. 1 request that this kind of
irresponsible attitude of the authorities, not only to be condemned but should
be punished. Therefore, I plead the Government of India to periodically
monitor the schemes through its designated officer of concern Ministries.

At this juncture I appeal to the Government to include Trichirapalli
and Salem in the list of cities which are selected for the implementation of
JNNURM. Sir, we have come to know that a condition is stipulated that a
beneficiary under basic services to the urban poor and IHSDP shall have to
bear the 12% beneficiary contribution for houses and 10% beneficiary

contribution has to be borne by the SC-ST,BC-OBC.

" Speech was laid on the Table.
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Then, coming to the agricultural sector, the Government should take
note of it that the area of cultivable agricultural lands are coming down
resulting in food shortage. The agricultural production have been reduced
drastically. One side the Government is making laws to provide food
security to all sections of our population and on the other side the cultivable
lands area are coming down. There are two main reasons for this. One is
conversion of agricultural lands as housing plots and the other is the
agricultural lands are being used for the industrialization purposes. One side
the production of food grains are coming down and on the other there is no
sufficient godowns for the storage of the agricultural produces. The
government should come forward to enact a suitable law in this House to
ban the conversion of agricultural land for industrial and housing purposes.
Then only we can save the cultivable agricultural lands which provides food
grains for the poor.

In my Parliamentary Constituency, the district of Tiruchirapalli and
Pudukottai, agriculturists are producing more quantity of Bananas, Jasmin
and Cashewnuts. But due to marketing problems, they are unable to get
proper price for their produces resulting a huge loss for them. For this, |
suggest that agricultural based industries like establishment of Central

Banana Export Centre, Perfume manufacturing industries to extract from
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Jasmine and cashewnuts export unit to enable the agriculturists to get
remunerative prices for their produces. Suitable plan may be approved at an
early date.

There is a long pending demand of more than one lakh pensioners of
BSNL for the merger of 50% DA as Dearness Relief on IDA to BSNL
pensioners with effect form 01.01.2007 on part with BSNL working
employees. They have served in BSNL for more than 35 to 40 years. The
Government should come forward to consider their genuine demand at the
earliest.

Then coming to the road sector, I request the Government to lay
service lane at NH 67 from Thuvakkudi to Trichi Old Palpannai as these
area comes under city limit with heavy vehicular traffic. Further, one of the
land mark industry BHEL comes under this limit. 200 approach roads
connecting various neighbouring towns and villages are connected with
these NH. Therefore, there is a need to lay service lane in this NH.

There is a long pending demand from the people of Tamil Nadu for
conversion of State Highway No. 28 from Thanjavur to Sayalkudi via
Pattukottai and Aranthangi into National Highway.

The State Highway No. 25 connecting Tiruchirapalli with Namakkal

has large vehicular traffic. Since this line is thrashed with number of small
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and medium enterprises, it is requested for long time to convert the State
Highway No. 25 into National Highway. I request the Government to make
budgetary provisions for the road projects in the present Budget itself.
Trichirapalli is situated on the banks of river Cauvery and centre of
Tamil Nadu State with 35 lakh population. It is connecting the State through
8 state highways and four national highways. The neighbouring districts of
Tiruchirapalli are Karur, Perambalur, Pudukottai, Dindigul and Ariyalur.
The Rock Fort Temple, Srirangam Temple and Samayapuram Mariamman
Temple are some of the famous pilgrim centres and the floating population
is in increase. It is a place of highly prone for natural calamities frequently.
Annal Gandhi Memorial Government Hospital is present in my constituency
and there is no expansion of building and staff strength since 1997. Hence,
as a Member of Parliament of Tiruchirapalli, I am submitting the proposal
on the Floor of Parliament for allocation of necessary funds for the
upgradation of Annal Gandhi Memorial Government Hospital, Tiruchirapalli
as a Super Specialty Hospital on par with the All India Institute of Medical
Sciences.
I repeatedly requested the Government through letters and Special
Mentions to upgrade the present customs airport at Trichirapalli should be

upgraded as an International Airport. The necessary financial allocations
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should be made in the present Budget itself. New flight services should be
introduced from Trichi to Delhi via Chennai and Tiruchi to Mumbai via
Bangalore. Frequency of flights from Trichy to Chennai may be increased.

The allocation of funds to the Members of Parliament Local Area
Development Fund may be increased from Rs. 2 crore to 5 crore to provide
more basic amenities and to development their constituencies. With this

word, I conclude.
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DR. TARUN MANDAL (JAYNAGAR): Madam, I consider that the passing of
the Finance Bill to give effect to the financial proposals of the Government for
2010-11 is not simply a theoretical exercise but some practical guide and
framework of the financial policies and activities of the Govemment.@

Our veteran Leader of the House and most respected hon. Finance Minister
while introducing the Bill has drawn a rosy picture and promised a bright future in
the economic front of the country. He has stated an achievement of 7.2 per cent
growth which is expected to touch 9 per cent in the next fiscal year. He has
painted a fiscal deficit in reducing percentage in the coming years which is 5.5 per
cent at present, to 4.8 per cent of GDP in 2011-12 and 4.1 per cent in 2012-13.

Madam, I wonder whether the fruits of such a growth and reducing levels
of fiscal deficit will reach the 250 million Indians who are starving; millions and
millions of jobless unemployed citizens of India and millions of women including
minors who are thrown to flesh trade day in and day out.

I would most humbly like to ask the hon. Finance Minister whether this
positive turnaround in the economy, as he has stated, is capable of changing
India’s position of 94™ out of 119 countries in the global hunger index. I would
like to know if this would be able to change the figure of India which is housing
33 per cent of world’s poor. I would like to know whether this Finance Bill and
the taxation proposals have got any relation to address the needs of crores of
citizens deprived of basic education and minimum health care? I am unable to
understand what meaningful purpose the words, like Repo, Reverse Repo, CRR,
monetary measures of RBI, fiscal stimulus to the corporate sector, serves to the 80
crores plus poor people of this country.

While passing the Finance Bill and the taxation proposals we cannot ignore
the recently held "Hartal’ countrywide called by the Socialist Unity Centre of
India (Communist) and some other parties for reducing the priceline of essential

commodities and introduction of all out State trading of essential commodities and
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sale through PDS in fixed and fair prices. If one considers the hartal even a partial
success, then it surely blackens the claim of the Government of its economic
success.

Sir, inflation, our hon. Finance Minister indicated, concerns him and the
consumers but at the same time he placed it as an essential companion of
economic growth. The hon. Finance Minister has given some "miserly concession’
in Direct Taxes to the tax payers of upper bracket. The tax payers in the lower and
middle brackets received very little benefits. I would like to strongly suggest the
revision in the slabs — up to three lakhs there should be no payment of tax, for
income up to Rs. 5 lakhs, it should be 10 per cent; for income up to Rs. 8 lakhs, it
should be 20 per cent and for income above 12 lakhs, it should be 30 per cent and
for income upto 12 lakhs it should be 40 per cent. But the burden of indirect taxes
which affects the entire population of the country, from prince to pauper, has been
increased heavily. The rise in petrol and diesel prices which has been effected by
increasing the Customs and Excise duty and the decision of de-regulation of prices
of petro products, in line with the Parikh Committee recommendations, indirectly
has raised the prices of every essential item of livelihood and derailed the
Government’s control measures on prices of essential commodities and inflation.
Moreover, failure to collect taxes from the corporate houses and companies to the
tune of Rs. 13,000 crore in the last fiscal is a failure of the Government and proves
further the soft attitude of this Government towards the corporate sector. Revenue
collection in this sector should be reinforced without delay and with diligence.

Goods and service taxes (GST) are going to bring in more service sectors
under the taxation net and thereby putting more burden on the already over-
burdened people. Health, education, electricity, power supply, communication all
comes under the service sector now a days in the present globalised, privatised and
liberalised economy. I do not find any humane reason for giving tax holidays to
the industrial sector, especially for the SEZs and for some States. It is a peculiar

fact that those who enjoy such holidays for years in terms of free or subsidised
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rates in electricity, land, Excise, Customs and other Duties are sheer profit makers
and never see the interest of the workers, employees or of the local people. 1
would like to request the hon. Finance Minister to put a stop to such things. The
under-developed areas should get special packages instead, including the areas of
Sunderbans and the Jangalmahal of West Bengal. The Union Government must
search and research to find out where lies the lacunae in the federal system that
even the flagship programmes find scant success in the state. It is not a place of
blaming the States but a place to ponder over as to what measures can improve the
so called human face of democracy. If one blames even the bureaucracy for
corruption and inefficiency, the question comes whether bureaucracy runs polity
or polity runs the former?

Madam, therefore, I cannot support this pro-capitalist, pro-corporate

Finance Bill.
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SHRI P. KARUNAKARAN (KASARGOD): Sir, we are discussing the Finance
Bill, 2010-11. The Finance Bill mainly deals with the tax structure of direct and
indirect taxes and also tax proposals of the Finance Minister and their implications.
When the Budget was presented in the House on the 26™ February, 2010, our
Finance Minister said that the Budget is not merely an account or statement of
assets and liabilities but it is something more. There should be a vision.

Sir, 1 fully agree with the Finance Minister and we have to analyse the
Finance Bill with regard to whether this vision is in favour of the poor or in favour
of the rich. To make it clear, I can say that in the last Budget, when there was
global recession, the Finance Minister said that we need special stimulus package
and Rs. 80,000 crore has been given as exemption to the corporate sector. When
the Finance Minister presented the Budget, he said that our economy is at the
recovery stage.  So, I really thought that the Government is going to stop that
stimulus package. It is not like that. It is continuing. It is not only that. The
Finance Minister said that we are going to lose Rs.26,000 crore as exemption
again as income tax. We thought that the Finance Minister would end his speech
there. But he again continued and on the other side, he reversed the excise duty
from 8 per cent to 10 per cent to non-petroleum products and from 5 per cent to
7.5 per cent to petroleum products. It means that there is Rs.42,000 crore as
indirect tax. So, how can you say that the vision is for the aam admi or for the
poor people? As a result, the Finance Bill itself reflects that it is not for the poor
people. I do not say that just because there is fiscal deficit, the Budget is bad or
there is a surplus, the Budget is good. We have to analyse the tax structure, how
it is earned and for what it is spent. Here, the indirect tax really is increasing. As
a democratic system, the Government follows a rigorous tax system to see that
there is a decrease in the direct tax and increase in the indirect tax.

The Planning Commission has made it clear that the Centre collected about
Rs. 70,000 crore from the taxes and levies on petroleum products in 2008-09. So,

they are getting more taxes through indirect taxes. It is the real reason as to why
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the prices are rising. The Government says that it is a common phenomena as far
as other countries are concerned. When we see the consumer price inflation for
February, 2010 in the case of G-2 countries, India is in the first place with 14.86.
It is 10.1 in Turkey, 9.1 in Argentina, 7.2 in Russia, 5.7 in South Africa, 4.8 in
Brazil, 4.8 in Mexico, 4.6 in Saudi Arabia, 3.8 in Indonesia, 3.1 in United
Kingdom, 2.7 in Republic of Korea, 2.7 in China, 2.1 in Australia, 2.1 in United
States,1.6 in Canada, 1.3 in France, 1.1 in Germany, 1.1 in Italy, -1.1 in Japan.
Then how can you say that it is a common phenomenon?

So, something is wrong in the policy which the Government is following.
That is what we have been asking about. As far as petroleum products are
concerned, in the international market, in the present situation, the cost of one
barrel o@rol 1s really Rs. 24 per litre.

But the Indian consumers are paying Rs. 48 and more. It is because of the
customs and excise duty. Around 50 or 51 per cent of the petrol and diesel price is
really the tax. If the Government does not take it seriously, how can we reduce the
price? In this House we have discussed many issues. But we have dealt with the
issue of price rise very seriously. I think it is important because petrol and diesel
price hike is one of the reasons for the general price increase. So, we demand that
the Government should withdraw the price increase of petrol and diesel. That is
one of the things the Government has to do if it is sincere about reducing the price
rise.

The other issue is the mobilisation of revenue by the Government. One of
the major issues is disinvestment. In 1999-2000, the mobilisation was Rs. 1,724
crore from the disinvestment. But in 2009-10, it was Rs. 25,000 crore; and now it
is Rs. 40,000 crore. That means it has been doubled. It means we are selling the
share of the public sector undertakings. It means really the selling of public assets.
It is done in the name of people’s participation. We know who the people are.
Does a common man go and purchase the shares? It is done by the big people.

This is one of the ways you have adopted to get more revenue from the PSUs.
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The Finance Minister has taken another step. That is rationalisation of tax
slab. Of course, it is a good step. As another hon. Member has already stated, for
income up to Rs. 15,000 or Rs. 25,000 there is no change. That is good. But at
the same time, for Rs. 50,000 and Rs. 75,000 to Rs. 1,00,000 or Rs. 3,00,000, the
slab is not higher, but it is lower. As a result of this rationalisation of the tax slab,
the affluent sections, who can pay tax, have been given the concession.

The Finance Ministers’ meeting was held. They have taken a decision that
Centre-State relations have to be reviewed. The States have to face a lot of issues.
Centrally-sponsored schemes have to be undertaken by the States. The States have
also to take up other issues. So, with regard to tax sharing, their demand is that it
should be 50:50. ... (Interruptions)

The Finance Ministry has taken a decision to collect the details of
depositors from the nationalised banks, commercial banks and cooperative banks.
It is good. For nationalised banks and commercial banks, the limit is Rs. 10 lakh,
whereas for cooperative banks it is Rs. 1 lakh. In Kerala, cooperative movement
1s a massive one. There should be uniformity with regard to this.

Kerala is the first State to introduce the paper lottery. About 2,50,000
people are dependent on this. It is also a non-tax revenue. It was introduced in
1968. But in 1998, the Central Government has come up with an Act. Under that
Act, the on-line lottery has been introduced. It is really a gambling.E

As a result of this, there are a number of social issues. 36 persons
committed suicide in Kerala alone because people are under the assumption that
they may get more and more prizes. People are in a queue. In a day, there are 25
rows of lotteries. Within 10 minutes, there is one row. No one will get the prize.
So, it is really a gambling. Therefore, I would request the Government to ban the
on-line lottery or give power to the State Government.

Madam, because of the anti-people policy, I do say that the credibility of
the UPA Government is diminishing. I do not go to the IPL scam. I do not say
about telephone tapping. I do not say about the scam raised by the other
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Opposition parties. It is not the creation of the Opposition. It is not the creation of
the Left Parties. It is not the creation of any of the opposition parties. Mr. Minister,
you are really digging the burial ground on your own. So, you have to go in for a
thorough introspection of the Government policy with regard to this.

With these words, I oppose the Finance Bill.

# AT TG (WRON): 3R U a7 § & 39 9 &1 @1 99 B0 &, Afh 3171 31 R ©
fh TAAS 1 4. .. (gaem)
MADAM CHAIRMAN : U& fie, omu 48 Sisd| & 997 oy § # 78 el
Nothing will go on record.
(Interruptions) ..."

MADAM CHAIRMAN: Hon. Members, there are still six hon. Members to speak.
At 5.15 p.m., the hon. Finance Minister is going to reply. So, those hon. Members
who want to lay their speeches can lay their speeches on the Table of the House.

Now, I call Shri Badruddin Ajmal to speak. You have only five minutes

and not more than that.

* Not recorded.



29.04.2010 200

SHRI BADRUDDIN AJMAL (DHUBRI): Madam, I would thank you very much
for providing me the opportunity to highlight my views on the Finance Bill, 2010.
I rise to support the Finance Bill, 2010. I congratulate the hon. Finance
Minister for giving the nation a growth-oriented Budget. However, I also feel that
a lot more could have been done for the Aam Aadmi. #<8, # 9= ot & iR
fquer & WIS | Hel ArEdl € fb “ 8H gooid I od ¥, HYR YT bl AT BH
PRl TR gool oM W Ugel A€ &R & forg e IR &1 Wt < o ARyl “ | 9
AT AfIY TR T g 7, ool Mg U ol ol 817 WIS T84, 37U 8% S oy,
3T A1 ficpat | gl IR faue & WigAl 31 3ATSied # &1 & € Rifh 39 e 34
B1E goiel 7 & 7, 98 ARie @A & TR | . (cr9um) W w5 g Wi o
fquer # 3 € A g2 WG] B AG A B, fHAF B AT AR ] RIS AT AYD A H
Al <@ B, AIDI THAAI H I8! B, AD wed H TRl 8, 3T J&1 TRId! G FT T8l D7
a8l fhae oI SMefAAT BT 31U RIS Ygardl g7 317Sl gawr o /31 St 51, #eH ¥, urgH-
fafRe d1ET 7 o9 9oic &1 U9 {5 2, S Ul 31U dolc W Dol Bl WAl &R od
gl..(@agr) § 3@ SR ANl B qR H a1 HRAT A | WG] Bl A G DI & ieb o
3T 1 ¥ AR, J9 W TREl Bl AG BRI |G WG b U Al B 8, 379 gag {1 S

U THT TS | STUAT WS foha TRl W dier 87 Charity begins at home. # 3™

BIg=d e I8 W REART HOT fh 4 39 A H ARG H B of | 4RI Th 3RS
QNI T Job T 3R 39 AT H RN H FR-3iSCST 21 3R STdARTH &1 Y &l i
WWW,ﬁ@EWWﬁ%WW@WlE

SN ¥ SR o @ oY dAR g I8 BAR Ty qgd IS s ao ) L (aer)
MY S I Bl HIDT ATY, HSA 3MIBT T Frelt BT Albl @I 3Tl IRl STedl ST |
Hed & IR H BN HEl ¢ fh &5 I ode TR dF 9599 JeX 98 2 3 Hed gU 98d
59 Bl 8, 4 goX =R R Wt waw A 8, 9% ARwR & &l I &Y Wl dd 9
UEE ©, JAMUD AR WU HHAE 81| SART 4TS &1 Joob 8, MUV & ANl Bl AT
IR B GNIUI AT B ART BT O BN AR SMENTA B AN Dl A% A fhar
S|, (@1eT) &9 3MUd! ard W &3l |
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TR, Ugidl 3R SIofdd &1 goig | HAeTs dg! ol Il AT 399 gt & few gt
I& 2 ey gree WY € g ot ff 59 @)% & S|
MADAM CHAIRMAN : 319 319! 91 Uah fiFe # 99 St |
2 TR IGHA: RG], H A, gaN U IANT §| YN P! G H a1 831l 2| a8f A
& forg S 1 UeeT AR SIdl & Th ATl A WRPR I ST BT USel dgd HH oA
& A BT A e frerar &
QU HEIGAT : 3T 37T I FATE DI
3t SETEA IAGHA ¢ TUHA! S BT 15 @WRIT YA H ASAIRES & oy aga srew-3res
gema 1 # FEal g & ST Ar 1 B SR @ Sl o @5 St 5w oy st aore

IdTE B

HRIGH], 3T SSToId &, oI § RIS IS g1 area gl
The following may be given the topmost priority and sanctioned at the
earliest:

Declaration of flood and erosion as a national disaster

e Construction of Dubri-Fulbari bridge over River Brahmaputra

e Establishment of Special Campus of Aligarh Muslim University in
Dhubri

e Establishment of Medical College, Engineering College,
Agricultural College and Fishery College in the Muslim majority
districts of Assam.

g a4l Wafdd ge €1 0 & a1 o T8 B 21 # o © wigdl B1 YihAr R
g b S 980 WR 9 /4 qrdi B Gl Bl
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“sft wevs Riw @, digor (WeRwiarn)

e AT ¥ Bl ¥ (R [A99e R T4l ¥ g5 | g4l P SRM BAR 7 A dor

| S 9 o0 b # oY ARBRI W ARIY W §Y Hel b Araeiiep fqa=or yoret!

(TIEIgw) & T e WRBR A IRDR BI INET DI AT DR & Sl WIEm qodl §

SHHT STANT &I BT R [ANTHR I=M ORI WRBR BT Ieeld (AT A1 A1 et qer
P hed A A Bl Al B qqrl (B g R ey el & Ay by aReR 1 Sl

W 20009-10 & AT & RN ST & SIBT 96 AT SYANT fhar a1 & 3R 8F a1

IR 3ffdes W & ovd & | e fov g WReR I faa<dt @of | safay § femm s
BI I BT G DT g |

a3 fa<iia fagaes & aR H SU1a1 o T8l bedl, Fifh 4 a1 R 719 e Bl §
ST ST & &R |iell & Weld 31U & 3R 370+ 93 ouerdy ¢ 2 | 399 TRdl B FY HRIET
g arerr TE 8 |

STSTET & T | BAR o Bl [dcbr &l g1 var # &1 dedl, oifh waffior faera

FSTAhT ATl & dol=is Saayie el g3 | TRIg 3R TR §Y, PR 3R Afdd R gY |

g & Wl # d¢ AT | JFAADT 3R STHIHT O AT Q=i BT AN o | 707 gorr |

ISl & dg SATSaN AT al 3Mu fhar 8 31y TRl 3R 3 3MeH! &)
qId B © AR A1 I MY B & Yarsq & | 3R g Uarger & 3yt g1 A+ gie &v
AT T | ST DT AT & R B IR o SR T | 3R sl @1 fraw € 5 @1 o

7S § =TT B YT 8l e

" Speech was laid on the Table.
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Y | Y Tad AT BT aRomd g | gAR ARt ®1, g9R S d 86 [ arR

FRP T IS F IR ISR TNI&GT & fABN B Fad!  FAABR BT HAT TS |

ZAN < | BN 70 UfA9d W G120 29U yfafed @ oRp off | 8
| a1 g Gorg forerd of 8 99 @ 9, offh w= a1 I8 ® fh S W 20 Brs o ufafes

9 BUT AR 30 BIIS AT 12 UV UfAfeT @ HYh Sif W& © | SThl Dls SHR 8 B Jbdl

| ¥ IRAMAHAT © | FHD] WIDR b $O I BT T |

d9e H R IR Sft € @ I &) 7.2 ufded e fear 2 | S|t ard dreas
I YIS our %g 81 oifdh we & <t ¥g ® b gARr <w 72 widwrd Wil § aw ® | SR
EIAR AN HY T TRUTA & AT W ST A R § AR AR Y v & 2
e d § HH 2 1 ST g S 9 A WRGR B ITAd dl B aorg | 48 8 Y F SR

ISR BIHR e BI IR Tl QU & S 98- & folv Ioaam €91 &) © |

HId [P DA & TR A H P T8l 8RN | S H By AR HAEd], et

ARTEd € S S9N IR O foIU 981 8 | <9 &) 39 MR 99T &1 B8 86 91 ey

e TS | U TUHE b W H BAN SRR Bl WBR  BRd qeltd IS A

SR ISP F& BT TS |
T SHHT ST o f& SRy

TRt Boft woll g1y 7 ey |
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ot RS T MER (TRUR): YUY WWBR T 9 qY 11 ARG F S PRIS WY D
TG BT goic g1 8, olfch S 31 3MSH! &l Wed o e I Ig WA &1 a9 g1
21 89 W BEd ¢ [P WRA BN Ju < 8, Wele Ml @1 Hed U b WA Tl § a9 g,
AR BN M &1 SUen i &1 o & 21 PN &5 7 IR gfoe & e R & 91d Fe),
ifehe e Wy &1 31WTa 21 fhaT agetell & PR e R %8 o) § o &3 & e §
qgl BT &7 e el FWIfdd &5 PEAl &, d8l & UD fharH WWed 7 SN
3fiehs & SR SHaXl & Ard ¥IH fodTel § 129 fHami o eTsd & gl <2 H arel 4l
FHY o= 3nenRa 70 uferd &t 8 Hfh I Jided I Irud # T8l BT, 1 gir a8 ot
g gl gn [es & foy 9y a9 €, AfeT s 391 R9ers &g 9 T aidl | S
DI YIATFBAT A T AT ST R8T SN BT 4R0T GNUl R & (U fhami &1 qell ot S &
2 3R 7T oY e & 718 § I fRwmex el &1 wra & @ gl Al & arag #
F1 e 38/ Ugel B TS HUfad § W dobl BT Hell fha, WReR B fhar i o e
3R W yarfed Brml frami & ¥ 4, dledrd, e o gl (o & a9
SR DI AN oI B AR AHGN o & a1 99 & e wwg 8 dod 2| fhami
DI Wl AHBRI R HH AN H B & UM DI AL BT ALY, ABR A A ART &
b wRpR g9 o 4 faR &R g &

oS B 3T 3 B TS SHaTare & fofg Foy &A1 IS @1 21 S6d WU $ Aol B
S I B G I8 T, MG A1 Aemw @t ff 7EE 9 emed 1 TREl qon wend 9 &
IqTell H Uifesds a¥g a1, Bl a1 TG 8 1| R HUINer # 81 % JoRN IR ARBR 3RS H{a
FT B IRBR B AR @ waragar &1 G o 8911 TS 9 [ |ty ¥ garan & @
& 70 WIS AT Hadd 20 FUY B WA B U 59 IRART B S HSMTs H SToNfAdT A
Tl | ARBR DI DT ST AT BN AR TS BH DA B [T Heq Sor it B8l

* Speech was laid on the Table
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T wedqt TR ® Yg STl &1 S & Siad B, VAT 89 HEd B, af 3ot off
U H 2 ARG 17 TR AT H RIS, TRz Ff¥a gt S @ o v gEirh U <&
g, 39D BRY I A I F AN BT HAN F I HIHS JHIRAT B B § g &
TE T AN ST AR W@ B, SADI RN IR 27 ABR Pl SABI AHE ol 8RN, Yol H
NP, TRIgS qAT 3 fI¥el iR WReT W YW Sl dlel IMIdh dedl Bl
MTAdR Y& TS B A W a9 & [l b (a9 DRI gl DI Aaedehal ol
YIST ST BT A9 8, HEdhx &9 10! e I 98 UNT Idhd, oA Bl 399 e &
I SmawIed qdh-ie MR TR SUA B & {7 IO Wae= §gM Bl JMaTIHdT &

TR AT IYFY HRAT TAT S ATGAMD B H AR Heral FRAR arfad &
@ BT B I, I SR SeIR el 7 Sfaedl iR fawel & Rl wal @ R
g1 g8l Iy SR, T SN T8l @red, R g8l & ol I WRey Yaer & 9d § 84 A
& fIU B <7, 8 98 W TaeY, A9, 30 INUdldl H¥ SUSEl Bl B 59 U Gl
A1fBY Hact 22300 HRI$ WY WRA & [T 3r7ded PR 89 AN FOER) A bR 81 Aehdl
JTEeT R W IQHR SHD AHd [hATGIT DI AR BH AP &9 <1 811, H $0d U4
I 3R SO &9 & @Rl Bl W Jal Jad M & ol 39 &3 # AfSdha diorol
Gle @ AN B | AREHR HIAT SHHT G AdR AaRSH HRATs DN YAl el
gl R q Hed wEaqul 91 S drsdl B &= ol i b1 UBIeDR 8 Tl 2
IEh FATHREN & HROT ARV garsal Ht 7Eft & 8§ WRBR T 0 gd1 Icdred |AF
dg o Y safew Shaaers qarlt & @ ff 96 W, R 1 39 Rty &= & g
I3 o7 & Bl o @1 Aol forn, ofee s @1fSes wieT w181 8| WRBR gargal
@ IWUET &3 § I M U 45 3R WU HUMAT BT 79 Follal § 3R 39 &5 # iR o
HUFRT @l A S &A1 BT (HIMUDBR TH Bdx Al DI ST oI TR SdI8d1 U
g # o fafes & & afar § a8 SOy SR W9 AUl drell 89 @ DRl g8l SE
ff o T T1 UG W q8l UG WY 9T ¥ A S ofafer dverm 7 off 39 fIww @ waifyw
Tefd &l Bl Al | STl gl 98 W gEY AW, DR b WU S AN W gl AHRI AT
SOBT STIR B A 379 BT 21 89 9 YUTHA] Brafeld &l 39 994 & df 98l 3 I
P T D I Bl BN TSt S1fdd ARt €1 guafery drer Riven T @) o W arfdd
AR 1 37T [T o &1 |1 graen 81 ey |
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RPN S gell a1 F<1 | 3 o d SO Ufday 1 BRI ASHTR YA BRI Bl
a1 Bl ofl, oifsT g8 ISR el 3R bt el I Weled &1 fawa 1 ofd ff WRbR IR
T IR A IS IS qUS PR G 8] AWHN ISR U Hrte d O dISl bl e
SRISTIRI 1 USiTaT gAT <ifch &1H 1 341 8| Vil fRART # SRR a/m x| § WRaR A
AT BT § 6 ARBR 3R aRISHRI bl ST B e H 3| 81 d I [oIR & oy
ISR 9T <1 IRBR 54T 9o 399 e uraem o

THR A 3T qole H deorde & fe™ & g 1200 ars w0 &) sifalRa afr &
gl faef &= &1 fHAM I &1 AR 9T R8T 8| 981 USel & AT Bl RE 8] YW B BRI
4 FeNl B 9dbdl 2l a8l ® A Bl SA Jav Pl S@d g¢ Al Bl ATidd
FERAT & oY 1500 HRIS WY IO UIGET & I SUeTal BRI i § AW Ham gl A
=1 &= W 37raT § 98 TaRAel YHIfdd &7 8, 98l W ARAell b b BRU [IBrR Al w
TRE o gl e o ReE & 9 Suoe T8 8 @ 21 aReArf et & qagg
fra fGaE & a7 B B IR TR Wefa & fay Rrag oRaomei & forg
Fad aHH oI Iog WRPR A I S DR Y ARBR DI Il & [qeprd gRATST=AT |
JUeTT R & Bl SHH ST &3 DI (A rawg 8 TAT| 91 B agerd], ai bl HeIol
B Aol AN WR G AR T WRE(UT Bl 1980 DI & SHABI IR by [qbr qRATSIISI
BT A TS & SN @ §l AR & BT DRI BN Al S AT YRAGRT H AT Abd o] I8l W

s, s 91, IR & AaWR UL BRI SIRAT A1 8 Fadell FHRT BT JA1E 8l

Hhal &l H AHR A AN Bl § 6 WHR 39 R AR B 37 B ATl IR B

PR 1 A & IRY 45 BAR BRAS 3R WacH B! [ A 35 AR BRI UY e
B AUTI I DI gl T§ AR TS SR ST &= & b § @d BT Bl ABR Bl
# AT AT §| WHR 9D! AP =1 & Jfgf] # 7 |

o A ISl @ B 21 Sl oo A #1 ared a2 ISl ST gem @
AN T &% 1 %2 ol 89 eIl T8l IR T 3§ I BRI g fIstelt i § @t S
&l IUe AR g8 21 fAoTell &l srawaehd 9@l g1 Sl U § JAT Hiqsy # Jrqegehar
BT M H GHR [qoTell Icred HT g9 mAfidsdr < Brft| o¥ & 9N Tia el oY fev #
&1 &4 g8l QU STl & gy fasTel Swred & oy ARy e &1 &1 sfrawgeh gl
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DR 1 Wpell e & o 31036 HIS W &1 Jraem A, Afhd I8 Aol g
WRBR 7 B & # e &1 PR B IRH (a1, IqD JJAR Tpall H JlaaT Iuaed
BRM @ {7 T8GRI BBl A 8| F=dl Bl Wpal § WY e < & = &1 T e
& oI 39 A8 # arded 3R oM &) Al Txal g SR ¥ & Al AT, WA &1 Al iR 6
Y Pl Y T B qTIbl H AT HUINT TH B I Gge qbx ¥ WA b1 e

B B BAN IeT D ATAR BH ANFENSAT DI AELAGAT 81 WA H JAANSAT H PRI
ST BT Al 37 SR WIS AT M & ST I7o A T8l dl ARDBNI DAl Bl
SOl SR Sfed I 3iR JAaT Iuee BRI DI AN DRAT 8| DA Foll ST H T qul
399 Bl SAD 3MEed R Narft & IR ¥ uN Tsf$Al 8 @l Rrerd gl AR s1
BreRdl & YR W SAD! Sid DY AR DRI il BT Nded foiell e, Iy faoten

grel Bl MAHHAT B INYR UR B BT A H gGlid B
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"SHRI E.G. SUGAVANAM (KRISHNAGIRI): [ am expressing my views
on the Finance Bill. Hon’ble Finance Minister has presented an excellent
Budget aiming to benefit the common man.

Today, the whole world is going under economic recession but India
id not experience much hardness. This was possible due to the policy of the
Government and efforts taken by the Prime Minister with support from allies.
The economy is fast bouncing back. Our economy has done well almost in
all fields.

I take this opportunity to give some suggestions.

The Tax structure should be simplified so as to enable even a simple
person to understand the intricacies.

The Direct Tax Code should be implemented only after consultation
with stakeholders. There are some provisions in the code which affect the
interest of salaried class and those provisions may be removed from the code.

Tamil Nadu is the largest producer of matches and fireworks in the
country. The excise duty on matches has been increased, thereby the
industry has been affected to a large extent. Lakhs of workers including

women and children are employed in the match industry.

" Speech was laid on the Table.
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Therefore, it is request that excise duty on matches should be reduced
considerably in order to save the industry.

Food Processing is an important industry which has the potential not
only to earn considerable revenue but also adequate employment
opportunities. Necessary tax concessions should be given for cold storage
facilities and also for setting up of food processing industry.

I take this opportunity to highlight the need to set up a food part at
Krishnagiri in Tamil Nadu to explore the availability of fruits/flowers.

A Flower Park may also be set up there to harness the availability of
rose.

Hosur is an important commercial centre in Tamil Nadu. It is situated
near to Bangalore. Thousands of big and small industries are located there.
It 1s also called an Electronic City. Lakhs of workers are employed here.
An Information Technology Park is coming up here thanks to efforts of our
dynamic leader Tamil Nadu Chief Minister and the Deputy Chief Minister
Stalin. Many big private industries are also being located here. But, Hosur
requires an airport. Therefore, adequate funds may be allotted for airport
here and also tax concessions for any one interested in joining the

Government for a first venture.
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I welcome the decision to extend benefits to our film industry. But
the duty increased on certain items of daily use may be restored to the earlier
position.

The excise duty on some important life saving medical equipment
should be done away with.

Our economy is in strong hands. Our UPA Government is doing well

and I am sure that it will grow and achieve double digit growth very soon.
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“sft gwn 99 (aui) :

A o w3 St 7 2010-11 &1 S goie U9 fear € 98 aqE
BIeld H Uehad 3Jdbel © | 39 goic | g8l fhar T 2 frdeh! 3T oovd 2 |
3ITST BHIN <% H fAHT DI W8T o Bl S_d © | H8l b QR ¥ IOk & 919
S 9Y &1 goic 9gd AId-\HST B I AT 7 R g6H Rt o wen
IO DI SR & d 99 SO MY & |
R &1 78

¥ gofc § HaY HEed YUl q1d I8 & b $H BN WR B! ear f&gm 1
g | B8R pifd & IR &P ol 400 HRIS AT BT UK @1 TRAT & | 77 8
60,000 Sl It SIS I 19 b W 91 B 2 | foamt 1 g afsrst <

H1 Al JrEae 7, AfhT 3HD GOUANT B DI ATHI F §HR 8l (AT Sl
Al & | W THEHRT o foTg 5 3971 G UTeh g1 ! q1d hal T o |

ot w21 S <1 qH WR ol gepT drel [HAM B @S &) H 2 ufed
@ T B W AT B E | A G WA AT HeA § | AfhT & S A a1
7E 2 5 g fae &3 9 onft ot frame sneread ev w € | § arear g f5
fFaTl I BRI A 9N & oy 3R Wl 31fddh HRIR HIH I3 Bl
SRR © |
Jahi H Afrst

IRBR B WP I 1 T Al &I Ny afiya &1 78 2 98 1 3ni,
2010 & ywrdt Bt | wweran € fp 39 78 yomel! A fhari o Wg aferst

" Speech was laid on the Table.
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S &1 AT IR BT | W1 FaeT 2 R arefae | & STed B W dieared
S P RRA B |
Hiepen il B Ed

39 goic H YATH G AT DI TS W1 Bl AT AT ® Safh DR Bl
STfermaH T 8 TRI BUY Ui a9 FHAT dTell & forg 30 wiererd &R & S 7
S Ugel 5 @RI BUY Ui a9 B 1y drell & forg o | a7 A 1 a9 Po
@ St | 7t goie § g ge i T8 99 TR g, offed oo wie
J3IM IR IMABREI] b gad B e | Red IR &1 B bl U AR 11
AT 2 3R 31T 98 2 Y BT BN | SHH HRGMISH DI 3 Resl W= H
Hgferad B |
JMURYA e & fabr & forg 3ifdd o= Jnde

BAR ¥ H Feh P &3 H GUR fa@rs < @1 & | WhR 7 gfdfeT 20
fROT0 BT 7T A TS ATV B BT A& W § | WRBR 1 FSdh URIeT &
forg 17,520 =t 3ug & 13 ufoera o 21fed gerax 19,894 Tuy A &1
O fhaT & | g9 <% H Wi b At § oft et |
faTett Saurew # gty ot wova

AN 9 # fAoTel SATET 980 doil ¥ 9o & OHjd € | IR o 39
&3 H IAGT 9o & v W &Y Ag § 2,230 HRI$ A 9a1dhx 39 5,130
TS PR AT 8 | I8 ISR BT R AT HeA ¢ |

# 39 HIh TR WRBR DI T U &5 9 3R fIqd &5 b1 IR Qe
Iredl & | g8 W [ISTell ®1 glerd I8 2 & =i I fastell 781 o1l 21 fopari
BT a1 3R 1fIF HSAAT BT A 1 vl © | fstelt wafa a7 4
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e & DR Well W g8 1 AR TSl 8 | sl waia 7 4 7 e &

DR Wl IR I8 g_1 3R Isal 2 | 3y #4%1 fded g fob ARpR a1 a9
gl faSTell T ST g™ IR &1 <1 a1f3v |
fooen-Has st dRisR

# WRBR B L SMUH b FedNT ¥ feeel-Has e dRIeR @l
WG o ared § | 594 faoell 9 4o T U el dRIeR a1 S
@I e | H SfF oy quT H o A1 A1 I8 A1 Bl ot {6 39 BRISR # faed 3R
IRTQR b1 | el fhar Sy | sa S @ b fagd &1 & aga fUwst gon
&3 2 | 3R ANTQR |igd fagd & & &1 Wt 594 wified R foram oy a1 9
&3 &1 TP BT IR ARG, &1 I8 fUss! & WY f[der &1 Ui 8 |
@A & & H Al B AR S o Dt SToxd

HRHR A 39 I DT 949 {61 7 b Siaexl i i H &M B & ey
Tieared fhar S | e fhx ff Tial & aReg Jd1sh &7 31919 & | S9b
foTg Tl # B R drel STae’] Bl 318 I AR Glaemd & S @12y |
rftor AT #e™ & d™ UR Tal

TAN < BT 70 TP & SITET JMETS! At H I © | 3oy UroT
e #a1erg &1 f9y #ew & o © |
AR el IS JTHOT AR MRS Ao

& Fwgrar g 6 o 9o ISR RS AT U U AT §
gt g & gfier § B8 gAY ATSET T8 2 | BN SRR T SRredl
YR TR g IS Bl o] DR dgd g€l b fhar 2 | g9 7 daol Tial
A AN BT TATIT TDI dieth & TAM W @i & AR bl b Hem |
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A g9 BRI H 980 DA § | WBR - Sd HredriRal Dl 100
f&T T AR o7 &1 a1 Hel © | olfh F3] ABlqd o Ueh U & IR A
Hel ¢ [ e Wt 57 § @Rl @1 100 & &1 ISR 76 foar = 2 | 98
qgd forar @ 91d ® | A ¥g w1 ® b e wreuiRal B 100 oA B
AR a1 fear & 91 anfey, 39 oraf &1 100 foF W derR &H A &Y
150 fo fobarm S =fey |

9 @ Ut Bt HH

AN O¥ H RIS & Sl IR nfeardt &t # o &l g8 I
& U el e g | Sy ARBR & [aueE mafiedr 9 & 9T 3l
AL BT BT AT |
TMal § AShi BT U@

9 oo fafed & 9gT | SR & R <@ © b ARt &=l |
TShl B A9 © | SAU Tl H Fshl Bl Sl f[qor & AroHr Bl
=Y |
TMal § IR AAI3T BT 3T

Al H SRt 3R SAREMI & UG b BIROT Al & ART HId D
fR1epR 8 9 T |
HERTE WA A fagd & &1 Rosmw
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"DR. KIRIT PREMJIBHAI SOLANKI (AHMEDABAD WEST): While
introducing this Bill, hon’ble Finance Minister has made remarks regarding
decline in food inflation in coming months and our economy to grow by
8.5%. Food inflation has slightly improved from over 20% in December,
2009 to 17.7% in March, 2010. It is downfall but practically very much
negligible reduction.

The real fact is “exuberant high prices” of all essential commodities.
The life of common has become very difficult. There is record price rise in
all food grains, rice, wheat, dal, milk like all ‘essential commodities’.

I am proud that my party, B.J.P., has launched historical rally on the
burning issue of price rise and successfully drawn the attention of the entire
country. My party has projected “price rise” issue, which is directly
affecting the common man, on whose name this Government has secured the
mandate but unfortunately the common man is betrayed. The UPA
Government has cheated the “common man”.

I equate the introduction of Finance Bill — 2010 and promise to curb
the record inflation with mammoth and historic rally of BJP against the price

rise.

" Speech was laid on the Table.
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Price rise is due to malgovernance, the UPA Government, protecting
the black marketeers and encouraging forward trading in food grains.

In this Bill, no concrete provisions are made to control the price rise
successfully. Instead in this Bill; (i) custom duty on crude petroleum is
increased from Nil to 5%, (i1) custom duty of petrol and diesel is increased
from 2.5% to 7.5% (ii1) custom duty on some other specified petroleum
products being increased from 5% to 10%. It is a very huge increase which
will lead to inflation and price rise in future.

For co-operative societies, the income tax rates are kept unchanged. 1
think it is adversely affecting the co-operative movement. Since, [ am
representing Ahmedabad West constituency from the State of Gujarat where
co-operative movement is leading in our country. I suggest hon. Finance
Minister to withdraw the income tax from co-operative societies.

In this Finance Bill — 2010, benefits are passed to income tax payers
e.g. salaried persons, officers, businessmen, corporate sector, capital market
etc. but no concrete provisions are made to S.C./ST., Dalits, Other Backward
Caste4 and poor people. There should be provision of adequate budgetary
funds for these people. In every Union Budget, very negligible fund is
allotted to these people. If we take example of Scheduled Castes, their

population is nearly 20% but in every Budget around 4 to 5% budgetary
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allocation are done to them. It is a gross injustice to these communities. |
request the hon. Finance Minister, to keep provision of adequate funds for
these communities. The fund should be allotted at least more than 15% to
S.C. and it should be included in this Finance Bill-2010.

The growth and development is not for elite rich people, it should not
be termed as development of cities etc. but the real development means

upliftment of poor people, villages and deprived one.
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"‘DR. THOKCHOM MEINYA (INNER MANIPUR): I am expressing my
views on the Finance Bill, 2010 and I wholeheartedly support the Bill. As
we are all aware that this Bill is to give effect to the financial proposals of
the Central Government for the financial year 2010-2011.

The rates of Income Tax as proposed by the hon. Finance Minister for
the assessment year commencing on the 1% day of April, 2010 are
exceptionally good and has been found very genuinely continuous. We
know continuity is the mantra of good governance. With continuity only life
continues in full vigour and sense. I do congratulate him.

The proposals for Direct Taxes including Income Tax and Wealth Tax;
whereas the proposals for Indirect Taxes including Customs, Customs Tariff,
Excise, Central Excise Tariff, Service Tax, Central Sales Tax, Clean Energy
Tax and any other taxes.

The rates of Income Tax for individuals — man, women and senior
citizens are very clearly demarcated. This remains a part of our UPA agenda
to address our sincere concern and respect for women and senior citizens.

The hon. FM has successfully formulated the financial proposals of

the Central Government to help translating the various welfare schemes and

" Speech was laid on the Table.
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measures for the Aam Admi as envisaged by our UPA leadership under the
guidance of UPA hon’ble Chairperson and Hon’ble Prime Minister.

Time is short, I shall now concentrate to a very specific proposal for
my State, Manipur. The employees of the State Government has been on
cease-work strike for more than three months demanding the implementation
of the recommendations of the Sixth Pay Commission in toto. The
Government also is trying very hard to resolve the issue. It is a fact that
Manipur is a resource-starved State and income from revenue resource is
also very less. The Government of Manipur has proposed to implement the
recommendations of the Sixth Pay Commission with effect from the 1% April,
2010. However, the employees are demanding the full payment of their
arrears of pay with effect from 1% January, 2006. This is the present
stalemate.

The fact of the matter is my State Manipur has, at present, a large
number of Central Government employees. Over and above this, a good
number of IAS/IPA officers are also working in the State. Because of the
continuous application of the infamous Armed Forces Special Power Act,
1958 in the State for more than 30 years, there are very large number of
Central army and Para military forces present in the State. All these Central

Government employees working in the State have been given the benefits of
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the Sixth Pay Commission recommendations with effect from 1% January,
2006.

Now, the real problem arises. The State Government employees had
been getting salaries and allowances at par with the Central Government
employees for the last more than two decades. At the same time, coming to
the practical side of the problem, day in and day out, all the employees, both
Central Government employees as well as State Government employees are
purchasing their essential consumer goods etc. from the same market places.
These State Government employees do have real and genuine difficulties
and inconveniences in these market places as against their counterpart, the
Central Government employees. In this context, I do feel that the demands
of the State Government employees appear to be justified.

Even if the Government applies the principle of no work — no pay
(dies non) to the striking employees, and the arrest of some of their leaders,
the employees are in no mood to withdraw the agitation. Hence, a tricky
situation arises.

At this critical juncture, in order to mitigate the situation arising out of
the ongoing cease work strike by the employees of the State Government of
Manipur, I do sincerely and respectfully urge upon the Union Government

through the hon’ble Finance Minister to help the State Government and
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consider the sanction of a special package of Grant-in-aid to the Government
of Manipur to enable the State Government to fully implement the Sixth Pay
Commission recommendations in toto including the payment of arrears of
pay.

There a huge chasm (gap) between the rich states and the poor states.
Before it is too late and before the situation becomes explosive, let us try to
address this critical issue, i.e. to bridge the gap. We should not allow the
poorer States to remain as paradises. Loans and financial assistance are not
the solutions. These are only ad hoc measures. We need to have a
permanent solution. Let the weaker States become stronger and self reliant.

With these few words, I once again support the Finance Bill, 2010.
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IqD AR BN qIAE H W g B gl g9 Al folfics 81 89 srfafics w8l gl
S, B W) TIEE deEU] TH.AY. B A 80 BOR BUT BT 3R 43 1 ofg Uy
HITY, FAfH &9 A @ TigeN ¢ % Aften fd & 7™ ) 3 99 & Rerr 8 ara §
ERIRMEIRIS I ICI Y

QU FEEA ¢ A Srdd R(ig St

SHRI JASWANT SINGH:Madam Chairman, I am unfortunately the last speaker.
The last time I had intervened in such a discussion, it was under different
circumstances. I sense the mood of the House. I cannot negotiate the time
allocation to me with you. Naturally I cannot. I would be very grateful if you
inform me as to how much time I have got to intervene.

MADAM CHAIRMAN : You have got ten minutes.

SHRI JASWANT SINGH:I sense the mood of the House. Most of the things that
have to be said have been said. The hon. Members do not really want to listen to
me. They would much rather listen to the hon. Finance Minister.

Thank you very much for calling me. I would withdraw from the debate.
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"SHRI J.M. AARON RASHID (THENI): I support the Finance Bill, 2010.
This Bill has been introduced with view to return to the path of fiscal
consolidation without affecting the growth momentum of the economy by
raising additional resources from demerit goods such as tobacco and
precious metals etc. and by restoring the rates of duty on crude petroleum
and refined petroleum products. The bill provide incentives for growth in
thrust sectors with backward and forward linkages such as agricultural and
food processing, infrastructure and new energy sources, which are essential
for a balanced growth. The Bill has been widely appreciated by all the
sections of society and has been termed as excellent one by the experts in
various fields.

Agriculture employs more than 50 per cent of the country’s
population. Only a successful agriculture sector can absorb the unskilled,
unorganized population.  Therefore, relief measures provided to the
agricultural sector in this bill will definitely improve the living standard of
our farmers by giving new bank loans to the farmers. No doubt the inflation
rate of food items is high owing to some factors which have been gifted by
the nature. The measures proposed to be taken by the Government for

improving economic conditions of the farmers are praise worthy. I am of

" Speech was laid on the Table
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the view that if it is ensured that the benefits of the 20 per cent inflation in
food articles actually reach the farmers, substantial poverty for 70 per cent of
the very poor can be eliminated. I am sure that proposed relief measures
will definitely help the farmers community in the country.

Global warming of the earth is world wide phenomena across the
world. Recently, we had experienced a severe drought situation in the
country because of erratic behaviour of the monsoon attributed to the
warming of earth. A uniform concessional rate of duty 4% on the
environment friendly and energy savings goods with a view to encourage the
use of environmental friendly vehicles, product and renewable energy
sources 1s a welcome move on behalf of our U.P.A. Government.

Infrastructure development and availability of adequate power supply
are the key factors for achieving economic growth. We cannot achieve the
economic growth of our rural population without a proper infrastructure
availability and adequate power supply. Our U.P.A. Government has taken
various measures for the development of the infrastructure and power
sectors across the country. The concessional rate of basic customs duty on
infrastructural items for urban transport and full exemption from basic
customs duty with Nil CVD on the items imported for the hydro electric

power projects will definitely bring a speedy growth in these sectors.
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Over 80 per cent of the health expenditure in India is in the private
sector. While in most developed societies more than 80 per cent of health
expenditure is borne by the exchequer. Our public sector share is around
two per cent of GDP. Therefore proposed reduction of duty in the import of
various medical equipments will give relief to the common people.
However, I would urged the government to concentrate on Public funded
Health care system rather than depending on the private sectors, keeping in
view of the high cost of medical facilities which is out of reach of most of
the our common people. Besides, this it has been reported that in developed
societies across the world more than 80 per cent of the health expenditure is
borne by exchequer except in the United States where the health care system
is solely depend on Insurance Companies and service provider. U.K. and
other OECD countries have better health indicators than the U.S. although
they spend less on it. Cuba with a per capita income that is less than a fifth
of that of the U.S. has a publicly funded system that yields better health
outcomes than the U.S.

I request our UPA Government to provide each MP constituency one
Ambulance (Tempo traveler) standby in all places to help the real poor and
downtrodden by giving a life to them up to the hospital on call on free of

charge.
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Proposed exemption from basic customs duty and additional duty of
customs on various gadgets of electronics which are used by the
entertainment industry is a right approach. It will boost the growth of
entertainment industry in the country and also will help in generating
employment opportunities.

Small Sector Industries plays a important part in our economy. This
sector is a life line of lakhs of skilled, semi skilled and un-skilled workers
through the country. The proposed rationalization and simplification
measures for the S.S.I. will certainly give boost to its growth.

Much hue and cry has been raised in respect of restoration of duty on
petrol, diesel, and petroleum products etc. Increase in the prices of the
petroleum products has a negligible impact on inflation. Other factors like
drought, monopolistic prices and trade barriers are also responsible for
higher rate of inflation. Oil subsidies in Indian in the form of uner
recoveries by oil marketing companies have been as high as 2% of the GDP,
which is at a alarming stage since we are only spending only 1% of our GDP
on health sector. Studies of the World Bank have shown that in India 92%
of the LPG subsidy in rural areas goes to the richest 40% of people, while
the poorest one fifth get no LPG at all. The richest one fifth of rural folk

corner 27% of the kerosene subsidy, while the poorest one fifth get just 14%.
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Europe and Japan levy heavy taxes because oil is non renewable, imported,
polluting and carbon emitting. Cheap oil encourages traffic congestion.
Hence oil eminently deserves heavy taxation to discourage consumption and
yield revenue for welfare spending. We should there deregulate oil price.
Inflation should be checked up with a firm commitments and joint efforts of
the State Government and Central Government. It is unfair to blame Central
Government for the higher rate of inflations, particularly of the food grains.
Various measures proposed to be taken by the Central Government for
achieving 10% economic growth are balanced one. These are proposed to
be taken for achieving inclusive growth of our country and an attempt has
been made to redress the grievances of each sector of the society. With

these words, I conclude by supporting this Bill.




29.04.2010 238

*SHRI S.S. RAMASUBBU (TIRUNELVELI): Sir, thank you very much, I
welcome this Finance Bill which is moved by our Hon’ble Finance Minister in this
August House.

Balanced development of an economy is possible only when there is equity
in taxation and productivity in public expenditure.

The rural development is given more importance by our Finance Minister.
At the rural relief programmes M.G.NREGA is prominent which is giving
adequate employment opportunity for the rural masses. Each family is getting 100
days employment guarantee and also Rs.100 as wage that each one is earning.

Sir, we are a developing economy not like a western country. The scenario
in western economy is “poverty amidst of plenty”. But in our country we are
facing “poverty amidst of scarcity”,

So, when we are giving employment opportunity to the rural labourers, they
must be productive also. Our agriculture production is gradually declining. So, the
NREGA scheme works must be identified so that it must augment the production
of agricultural commodities. These works may be utilized for improving the water
bodies. The Government lands which are unutilized and under utilized can be used
for cultivation. The NREGA workers can be diverted for this cultivation. By the
way we can improve the production of food materials and vegetables and fruits.

Sir, Tamil Nadu is the major producer of safety matches in the country. The
traditional match manufacturing areas of Virudhunagar, Tiruchuli, Sivakasi,
Sankarankili, Kovilpatti, Srivilliputhur and Sulchur of the southern districts are
accounting for 90% of the match manufacturing markets manufactured in minor
and small scale levels. More than 5 lakh people especially women are depending

upon this match industries for their employment opportunity.

* Speech was laid on the Table
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Sir, now a days the entry of fully mechanised match manufacturing
industries are affecting the cottage and semi-mechanised industries which are
having more potential for employment.

I bring to the kind notice of our Hon’ble Finance Minister that the excise
duty which is levied 10% equally for both mechanised and semi-mechanised
match Manufacturing industries. If the excise duty is not reduced for semi-
mechanised from 10% to 4%, the industry will be brought into hardship to run.
Moreover, the semi-mechanized industries are labour intensive one. It gives more
employment opportunity for the rural poor women.

So kindly consider and make necessary modification by removing the entire
tax or it may be reduced to the extent of 4% duty for semi-mechanized industry of

safety match manufacturing.
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17.14 hrs (Dr. Girija Vyas in the Chair)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam
Chairman, first of all, I would like to express my gratitude to all the hon. Members
and my colleagues who have participated in the discussions since yesterday. More
than 30 Members have participated in the discussions on the Finance Bill.
Naturally, as usual, it has overlapped with the discussions on the general
propositions on the budgetary proposals and also with the Clauses and the
Schedule of the Finance Bill.E

Budget is an annual exercise, a constitutional requirement under Article
102. But it is not a ritualistic exercise because it is formulated in the context of the
economic philosophy of ruling Party and also in the context - since the beginning
of our planned economic development - of the Five-year Plan though, nowadays,
the five-year period of the Government and the five-year tenure of the Five-Year
Plan do not synchronise because of the periodical elections to Lok Sabha.

17.16 hrs (Madam Speaker in the Chair)

When the Budget is presented, it is presented by the Finance Minister. But
during these eight weeks the entire House is involved in one way or other in
analysing the Budget proposals, dissecting it and reviewing it from various angles.
First in the General Discussion, the Members participate; but much more
important is that after the Vote on Account, for almost four weeks, sometimes
more than that, both the Houses divide themselves into Parliamentary Standing
Committees and examine the Demands of all the Ministries and Departments.
Therefore, they have the involvement during these eight weeks with the budgetary
exercise.

I express my gratitude to all of them who have made contributions either by
directly participating in the General Discussion on the Budget or in the discussion
on the Finance Bill or while participating in the discussions on the Demands for
Grants of the Ministries which were placed before the House and were discussed

and they also serve who stand and wave; those Members of Parliament who made
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valuable contributions in the Standing Committees while analysing the Demands
for Grants of various Ministries and Departments. I appreciate their contribution.

Madam Speaker, I mentioned it earlier that while formulating the Budget, 1
had to keep in mind the situation prevailing within the country and the situation
prevailing outside the country. I also had to keep in mind the past history of the
economic development over the years with which sometimes as Member of the
Parliament and sometimes as Member of the Government I had the privilege of
being associated with. Therefore, I could not — I frankly admit my own
shortcoming — allow myself to indulge in financial profligacy. This may be treated
as my shortcoming. But most humbly I will accept that.

Therefore, to save the economy, I had to provide two stimulus packages in
the Interim Budget of last year and thereafter in the General Budget to continue
and when I had to withdraw partly the fiscal stimulus because always one scenario
haunted me which many of the old Members, particularly the former Leader of the
Opposition, Shri Advaniji and others will remember, that this country had to face
the ignominy of pledging its gold to a foreign bank just to borrow a few hundred
million dollars of foreign exchange to buy certain essentials. E

That fear, that apprehension may be misplaced. I do not blame anybody. I
was not in the Government because my party was not in the Government at that
point of time, but I do not blame anybody. The situation of the country was such
that the economic credibility of the country was at stake. People are talking of
GDP what we should do with the GDP and whether we will eat GDP. I am coming
to that aspect what GDP means to me, but when I think of a picture that a Finance
Minister of the country is waiting to meet another Finance Minister of a rich
country just to have some support from that country, surely Madam Speaker, as a
Finance Minister, I do not want to place myself in that position. Therefore, |
would like to take the fiscal correction which is needed. I do believe that the

economy can bear the borrowing capacity, fiscal deficit to an extent, not beyond
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that. If somebody tries to understand that, he will understand and try to appreciate
the measures which we have taken.

More often than not, paragraph 188 of my Budget Speech has been quoted
wherein I have said “This Budget belongs to aam admi” and it has been said that it
has been ridiculed. Most respectfully, I ask the hon. Members whether the nine
crore Kisan Card holders are not the aam admi.... (Interruptions) If they do not
get it, there is a definite deficiency in the system, but you cannot say that the nine
crore Kisan Card holders and the NREGA beneficiaries are not part of aam admi.
They do not live in five-star hotels; they live in rural India. Every money spent in
the rural India, whether it is for the Pradhan Mantri Grameen Sadak Yojana,
whether it is for the NREGA, whether it is for the rural infrastructure, whether it is
for Sarva Shiksha Abhiyan and whether it is for the Mid-Day Meal, it is for aam
admi. If there is deficiency in the delivery mechanism, surely we shall have to
address it. The Union Government, the State Governments and the local bodies,
who are responsible for delivering the goods and services to the people, shall have
to sit together and address these issues, but simply by raising an accusing finger, it
will not help us. We may try to score a debating point, but that is not going to
solve the problem.

Economic issues are to be addressed with proper economic perspective so
that we can find out a solution to the problem. Therefore, if we increase the limit
of the agricultural credit, it is to address that. What is the demand of all the kisans?
Major political parties say that you bring down the interest rate to the level of four
per cent. Are we not trying to achieve that? If we bring it down from seven per
cent to six per cent, and six per cent to five per cent, is it not for the aam admi? Is
it for the amir? Therefore, you have every right to criticize. You do criticize. As
Opposition, you do dissect, oppose and expose, but do not forget the truth and do

not distort the factS.E

Therefore, this is the aspect that we shall have to keep in mind.
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I am not going to reply to the general debate of the Budget as I have done
that on 12™ March itself. One of the last speakers was talking about it. If you
would have simply listened to my reply on 12" March to the general debate, then I
replied exactly that point as to why I have given Rs. 400 crore for extending green
revolution to the Eastern India. After all, being in Parliament for so many years,
though my understanding is not as deep as that of the hon. Member who spoke on
economy, but this much little I understand that Rs. 400 crore for five States are not
adequate. But did I not tell that whenever we introduce a new scheme, we make
modest provisions and whenever the scheme takes off we expand it substantially. I
gave the example of Rajiv Awas Yojana. The scheme was that if the State
Governments agree to provide land to the slum dwellers, then we will provide
assistance and a token provision of Rs. 100 crore was made last year. This year
when the scheme has taken off, I have provided Rs. 1,200 crore and next year it
may be much more. Therefore, Rs. 400 crore may appear peanuts today, but if you
read the paragraphs 45 and 46 fully, then you will find that this will be part of the
existing scheme, namely, Krishi Vikas Yojana. The State Governments have their
plan and all these are to be integrated. When I talk of Rs. 69 lakh crore of GDP of
this country, I include everything including the State Government’s expenditure
and revenue. All these aspects are taken into account. Therefore, keeping that in
view, I do feel that we have to try to address the problems of these issues.

Certain other important issues have come before us. I did not have any
intention of discussing those issues because we have discussed them several times
and not once or twice. It is not merely discussion. I wanted to concentrate on the
Finance Bill, which is having 86 clauses, 8 chapters and 12 schedules, but a couple
of points I would like to make there. Yes, you have observed bandh to launch your
protest, but consecutive bandh can reduce the inflation by 1.1 per cent. Any
amount of rhetorical discussions here -- half a dozen times we have discussed --
we can try to find out certain points. Hence, we have called the Chief Ministers

(CMs) Conference. We have met twice and we have identified that when we
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cannot reduce the price and when we cannot bring down the inflation, then at least
we can protect the weaker sections of the society and more vulnerable sections of
the society by providing subsidized food grains to them through the effective
Public Distribution System (PDS) where the cooperation of these institutions
either the State Government and also the Government below, namely, the local
self-Government is needed. This is exactly what we have done.

We have constituted a group with a couple of CMs to tell us exactly how to
improve the PDS. We can tell it from the house-top to universalise the PDS.
Would you be able to implement it -- if we undertake the universalisation of the
PDS -- when the country does not have the capacity to fulfil the targeted PDS?E
Do we have the capacity? What has happened? I am not quoting any particular
State. Designated public distribution dealers surrendered their licences and permits
and they refused to accept it because of the state of affairs there. Police had to
resort to firing. Therefore, on the price front, we have taken several steps. To
tackle the supply constraints, we have put all the essential items under OGL with
zero duty. We have banned future trading in essential items. We have made the
arrangements for distributing pulses at the subsidized rate of Rs. 10 per kilogram,
and edible oil at a subsidy of Rs. 15 per kilogram so that these commodities are
made available to the vulnerable sections of the society.

Today it is not the system that only one party is ruling both at the Centre
and in the States. All the major political parties represented here are heading the
States. What we require is that we should work together so that we can address
this problem, if not that of the entire society. I am ready to have any suggestion

suggesting that I should do this so that the prices will come down tomorrow.
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Much has been talked about the petroleum prices. I am not going to make
any comparison as to how many times and in what percentages the prices of petrol
and diesel were increased. When we bought at the international price, when the
Indian basket crude was varying from US §$ 12 to US § 36, how many times did
we increase the price? By what percentage did we increase the price? When I am
buying today crude at an average of US $ 73 per barrel, what is the level of the
price increase that we have done? I could have taken the very easy course that
instead of doing it through the duty route, I could have done it through the
administered price mechanism, but I did not do so because to me it would have
been not correct. It is because what I am collecting today is not merely for me; it is
also for the State Governments. Thirty-two per cent of these Rs. 26,000 crore will
be distributed, as per the recommendations of the Thirteenth Finance Commission,
to all the States. Thereafter, when I had the meeting with the State Chief Ministers,
none of them raised any objection because they understand. What is the level of
VAT and what is the level of Sales Tax in the States? It varies from 28 per cent to
38 per cent. They understand and they know where the shoe pinches. Therefore,
these aspects are to be kept in view.

Next year, the under-recoveries of the Oil Marketing Companies are going
to be Rs. 85,000 crore. Where, under what carpet, will I keep it? My total revenue
is Rs. 7,00,000 crore; interest payment is Rs. 3,25,000 crore; food, fertilizer and
fuel subsidy is Rs. 1,25,000 crore; Defence expenditure, Rs. 1,50,000 crore, and if
you want me to add or absorb additional Rs. 85,000 crore, what will be left for the
development? Please tell me because after all you are the masters; you are to
approve every proposal. Under what carpet can we keep it? Yes, you can tell me
that I should bring out some non-existing resources. We are trying. Lalu Ji was
asking as to what steps we have taken. Out of 78 countries with which we have

Avoidance of Double Taxation Agreements, [ have written to 65 countrieS.E
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But they are equally sovereign countries as we are. They have their own laws.
They have their own Parliaments. The changes which we would like to do, it does
not depend on us; it depends on them also. We have been able to complete the
negotiations with three countries, with Switzerland, with Bahamas and the
Bermudas. We have accepted the OECD clause 20 (c). Earlier, in our double
taxation avoidance agreement, this clause was not there. And with that, we have
been able to convince them that we are entering into agreements and we are
having that. We are trying to solve that problem. But it is not quite sure that we
will be able to get much benefit because all these countries, they have created
deliberately the tax havens, tax jurisdictions in order to develop their banking
industry. Now with the financial melt down, little bit set up is there. That is why,
OECD is moving, trying to bring those jurisdictions, not sovereign countries like
Isle of Man, Virginia Islands and like that. They are trying to bring them within
the discipline. They are trying; we are also trying. But we have not been able to do,
like any other country, but efforts are being made and we are trying to do that.
Certain other aspects, Madam Speaker, I would also like to deal with. 1
have spoken of the subsidies, the limitations. I would have loved it. Who would
like to have the criticism of enhancing the price of the essential commodities?
Who does not know that it will have its impact? But as Finance Minister, should I
not see that a situation may come? Can I control the international crude prices?
Can I tell today that I will go back to the days of cart? Can I overnight improve the
situation when 80 per cent of our crude requirements are from the imported
sources? In the early eighties we used to produce 33 million tonnes. Now we have
gone about 36 to 38 million tonnes. But our requirement has increased manifold.
Therefore, these aspects are to be kept in view. We are discussing and debating in
the Parliament of the country, the federal Parliament. And all these measures are

adopted with the approval of the Parliament.
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This is the normal, usual practice that during the interregnum period of
presentation of Budget and passage of the Finance Bill, we receive very many
suggestions from various organisations, institutions, industries and trade. They
make representations to the Finance Minister, sometimes they ask for the new
concessions, sometimes they ask for the modification of the existing concessions.
But it is not possible for any Finance Minister including me, to comply with all the
demands or requests that come because we will have to keep in mind that I cannot
go beyond FRBM. Therefore, keeping that in view, I have decided to give certain
concessions which I will like to place before the hon. Members. First, I would like
to deal with the relief package for the coffee cultivators. I have received
representations from the coffee growers. The coffee growers in the country have
been facing long-standing financial problems ever since the coffee prices fell to
very low 1evel.E
During the period 2000-2004, relief packages in the form of Special Coffee Term
Loan 2002 and Special Coffee Relief Package 2005 were sanctioned to revive the
coffee sector, besides other initiatives like Prime Minister’s Relief Package for
debt-stressed farmers and debt waiver and debt relief scheme of 2008. However, a
large number of affected growers did not get the required relief.

Therefore, the Government has now decided to approve a fresh Coffee Debt
Relief Package specifically for the small growers. As per this, for pre-2002 loans,
50 per cent of the total liability shall be waived subject to a maximum benefit of
Rs.5 lakh per farmer to be borne by the Government of India. An additional 25 per
cent shall be waived by banks and balance shall be rescheduled. The Package also
envisages 20 per cent waiver of liability under Crop Loans with 10 per cent each
being borne by the Government of India and banks respectively, subject to a
maximum benefit of Rs.1 lakh. For post-2002 term loan, 10 per cent of the total
liability shall be waived subject to a maximum benefit of Rs.1 lakh. The Package

shall also provide relief to medium and large farmers who shall be permitted to
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reschedule the loans. The total financial implication for the Government of India is
Rs.241.33 crore while benefit to coffee growers will be around Rs.362.82 crore.

Now I come to certain concessions in the direct tax area. While introducing
the Finance Bill 2010, in respect of the direct taxes emphasis has been on relief to
individual taxpayers, encouraging research and development in the country,
providing some relief measures in view of the recessionary impact and
rationalisation of procedure, and steps to mitigate the compliance cost. Based on
the discussions and representations received after the introduction of the Finance
Bill, certain further reliefs and concessions on direct taxes are proposed.

Availability of modern hospitals is a priority area for the country and
private sector participation is desirable in order to provide better healthcare
facilities to citizens. Currently, hospitals of more than 100 bed capacity
constructed in any area other than the ‘excluded area’ are eligible for claiming
hundred per cent deduction under section 80-IB (11C) of the Income Tax Act.
Considering the pressing need for more hospitals all over the country, it is
proposed to include the business of a new hospital anywhere in India, with at least
100 beds for patients, as a ‘specific business’ for availing the benefit of
investment-linked deduction.

Another priority of the Government is to make India slum-free. Ministry of
Housing and Urban Poverty Alleviation has issued draft Guidelines for Slum-Free
City Planning. Rajiv Awas Yojana for slum-dwellers and the urban poor envisages
a slum-free India by encouraging States and Union Territories to tackle the
problem of the slums in a definitive manner. For this purpose it is proposed to also
include the business of developing and building of housing projects under a
scheme for slum redevelopment or rehabilitation framed by the Central
Government or a State Government as a specified business for availing the benefit

of the investment linked deduction.
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In consequence of the decision to allow the tax neutrality for conversion of
a company in a limited liability partnership, some hon. Members also have
commented on it, it is proposed to also exempt from taxation the transfer of shares
by the shareholders of the company in respect of such a conversion.E

Now, I come to service tax. Madam Speaker, ever since I proposed
imposition of service tax on international and domestic air passengers in the
Budget this year, 1 have received a number of representations
expressing concern that this levy would adversely affect the civil
aviation sector and would make air travel prohibitive. 1 would like
to clarify that it would not be so. It would not be linked with the percentage of
the fare. The effective rates of levy, when they come into effect, would be a
maximum of Rs.100 per travel for domestic journey in any class and a maximum
of Rs.500 per travel for international journey by economy class. Further,
domestic air travel to and from the North-Eastern sector would be exempt even
from this moderate tax.

The construction sector has requested for a review of the changes in the
service tax law proposed in this year's Budget. Several suggestions have been
made by the trade associations. Considering all the inputs, I propose to provide
tax relief to this sector by enhancing their rate of abatement from 67 per cent to
75 per cent of the gross value where such value includes the value of the land
constructed upon. Certain procedural bottlenecks relating to the completion
certificate prescribed in the law would also be simplified.

With a view to give thrust to the low cost housing schemes for the urban
poor, I propose to exempt service tax on constructions under Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) and under Rajiv Awas Yojana.

The above changes relating to the construction sector would be
effective from a notified date after enactment of the Finance Bill, 2010. I have
received suggestions that the present service tax

exemption available to the vocational training institutes affiliated
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to the National Council for Vocational Training and offering
courses in  designated trades should also be extended to
"Modular Employment Skill Development Courses" provided by
the training institutes registered  under 'Skill Development
Initiative Scheme' of the Ministry of Labour. As this initiative
intends to generate employment to the rural and urban poor,
school dropouts and semi-skilled labourers, 1 propose to accept
this suggestion and exempt such courses with immediate effect.
The notification to this respect is being issued today.
Madam Speaker, I shall now take up specific issues in indirect taxes.
Hon. Members would recall that I had proposed an increase in excise duty on
almost all tobacco products including cigars and cheroots. I have received a
large number of representations on behalf of the manufacturers of 'hand-rolled
cheroots' - an industry located primarily in the cottage and household sector.
Considering the nature of this labour-intensive industry, I now propose to reduce
the excise duty on hand-rolled cheroots priced up to Rs.3 per stick to 10 per cent
ad valorem. Similarly, the additional excise duty on this product shall now be
1.6 per cent ad valorem. Full exemption from excise duty has been provided to
betel nut product commonly known as ‘supari’. This exemption is now being
extended to scented supari. Central excise duty on corrugated boxes and cartons
- these suggestions have come from many of you - was reduced from 8 per cent
to four per cent when they are manufactured starting from kraft paper. I
propose to extend the exemption to cover units that manufacture such cartons
from corrugated paper or paperboard also.
Paper and paperboard manufactured from non-conventional raw material
such as waste paper attract a concessional excise duty of 4 per cent subject to
certain conditions. Waste paper is chargeable to an excise duty of CVD of 10 per

cent. Domestic industry has represented that this creates an inversion leading to
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the accumulation of Cenvat credit. I propose to reduce the excise duty on waste
paper to four per cent to rectify this anomaly.E

As the hon. Members are aware, the excise exemption for small scale units is not
available to goods that bear the brand name of another person. A relaxation of this
condition is available in respect of specified packing materials which are normally
not sold under the brand name that they bear. In order to resolve disputes about the
coverage of this relaxation, I propose to extend it to all types of packing material.

Automobile components have been subjected to excise duty on the basis of
their retail sale price. In order to resolve disputes about the coverage of this
provision, it was amended so as to make it applicable to parts, components and
assemblies of vehicles of Chapter 87 of the Excise Tariff. Since these components
are also used for earthmoving machinery like loaders, excavators, etc., I now
propose to apply this provision to the parts, components and assemblies of such
machinery as well.

Tunnel boring machines are critical for hydroelectric power projects. Since
these are not produced domestically, full exemption from customs duty was
provided in this Budget. It has been represented that owing to their huge size,
these machines are incapable of import in a single consignment. Considering this
practical difficulty, the exemption is being extended to parts and components of
tunnel boring machines. ... (Interruptions)
2N Jomraw R aea (J99R): siege Jeledn, BF A A S DI Al Bie Ay U R Sa
MG, AT SHH =G|
A& HSNSAT : 379 93 gy |
SHRI PRANAB MUKHERJEE: No. There is no tax on that.

Hon. Members would recall that the customs duty regime on medical
equipment — this is important because I am exempting life saving drugs — was
rationalized in this Budget by prescribing a uniform basis duty of five per cent and
CVD of four per cent. In doing so, listed exemptions were dispensed with. I have

received a number of representations in respect of Ostomy appliances in whose
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case, a concession has been removed. Considering that these are mainly used by
cancer patients, [ propose to provide this concession to such appliances.

Basic customs duty on 11 specified drugs including two anti-cancer and
one for the treatment of AIDS is being reduced to five per cent. These drugs are
also being exempted from CVD by way of excise duty exemption. Optical disc
drives are ITA-bound and thus permissible for import without payment of duty. I
propose to fully exempt specified parts or components required for the
manufacture of ODD from basic customs duty.

Cigarette filter rods are manufactured from acetate rayon tow. While full
CVD of 10 per cent and special CVD of four per cent is applicable to tow, the
excise duty on filter rods is ten per cent, creating an inversion in duty. I propose to
fully exempt acetate rayon tow from special CVD of four per cent.

Flax fibre and yarn are not produced in India in significant quantities. I
propose to fully exempt them from basic customs duty in order to encourage
domestic value addition.

As this House is aware, an export duty at the statutory rate of Rs.2500 per
metric tonne was imposed on raw cotton with effect from 9™ April, 2010, in order
to contain the spiraling prices by disincentivizing exports. The Government has
been keenly watching the quantum of exports as well as the price situation. In
order to meet any future exigency, the statutory rate for this item is being
enhanced to Rs.10,000 per metric tonne while maintaining the effect rate at the

current level. For this purpose, an official amendment to the Finance Bill, 2010 is

being proposed. E
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Madam, these are the concessions which I am proposing and these have
been formulated in the amendments which have been circulated to the House. In
the course of discussion it will come.

In respect of Lalu ji’s demand with regard to Members’ salary, allowances
and pension, there is an institutional arrangement. The Committee of the
Members Salaries, Allowances and Pensions makes its recommendation. I
understand that they have met. Perhaps the hon. Member of the other House, Shri
Ahluwalia is the Chairman. The Secretary, Expenditure was called for. After
getting the recommendations we will consider to what extent we can
accommodate. It is not possible for me, nor it is competent or within my power to
decide. It is for the Members of the Parliament, through the Committee, to decide.

Thank you Madam, Speaker.

S FAT WIS ¢ 3feel FEled], AT a7 [ R =@l &1 SR A fad w41 o o
Igd IWE 9§ fr g 98 @ e ¥ W gY o 2 A Afed fog w5 S g3 g@ @
Bl TSl & [P IATD! a1 AR o & ANl § Pl I8 UaT T8l 837, I& =R R
g1 o 21 31T foha™ A &1 o fh 31y Wig B HHal § Pls HHT SR Bl | 31T 1
3MeHt ArE <@l of 6 Igd, S W Q& @ Al oS! IEd SRR 1| offh 9 ai fawai
W guif g T R A i gl ugdh] gA1S, 9% 99 WM ofeH! 9 Wdfd B oM
et 1 e 8 gl

ARG, Sl # 3ues A1eqH o fad @31 St 9 we amedl g 6 89 g9 a9 die
H A, Aqe H W1 Ry T8 of wehd | S o el Bl R SR s Bl sifiegfa
UM B & oy B9 Aed & i e axd 2l
17.58 hrs.

Shrimati Sushma Swaraj and some other hon. Members
then left the House.

MADAM SPEAKER: The House shall now take up the motion for consideration
of the Bill.
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The question is:

“That the Bill to give effect to the financial proposals of the
Central Government for the financial year 2010-2011, be
taken into consideration. ”

The motion was adopted.
MADAM SPEAKER: The House shall now take up clause-by-clause
consideration of the Bill.
The question is:

“That clauses 2 to 9 stand part of the Bill.

The motion was adopted.
Clauses 2 to 9 were added to the Bill.
Clause 10 Amendment of Section 35 AD
Amendments made:

Page 5, line 46 Omit ‘and’. (1)

Page, after line 46, insert—

‘(ab) on or after the 1% day of April, 2010, where the specified
business is in the nature of building and operating a new hospital with at
least one hundred beds of patients;

‘tac) on or after the 1% day of April, 2010, where the specified
business is in the nature of developing and building a housing project under
a scheme for slum redevelopment or rehabilitation framed by the Central
Government or a State Government, as the case may be, and which is
notified by the Board in this behalf in accordance with guidelines as may be

prescribed; and’’;’. (2)

Page 5, line 48,--

for “and clause (aa)”
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substitute “,clause (aa), clause (ab) and clause (ac)”. 3)

Page 5, after line 52, insert—
‘(v) building and operating, anywhere in India, a new hospital with at least
one hundred beds for patients;
(vi) developing and building a housing project under a scheme for slum
redevelopment or rehabilitation framed by the Central Government or a
State Government, as the case may be, and notified by the Board in this
behalf in accordance with the guidelines as may be prescribed;’. (4)
(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:

“That clause 10, as amended, stand part of the Bill. ”

The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clauses 11 to 17 were added to the Bill.
Clause 18 Amendment of Section 47
Amendment made:
Page 6, line 47, --
after “to a limited liability partnership”
insert “or any transfer of a share or shares held in the company by a
shareholder”. (%)
(Shri Pranab Mukherjee)
18.00 hrs.E
MADAM SPEAKER: Hon. Members, the time of the House is extended till this
Bill is passed.
The question is:
“That clause 18, as amended, stand part of the Bill.”

The motion was adopted.
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Clause 18, as amended, was added to the Bill.
Clause 19 Amendment of Section 47 A
Amendment made:
Page 7, for lines 24 and 25, substitute —

“asset or share or shares not charged under section 45 by virtue of
conditions laid down in the said proviso shall be deemed to be the
profits and gains chargeable to tax of the successor limited liability
partnership or the shareholder of the predecessor company, as the
case may be, for”. (6)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:
“That clause 19, as amended, stand part of the Bill.”
The motion was adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 Amendment of Section 49
Amendment made:
Page 7, after line 30, insert —
‘(aa) after sub-section (24A4), the following sub-section shall be inserted
with effect from the 1% day of April, 2011, namely:-

“(2AAA) Where the capital asset being rights of a
partner referred to in section 42 of the Limited 6 of 2009.
Liability Partnership Act, 2008 became the property of
the assessee on conversion as referred to in clause
(xiiib) of section 47, the cost of acquisition of the asset
shall be deemed to be the cost of acquisition to him of
the share or shares in the company immediately before
its conversion.”;’ (7)

(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:
“That clause 20, as amended, stand part of the Bill.”
The motion was adopted.

Clause 20, as amended, was added to the Bill.
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Clauses 21 to 59 were added to the Bill.
Clause 60 Amendment of notification issued under
Sub-Section(1) of Section 25 of the Customs Act.
SHRI GURUDAS DASGUPTA (GHATAL): Madam, I beg to move:
Pagel3, after line 30, insert —
“Provided that any such notification issued by the Central
Government shall be approved by both the Houses of Parliament by
a Resolution to that effect.”. (12)
MADAM SPEAKER: I shall now put amendment No.12 moved by Shri Gurudas
Dasgupta to the vote of the House.
The amendment was put and negatived.
... (Interruptions)
MADAM SPEAKER: Please take your seat. Nothing will go on record.
(Interruptions) ..."
18.03 hrs

At this stage, Shri Basudeb Acharia, Shri Gurudas Dasgupta and some other
hon. Members left the House

MADAM SPEAKER: The question is:
“That clause 60 stand part of the Bill.”
The motion was adopted.
Clause 60 was added to the Bill.
Clauses 61 and 62 were added to the Bill.

SHRI PRANAB MUKHERJEE: Madam, in December 2009 the export duty on
iron ore lump was enhanced from five per cent to ten per cent and on fine from nil
to five per cent. Keeping in view the trend in the quantum of export and domestic
and international prices the duty on iron ore lumps is being increased further to 15

per cent... (Interruptions)

* Not recorded.
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MADAM SPEAKER: Nothing would go on record except the speech of the
Finance Minister.
(Interruptions) ..."

SHRI PRANAB MUKHERIJEE: In response to the representation from the
domestic producers of stainless steel, I propose to reduce the basic customs duty
on stainless steel melting scrap from five per cent to 2.5 per cent.

Therefore, I move that Rule 80 (i) be suspended and I may be permitted to
move this amendment.

Motion Re: Suspension of Rule 80 (i)

SHRI PRANAB MUKHERIJEE: I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.8 to the Finance Bill,
2010 and that this amendment may be allowed to be moved.”

MADAM SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.8 to the Finance Bill,
2010 and that this amendment may be allowed to be moved.”

The motion was adopted.E

* Not recorded.
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New Clause 62A Amendment of the second Schedule
Amendment made:
Page 14, after line 7, insert—

‘62A. In the Second Schedule to the Customs Tariff Act, against
heading No. 16, in column (3), for the entry “Rs. 2500 per tonne”,
the entry “Rs. 10,000 per tonne” shall be substituted.’. (8)

(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:
“That New clause 62A be added to the Bill.”

The motion was adopted.
New Clause 624 was added to the Bill.
Clauses 63 to 74 were added to the Bill.

Clause 75 Amendment of Act 32 of 1994
Amendment made:
Page 17, after line 49, insert—
‘(3A) for clause (77¢), the following clause shall be substituted, namely:--

‘(77¢c) “passenger” means any person boarding an aircraft in India for
performing domestic journey or international journey.’;’ 9)
(Shri Pranab Mukherjee)
MADAM SPEAKER: The question is:

“That clause 75, as amended, stand part of the Bill.”

The motion was adopted.
Clause 75, as amended, was added to the Bill.
Clauses 76 to 86 were added to the Bill.
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MADAM SPEAKER: Shri Gurudas Dasgupta -- Not present.
Shri Basudeb Acharia  -- Not present.
The question is:
“That the First Schedule to the Seventh Schedule stand part of the
Bill.”
The motion was adopted.
The First Schedule to the Seventh Schedule were added to the Bill.
The Eighth Schedule
Amendment made:
Page 39, line 9, in column (3),
after “on inputs”
insert “or input services”. (10)
(Shri Pranab Mukherjee)

MADAM SPEAKER: The question is:
“That the Eighth Schedule, as amended, stand part of the Bill.”
The motion was adopted.
The Eighth Schedule, as amended, was added to the Bill.
The Ninth Schedule to the Twelfth Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

MADAM SPEAKER: The Minister may now move that the Bill, as amended, be

passed.
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SHRI PRANAB MUKHERJEE: Madam, I beg to move:
“That the Bill, as amended, be passed.”
MADAM SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

The House now stands adjourned to meet tomorrow at 11.00 a.m.

18.09 hrs

The Lok Sabha then adjourned till Eleven of the Clock on Friday, April 30,
2010/Vaisakha 10, 1932 (Saka).
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